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NATIONAL ANTHEM 
National Anthem was played. 

11.01hrs 
OBITURY REFERENCES 

 
माननीय अ�य� : माननीय सद�यगण, अ�यंत द:ुख के साथ म� सभा को हमार ेसाथी �ी मलुायम िसंह 

यादव जी और आठ पूव� सािथय� के िनधन के बार ेम� सूिचत करना चाहता ह� ं।  

 �ी मुलायम िसहं यादव उ�र �देश के मैनपरुी संसदीय िनवा�चन �े� से वत�मान लोक सभा के 

सद�य थे । �ी मलुायम िसंह यादव एक लोकि�य जन नेता एवं समाजवादी आंदोलन के अ�णी �णेता थ े। 

वे सात काय�काल� के िलए संसद सद�य रह े। वे उ�र �दशे के मैनपरुी संसदीय िनवा�चन �े� से 11व�, 

14व� और 15व� लोक सभा, उ�र �देश के संभल संसदीय िनवा�चन �े� से 12व� और 13व� लोक सभा 

तथा उ�र �देश के आजमगढ़ संसदीय िनवा�चन �े� से 16व� लोक सभा के सद�य रहे ।  

 लोक सभा के �े� म� अपनी िविश� पहचान रखने वाले �ी मलुायम िसंह जी तीन काय�काल� तक 

उ�र �देश के म�ुयमं�ी रहे । �ी मलुायम िसंह यादव ने के�� म� र�ा मं�ी का दािय�व भी संभाला । वे कई 

संसदीय सिमितय� के सभापित एव ंसद�य रहे । �ी यादव उ�र �दशे िवधान प�रषद एवं िवधान सभा के 

सद�य भी रहे तथा उ�ह�ने उ�र �दशे िवधान मंडल म� �ितप� के नेता पद पर भी काय� िकया । उनके 

सरल एवं �व�छ �यि��व के कारण उनक� लोकि�यता सभी दल� म� थी । एक अनभुवी राजनेता के �प म� 

इस सदन को सदैव उनका माग�दश�न �ा� होता रहा ह ै। उनके िनधन से दशे ने एक लोकि�य, अनुभवी एवं 

काय�कुशल राजनेता को खो िदया है । �ी मुलायम िसहं यादव का िनधन 82 वष� क� आय ुम� 10 अ�टूबर, 

2022 को गु��ाम म� ह�आ ।  

 �ी झडू सुंदर लाल त�कालीन अिवभािजत म�य �देश के ब�तर संसदीय िनवा�चन �े� से 14व� 

लोक सभा के सद� य थे । �ी झडू संुदर लाल जी का िनधन 82 वष� क� आय ुम� 1 अग�त, 2022 को 

को�डागांव, छ�ीसगढ़ म� ह�आ ।  

 �ी देबी घोषाल पि�म बगंाल के बैरकपरु संसदीय िनवा�चन �े� से आठव� लोक सभा के सद�य  

थे । �ी देबी घोषाल का िनधन 87 वष� क� आय ुम� 5 अग�त, 2022 को कोलकाता म� ह�आ ।  
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 �ी �पचंद पाल पि�म िविभ�न संसदीय सिमितय� के सद�य के �प म� भी काय� िकया । बगंाल के 

ह�गली संसदीय िनवा�चन �े� से 7व�, 9व�, 10व�, 11व� 12व�, 13व� तथा 14व� लोक सभा के सद�य थे । 

�ी पाल �ा�कलन सिमित तथा सरकारी उप�म संबधंी सिमित के सभापित  रहे । उ�ह�ने िविभ�न 

संसदीय सिमितय� के सद�य के �प म� भी काय�  िकया ।  

�ी �पचंद पाल का िनधन 85 वष� क� आय ुम� 16 अग�त, 2022 को कोलकाता म� ह�आ ।  

 �ी गोिव�द च�� न�कर पि�म बगंाल के बनगांव संसदीय िनवा�चन �े� से प��हव� लोक सभा के 

सद�य थे । 

 �ी न�कर अनुसूिचत जाितय� तथा अनुसूिचत जनजाितय� के क�याण संबंधी सिमित के 

सभापित रहे । उ�ह�ने �ामीण िवकास संबंधी सिमित के सद�य के �प म� भी काय�  िकया ।  

 �ी न�कर ने चार काय�काल� तक पि�म बंगाल िवधान सभा के सद�य के �प म� काय� िकया था 

और उ�ह�ने पि�म बंगाल सरकार म� �वा��य और प�रवार िनयोजन; िश�ा और सुदंर वन िवकास मं�ी के 

�प म� भी काय� िकया । 

 �ी गोिव�द च�� न�कर का िनधन 81 वष� क� आय ुम� िदनांक 2 िसत�बर, 2022 को कोलकाता 

म� ह�आ । 

 �ी थान िसंह जाटव राज�थान के त�कालीन बयाना संसदीय िनवा�चन �े� से नौव� लोक सभा के 

सद�य थे ।  

 �ी थान िसंह िव�ान और �ौ�ोिगक� संबंधी सिमित के सद�य थे । 

 �ी थान िसंह जाटव का िनधन 88 वष� क� आय ुम� 5 िसत�बर, 2022 को जयपरु म� ह�आ । 

 �ी मािणकराव एच. गावीत महारा�� के नंदरुबार संसदीय िनवा�चन �े� से सातव�, आठव�, नौव�, 

दसव�, �यारहव�, बारहव�, तेरहव�, चौदहव� तथा प�ंहव� लोक सभा के सद�य थे ।  

�ी गावीत ने 15व� लोक सभा म� �ोटेम �पीकर के �प म� काय�  िकया था और वे आचार सिमित के 

सभापित भी रहे । वे कई संसदीय सिमितय� के सद�य भी रहे । 

 �ी गावीत ने गहृ मं�ालय तथा सामािजक �याय और अिधका�रता मं�ालय म� क� �ीय रा�य मं�ी के 

�प म� काय� िकया । 
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 �ी गावीत ने महारा�� िवधान सभा के सद�य के �प म� भी अपनी सेवाए ंद� । 

 �ी मािणकराव एच. गावीत का िनधन 87 वष� क� आय ुम� 17 िसत�बर, 2022 को नािसक म�   

ह�आ । 

 �ीमती जयंती पटनायक ओिडशा के कटक संसदीय िनवा�चन �े� से सातव� और आठव� लोक 

सभा तथा ओिडशा के बरहामपरु संसदीय िनवा�चन �े� से 12व� लोक सभा क� सद�य थ� । 

 �ीमती पटनायक �ा�कलन सिमित, मानव संसाधन िवकास संबंधी सिमित तथा शहरी और 

�ामीण िवकास संबधंी सिमित क� सद�य रह� । वे 1996 से 1998 तक रा�य सभा क� सद�य भी रह� ।  

�ीमती जयंती पटनायक का िनधन 90 वष� क� आय ुम� 28 िसत�बर, 2022 को भवुने�र म� ह�आ । 

 �ी जी. कृ�णा आं� �देश के एलु� संसदीय िनवा�चन �े� से न�वी लोक सभा के सद�य थे । वे 

एक लोकि�य अदाकार भी थे । ‘‘सुपर�टार’’ के नाम से लोकि�य �ी जी. कृ�णा ने 5 दशक� म� 350 से 

अिधक िफ�म� म� अिभनय िकया । 

 भारतीय िसनेमा म� उनके योगदान के िलए उ�ह� वष� 2009 म� प� भूषण से स�मािनत िकया गया । 

 �ी जी. कृ�णा का िनधन 79 वष� क� आय ुम� 15 नव�बर, 2022 को हैदराबाद म� ह�आ । 

 हम �ी मलुायम िसंह यादव तथा अपने अ�य पूव� सािथय� के िनधन पर गहरा शोक �य� करते ह� 

और यह सभा शोक संत� प�रवार� के �ित अपनी गहन संवेदना �य� करती ह ै। 

 अब यह सभा िदवगंत आ�माओ ंके स�मान म� कुछ देर मौन रहेगी । 

 ओम् शांित शांित शांित । 

11.08 hrs 

The Members then stood in silence for a short while. 
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WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos. 1 to 20 
Unstarred Question Nos. 1 to 230) 

(Page No. 47 to 695) 

 

 

 

माननीय अ�य� : सभा क� काय�वाही 12 बजे तक के िलए �थिगत क� जाती है।  

11.09 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

_________ 

 

 

 

 

 

 

 

 

 

                                                             
 Available in Master copy of Debate, placed in Library. 
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12.00 hrs 

The Lok Sabha re-assembled at One Minute past Twelve of the Clock. 

(Hon. Speaker in the Chair) 

… (�यवधान) 

माननीय अ�य� : जब कुछ �यव�थाए ंद� तो शांत रह�, उसके बाद सदन आपका है । 

… (�यवधान) 

माननीय अ�य� : सदन सबका है । 

… (�यवधान) 

12.01 hrs 

FELICITATION BY THE SPEAKER 
CONGRATULATIONS TO THE UNION GOVERNMENT AND ALL 

COUNTRYMEN ON INDIA’S ASSUMING G-20 PRESIDENCY 
 

माननीय अ�य� : माननीय सद�यगण, भारत ने िदनाकं 1 िदस�बर, 2022 से G-20 देश� के समूह 

के अ�य� पद का भार �हण िकया है । आजादी के अमतृ महो�सव काल म� यह मह�वपूण� वैि�क 

दािय�व िमलना हमार ेदेश के िलए गव� का िवषय है । इस महान उपलि�ध के िलए म� सदन क� ओर से 

भारत सरकार एव ंसम�त देशवािसय� को बधाई देता ह�ं । 

 मझेु िव�ास है िक वष� 2023 म� आयोिजत होने वाले G-20 रा��ा�य�� के िशखर स�मेलन 

के साथ-साथ G-20 देश� क� ससंद� के पीठासीन अिधका�रय� के P-20 स�मेलन िनि�त �प से 

आजादी के बाद के हमार ेराजनियक इितहास का एक मह�वपूण� अ�याय होगा । 

 वत�मान प�र�े�य म� यह उिचत ही है िक हमने इस स�मेलन का िवषय ‘वसधैुव कुटु�बकम’ 

क� हमारी पार�प�रक आ�था के अनु�प ‘एक प�ृवी, एक प�रवार, एक भिव�य’ रखा है । 
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 G-20 िशखर स�मेलन से स�ब� लगभग 200 काय��म पूर े देश म� िविभ�न �तर� पर 

आयोिजत िकए जाएगें, िजनके मा�यम से हम अपनी सम�ृ बह�रगंी सां�कृितक िवरासत और जीवतं 

लोकत�ं क� शि� को िव� के सम� ��ततु कर�गे । 

 मझेु िव�ास है िक G-20 और P-20 िशखर स�मेलन आपके पूण� सहयोग से सफलतापूव�क 

आयोिजत होगा और भारत स�पूण� िव� म� नेतृ�व क� भूिमका िनभाएगा । 

 म� सदन से आ�ह क�ंगा िक इस अवसर पर सम�त देशवािसय� के साथ हमार ेदेश के सभी 

जन�ितिनिध चाहे वे लोक सभा, िवधान सभा, पचंायत� के ह�, सभी सं�थाए ंइसे उ�सव के �प म� 

मनाए ंऔर हमारा जो �ाचीनतम लोकत�ं है, उसे देश और िव� के सामने िदखाने का एक अ�छा 

अवसर है ।  

 

माननीय अ�य� : माननीय सद�यगण, मझेु कुछ िवषय� पर �थगन ��ताव क� सूचनाए ं�ा� ह�ई  

ह�। म�ने �थगन ��ताव क� िकसी सूचना के िलए अनमुित �दान नह� क� है । 

… (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): अ�य� जी, यह सरकार सदन के िवप� का अिधकार छीन 

रही है ।… (�यवधान) 
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12.04 hrs 

PAPERS LAID ON THE TABLE 
 

माननीय अ�य� : अब प� सभा पटल पर रखे जाएगें । 

 आईटम न�बर-3, डॉ. िजते�� िसहं । 

… (�यवधान) 

 माननीय अ�य� : अ�छी पर�परा यह है िक सभा पटल पर रखे जाने वाले प�� के बाद बोिलए । 

इसके बाद सभी सद�य� के माइक श�ु ह�गे । 

… (�यवधान) 

िव�ान और �ौ�ोिगक� म�ंालय के रा�य म�ंी; पृ�वी िव�ान म�ंालय के रा�य म�ंी; �धानम�ंी 

काया�लय म� रा�य म�ंी; कािम�क, लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; परमाणु 

ऊजा� िवभाग म� रा�य मं�ी तथा अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं): अ�य� जी, 

म� िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) (एक) स��ल िसिवल सिव�सेज कल्  चरल ए� ड � पोट्�स बोड�, नई िद� ली के वष� 

2020-2021 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) 

तथा लेखापरीि�त लेख े। 

 (दो)   स��ल िसिवल सिव�सेज क� चरल ए� ड � पोट्�स बोड�, नई िद� ली के वष� 

2020-2021 के काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी 

तथा अ�ेंजी स�ं करण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा� ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण) । 

[Placed in Library, See No. LT 7597/17/22] 
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माननीय अ�य� : आईटम न�बर-4, �ी दानवे रावसाहेब । 

… (�यवधान) 

माननीय अ�य� : आप व�र� सद�य ह�, सभा पटल पर रखे जाने वाले प�� के समय बोलते 

नह� ह� । आप बैठ जाए ं। 

… (�यवधान) 

माननीय अ�य� : आप व�र� सद�य ह� और छठी बार सदन के सद�य बने ह� । आप बैठ जाए ं। 

… (�यवधान) 

रले म�ंालय म� रा�य म�ंी; कोयला म�ंालय म� रा�य म�ंी तथा खान म�ंालय म� रा�य म�ंी 

(�ी दानवे रावसाहेब दादाराव): अ�य� जी, म�  िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) 

 

खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क� धारा 28 क� उप-

धारा (1) के अंतग�त खिनज छूट (सशंोधन) िनयम, 2022 जो 7 िसत� बर, 2022 के 

भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 684(अ) म� �कािशत ह�ए थे, क� एक 

�ित (िहंदी तथा अ�ेंजी सं�करण) । 

(2) खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क� धारा 28 क� उप-

धारा (1) के अतंग�त अिधसूचना सं. सा.का.िन. 860 (अ) जो 16 िदस� बर, 2021 के 

भारत के राजप� म� �कािशत ह�ई थी और िजसके �ारा िनदेिशत िकया गया है िक इस 

अिधसूचना के �काशन क� तारीख से उ� त अिधिनयम क� धारा 11 क� उप-धारा (4) 

और (5) के परतंकु� और धारा 10ख उप-धारा (3) और (4) के परतंकु� के अतंग�त क� � 

सरकार क� शि�यां डॉ. वीणा कुमारी डम�ल, संय�ु त सिचव �ारा भी �यो� त� य ह�गी 

और उ� ह� ‘’अिभिहत अिधकारी’’ के �प म� जाना जाएगा, क� एक �ित (िहंदी तथा 

अ�ंेजी स�ंकरण) ।   
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(3) उपयु�� (2) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा� ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण) । 

[Placed in Library, See No. LT 7598/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, I beg to lay on the Table:- 

(1) (i) A copy each of the Annual Reports (Hindi and English versions) of 

 the Government e-Marketplace, New Delhi, for the years 2017-

 2018 to 2019-2020, along with Audited Accounts. 

(ii) A copy each of the Review (Hindi and English versions) by the 

Government of the working of the Government e-Marketplace, New 

Delhi, for the years 2017-2018 to 2019-2020. 

(2) Three statements (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7599/17/22]  

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT 

AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY 

OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAJEEV 

CHANDRASEKHAR): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Centre for Materials for Electronics Technology, Pune, for the year 

 2020-2021, along with Audited Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Centre for Materials for 

 Electronics Technology, Pune, for the year 2020-2021. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7600/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Society for Applied Microwave Electronics Engineering and 

 Research, Mumbai, for the year 2020-2021, along with Audited 

 Accounts.  

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Society for Applied Microwave 

Electronics Engineering and Research, Mumbai, for the year 2020-

2021. 

(4) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7601/17/22] 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Software Technology Parks of India, New Delhi, for the year 2020-

 2021, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Software Technology Parks of 

 India, New Delhi, for the year 2020-2021. 
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(6) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (5) above. 

[Placed in Library, See No. LT 7602/17/22] 

(7) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Centre for Development of Advanced Computing, Pune, for the 

 year 2020-2021, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Centre for Development of 

 Advanced Computing, Pune, for the year 2020-2021. 

(8) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (7) above. 

[Placed in Library, See No. LT 7603/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES AND MINISTER 

OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA 

VIKRAM JARDOSH): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Central Silk Board, Bangalore, for the year 2020-2021. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) of the 

 Central Silk Board, Bangalore, for the year 2020-2021, together 

 with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

 Government of the working of the Central Silk Board, Bangalore, 

 for the year 2020-2021. 
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(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7604/17/22] 

(3) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(a) (i) Review by the Government of the working of the Birds Jute and 

 Exports Ltd, Kolkata, for the year 2020-2021. 

(ii) Annual Report of the Birds Jute and Exports Ltd, Kolkata, for the 

year 2020-2021, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 7605/17/22] 

(b) (i) Review by the Government of the working of the Handicrafts & 

 Handlooms Export Corporation of India Limited, New Delhi, for the 

 year  2020-2021. 

(ii) Annual Report of the Handicrafts & Handlooms Export Corporation 

of India Limited, New Delhi, for the year 2020-2021, along with 

Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

(4) Two statements (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7606/17/22] 

(5) A copy of the Jute Bags (Quality Control) Order, 2022 (Hindi and English 

versions) published in Notification No. S.O.2601 (E) in Gazette of India 
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dated 6th June, 2022 issued under sub-section (1) and (2) of Section 16 

read with section 17 and sub-section 3 of Section 25 of the Bureau of 

Indian Standards Act, 2016. 

[Placed in Library, See No. LT 7607/17/22] 

(6) A copy of the Notification No. S.O.2619(E) (Hindi and English versions) 

published in Gazette of India dated 7th June, 2022 making certain 

amendments in the Notification No. S.O.5421(E) dated 27th December, 

2021 under Section 3(1) of the Jute Packaging Material (Compulsory Use 

in Packaging Commodities) Act, 1987. 

[Placed in Library, See No. LT 7608/17/22] 

(7) A copy each of the following Notifications (Hindi and English versions) 

under Section 13B of the Central Silk Board Act, 1948:- 

(i) The Central Silk Board (Administrative, Accounts and General 

Cadre Posts), Group ’A’ Posts, Recruitment Rules, 2021 published 

in Notification No. G.S.R.254(E) in Gazette of India dated 4th April, 

2022. 

(ii) The Ministry of Textiles, Central Silk Board, Director (Group ‘A’ 

Post) Recruitment Rules, 2022 published in Notification No. G.S.R. 

312(E) in Gazette of India dated 25th April, 2022. 

 (iii) S.O. 2322(E) published in Gazette of India dated 20th May, 2022 

 notifying nomination of the officers, mentioned therein, to serve as 

 member of Central Silk Board for a period of three years from the 
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 date of publication of the notification, subject to provisions of the 

 Act. 

 (iv) S.O. 1676(E) published in Gazette of India dated 6th April, 2022 

 making certain amendments in the Notification No. S.O. 611(E) 

 dated 11th February, 2022. 

(v) S.O. 1675(E) published in Gazette of India dated 6th April, 2022 

notifying the nomination of the officers, mentioned therein, to serve 

as member of Central Silk Board for a period of three years from 

the date of publication of the notification, subject to provisions of the 

Act. 

[Placed in Library, See No. LT 7609/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): Sir, I beg to lay on the Table:- 

(1)       (i) A copy of the Annual Report (Hindi and English versions) of the 

National Council for Cement and Building Materials, Ballabgarh, for 

the year 2021-2022. 

(ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the National Council for Cement and 

Building Materials, Ballabgarh, for the year 2021-2022. 

[Placed in Library, See No. LT 7610/17/22] 

(2) A copy of the following notifications (Hindi and English versions) under 

sub-section (3) of Section 35 of the Footwear Design and Development 

Institute Act, 2017:- 
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 (i) The Ministry of Commerce and Industry, Footwear Design and 

 Development Institute, Executive Director Recruitment 

 (Amendment) Rules, 2022 published in Notification No. S.O.1699 

 (E) in Gazette of India dated 7th April, 2022. 

 (ii) The Ministry of Commerce and Industry, Footwear Design and 

 Development Institute, Managing Director Recruitment 

 (Amendment) Rules, 2022 published in Notification No. G.S.R. 

 594(E) in Gazette of India dated 22nd July, 2022. 

(iii) The Ministry of Commerce and Industry, Footwear Design and 

Development Institute, Secretary Recruitment (Amendment) Rules, 

2022 published in Notification No. S.O.1700 (E) in Gazette of India 

dated 7th April, 2022. 

[Placed in Library, See No. LT 7611/17/22] 

 



07.12.2022  707 
 

12.06hrs 

STANDING COMMITTEE ON INDUSTRY 
318th Report 

 
�ी िब�ुत बरन महतो (जमशेदपुर) : अ�य� महोदय, म� सू�म, लघ ुऔर म�यम उ�म मं�ालय से 

सबंंिधत उ�ोग सबंंधी �थायी सिमित क� ‘अनदुान� क� मांग� (2022-23) के बार ेम� 315व� �ितवदेन 

म� अतंिव�� िसफा�रश�/िट�पिणय� पर सरकार �ारा क�-गई-कार�वाई’ सबंंधी 318वां �ितवेदन (िह�दी 

तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�ं ।  
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12.06½hrs 

STATEMENTS BY MINISTERS 

(i) Status of implementation of the recommendations contained in the 360th 
Report of the Department-related Parliamentary Standing Committee on 
Science and Technology, Environment, Forests and Climate Change on 
Demands for Grants (2022- 2023) pertaining to the Department of Scientific 

and Industrial Research, Ministry of Science and Technology 
 
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND 

TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH 

SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; 

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL , PUBLIC 

GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE 

DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE 

DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I beg to lay a 

statement regarding the status of implementation of the recommendations 

contained in the 360th Report of the Department-related Parliamentary Standing 

Committee on Science and Technology, Environment, Forests and Climate 

Change on Demands for Grants (2022-2023) pertaining to the Department of 

Scientific and Industrial Research, Ministry of Science and Technology. 

 

                                                             
Laid on the Table and also placed in Library. See No. LT 7596/17/22 
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12.07 hrs 

ELECTION TO COMMITTEE 
Tobacco Board 

 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, I beg to move the following: - 

 “That in pursuance of clause (b) of sub-section (4) of Section 4 of 

the Tobacco Board Act, 1975, read with Rule 4 of the Tobacco 

Board Rules, 1976, the members of this House do proceed to elect, 

in such manner as the Speaker may direct, two members 

from amongst themselves to serve as members of the Tobacco 

Board, subject to the other provisions of the said Act and rules 

made thereunder.” 

माननीय अ�य� : �� यह है: 

“िक तबंाकू बोड� िनयम, 1976 के िनयम 4 के साथ पिठत तंबाकू बोड� अिधिनयम, 

1975 क� धारा 4 क� उप-धारा (4) के खडं (ख) के अनसुरण म�, इस सभा के 

सद�य, ऐसी रीित से जैसा िक अ�य� िनदेश द�, उ� अिधिनयम के अ�य उपबंध� 

तथा उसके अधीन बनाये गए िनयम� के अ�यधीन तबंाकू बोड� के सद�य� के �प म� 

काय� करने के िलए अपने म� से दो सद�य िनवा�िचत कर� ।” 

��ताव �वीकृत ह�आ । 

 

… (�यवधान) 

माननीय अ�य� : आइटम नंबर 13,  

  �ी बी एल वमा�  जी  
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… (�यवधान) 

माननीय अ�य� : अब शू�य काल ।  

… (�यवधान) 

माननीय अ�य� : अगर आप सब एक-एक करके उठ�गे, तो म� सबको बोलने का मौका दूंगा । अगर 

एक साथ उठ�गे, तो म� कैसे बोलने का मौका दूगंा? आप एक-एक करके बोल� । सभी लोग एक साथ 

उठ�गे, तो म� कैसे बोलने का मौका दूगंा? आप दोन� सीिनयर सद�य ह� । आप दोन� म� से पहले कौन 

बोलना चाहता है, यह आप दोन� पहले तय कर लीिजए । आप दोन� अगर नह� बैठ�ग,े तो म� दोन� को 

बोलने नह� दूगंा, बि�क तीसर ेको बोलने का मौका दूगंा ।  

… (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, आइटम नंबर-13 का िज� करने के िलए कोई है ही नह�।  

… (�यवधान).. सर, यहां िमिन�टर नह� ह� । िबल को कौन इं�ोड्यूस करगेा? … (�यवधान)  

माननीय अ�य� : �या यह आपका िवषय है? यह िवषय अब ख�म हो गया । आप अब बैठ जाइए । 

�ी बालू जी, अब आप बोिलए ।  

… (�यवधान) 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, my objection is regarding item 

No. 13. … (Interruptions) I am objecting to the introduction of the Bill. … 

(Interruptions).  

माननीय अ�य� : जब को-ऑपरिेटव मूवम�ट का िवषय आएगा, तब आप अपना िवषय रिखएगा । म� 

तब आपको अलाऊ क�ंगा । Baalu Ji, you are a senior leader. हा,ं अब आप बोिलए ।  

… (�यवधान) 

�ी अधीर रजंन चौधरी:  सर, िवप� के िलए सदन म� कनव�श�स होते ह�, �ेिसड�ट्स होते ह� और 

सिुवधा के ब�दोब�त होते ह� । आपने इतने साल� से चली आ रही पर�परा को ख�म करते ह�ए िवप� 
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से सारी �ट�िडंग कमेटीज छीन ली ह� । … (�यवधान) उसके बाद यहां ‘एक भारत, एक िदशा, एक 

प�रवार’ क� बात हम� सनुाई जा रही है ।  … (�यवधान)  

माननीय अ�य� : आप बोिलए । म� जानता ह�ं िक मझुे �या जवाब दनेा है ।  

�ी अधीर रजंन चौधरी: सर, हमसे आईटी कमेटी क� चेयरमैनिशप ले ली गयी । सदुीप बाबू से 

�ट�िडंग कमेटी क� चेयरमैनिशप छीन ली गयी ।  … (�यवधान) 

महोदय, ऐसा �य� हो रहा है?… (�यवधान) सर, यह पर�परा है ।… (�यवधान) 

माननीय अ�य� : अब आप मेरी बात सिुनए । �या आप मेरी बात सनु�गे? 

… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, आप कह�गे िक हम ऐसा कर सकते ह� ।… (�यवधान) आप कर सकते 

ह� ।… (�यवधान) सर, आप बह�त कुछ कर सकते है ।… (�यवधान) 

माननीय अ�य� : आपने अपना िवषय रख िदया है । आप अपना िवषय रख चकेु ह� ।  

… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, यह हमारी पर�परा है ।… (�यवधान) पर�परा के दौरान िवप� को जो 

सिुवधा िमलनी चािहए, जो अिधकार िमलना चािहए ।… (�यवधान) सर, आप उस पर�परा को ख�म 

कर रहे ह� ।… (�यवधान)  

माननीय अ�य� : चिलए, बैिठए । 

 माननीय ससंदीय काय� म�ंी जी, �या आप इस िवषय पर कुछ कहना चाहते ह�? 

… (�यवधान) 

माननीय अ�य� : अब आप मेरी बात सिुनए । 

 माननीय सद�य, आप व�र� सद�य ह� । आप का�ेंस पाट� के �लोर लीडर भी ह� । �या सदन 

के िवषय पर अ�य� पर कभी कोई आ�ेप िकया जाता है? 

�ी अधीर रजंन चौधरी: नह� सर । 

माननीय अ�य� : �या यह पर�परा है? 
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… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, म�ने ऐसा नह� िकया है ।… (�यवधान) 

माननीय अ�य� : आपने पर�पराओ ंका उ�लंघन िकया है । 

�ी अधीर रजंन चौधरी : सर नह�, हमने ऐसा नह� िकया है । सर, म�ने मागँ क� है ।… (�यवधान) 

माननीय अ�य� : आपने पर�परा का उ�लंघन िकया है । 

… (�यवधान) 

�ी अधीर रजंन चौधरी : सर, हमने सरकार के िलए कहा है ।… (�यवधान) 

माननीय अ�य� : आप इसे पर�परा का उ�लंघन करना मानते ह� या नह� मानते ह� । 

… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, म�ने सरकार के िलए कहा है । 

SHRI S. S. PALANIMANICKAM (THANJAVUR): Sir, with folded hands I would 

like to mention that I was affected personally. … (Interruptions) I was in the 

Estimates Committee. … (Interruptions) It was taken away. … (Interruptions) 

Please do not divert the issue. … (Interruptions) 

माननीय अ�य� : आप मेर ेएक सवाल का जवाब दीिजए । सदन इस चीज को तय कर देगा । आपने 

सदन क� कमेिटय� के बार ेम� िवषय उठाया है । कृपया, आप बैठ जाइए । यह अिधकार अ�य� का है, 

तो आपने अ�य� के आसन को चनुौती दी या नह� दी । 

�ी अधीर रजंन चौधरी : नह� सर । सर, िब�कुल चनुौती नह� दी है । सर, माइक तो ऑन कराइए । 

म� आपक� बात का जवाब दे देता ह� ँ।… (�यवधान) 

माननीय अ�य� : म�ने आपको मौका िदया है ।  

… (�यवधान) 

माननीय अ�य� : आपको भी म�ने मौका िदया है ।  

… (�यवधान) 
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माननीय अ�य� : म� आपको भी बोलने का मौका दूगँा ।  

सदुीप जी, आप बोिलए ।  

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, we are not 

accusing the Chair or blaming you in any way. I was called by the Parliamentary 

Affairs Minister himself and the MoS to state that they are not going to give 

Trinamool Congress any Chairmanship. Ours is the second largest Party of Lok 

Sabha and Rajya Sabha Members combined. I asked if this is your decision, 

and they stated that : “Yes, we are communicating it to you”.  

 Sir, we do not want to include your name in any manner in this situation. 

But Trinamool Congress has not been given any Chairmanship in spite of being 

the second largest Party, but we are not begging for any Chairmanship from this 

Party. … (Interruptions) 

PROF. SOUGATA RAY (DUM DUM): Sir, we are totally against this. … 

(Interruptions) 

�ी िवनायक भाउराव राऊत (र�नािगरी-िसधंुदुग�): महोदय, ध�यवाद । 

 महोदय, म� अपने िवचार मराठी म� रखना चाहता ह� ँ। 

माननीय अ�य� : आप थोड़ी देर बाद बोिलएगा । आप पहले िलखकर दो िक मराठी म� बोलना है, 

उसके बाद आपको मौका द�गे । 

 �ी भतृ�ह�र महताब जी ।  

… (�यवधान) 

�ी िवनायक भाउराव राऊत: महोदय, म� िह�दी म� बोलना चाहता ह� ँ।… (�यवधान) 

माननीय अ�य� : �लीज बैिठए । आपको मौका द�गे । आप पहले िलखकर दे दीिजए । आपको मौका 

द�गे ।  
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�ी िवनायक भाउराव राऊत: महोदय, म� िह�दी म� बोलना चाहता ह� ँ। 

माननीय अ�य� : आप इस तरह खड़े ह�गे तो आपको मौका नह� िमलेगा । 

 �ी भतृ�ह�र महताब जी, आप बोिलए । म� आपको भतृ�ह�र महताब जी के बाद बोलने का मौका 

दूगँा ।  

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, as per Section 21.5 of the 

Revamped Operational Guideline of Pradhan Mantri Fasal Bima Yojana 

(PMFBY), perils like hailstorm, inundation, landslide, cloud-burst, natural fire due 

to lightning, etc. have been included under risk scenario of localised calamity. 

However, at Section 21.5.10, loss to crops like paddy, sugarcane, jute, and 

mesta due to inundation are not included as they are considered hydrophilic 

crops.  

This provision in not rational as longer duration of inundation, especially at 

critical growth stages definitely affect the yield of the crop. It is because of such 

exclusion that the paddy growing farmers -- who account for more than 95 per 

cent of the insured farmers -- are deprived of the benefits of the PMFBY.  

 As the matter has been discussed during the 6th National Level Monitoring 

Committee meeting, I urge upon the Government to make appropriate changes 

in the operational guidelines of the Pradhan Mantri Fasal Bima Yojana. 

माननीय अ�य� : �ी धम�वीर िसहं जी । 

 राऊत जी, आप बैठ जाइये । म� आपको बोलने का मौका दूगंा । �लीज बैठ जाइये । 

म�ने आपको बोल िदया है और सदन म� �यव�था दी है । म� आपको बोलने का मौका दूंगा । 

�ी धम�वीर िसहं जी । 
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�ी धम�वीर िसंह (िभवानी-मह�े�गढ़): अ�य� महोदय, मेर ेलोक सभा �े� के अदंर सबसे �यादा 

माइिनंग है । यह िभवानी, दादरी और नारनौल के अदंर है । म� आपके मा�यम से माननीय मं�ी जी से 

�ाथ�ना करना चाहता ह� ं िक लाख� क� सं�या म� माइिनंग म� मजदूर काम करते ह� । लेिकन हर रोज 

बीमा�रयां बड़ी तेजी से बढ़ रही है, दघु�टनाए ंभी बह�त होती ह� । िभवानी, दादरी और नारनौल म� 

ईएसआईसी हॉि�पटल ज�र बनाए जाए ं। 

�ी गणेश िसहं (सतना): अ�य� महोदय, रले मं�ालय िव��य एवं ब�ुदेलख�ड के िपछड़ेपन को दूर 

करने के िलये लिलतपरु िसंगरौली रले माग� का िनमा�ण कर रहा है । य�िप यह योजना बह�त िवल�ब 

से चल रही है । िकसान� क� जमीन का अभी तक पूरी तरह से मआुवजा भी नह� िमला है । 

लिलतपरु िसंगरौली िनमा�णाधीन रेल माग� म� मेर ेलोकसभा �े� सतना का रीवा से तकु�, 

सतना, नागौद, देवे��नगर, प�ना तक का माग� आता है । िजन िकसान� क� जमीन अिध�हीत क� गई 

है, उनके आि�त को नौकरी देने के जो आदेश इस पूर े�ोजे�ट के िलये रलेवे बोड� ने वष� 2010 म� 

िकये थे, उसी के तहत सतना-प�ना म� 1207, सतना-रीवा डबिलंग म� 469 आवेदन �ा� ह�ये, िजसम� 

सतना-प�ना म� 276 आवेदक� को नौकरी दी गई है । जबिक इसी �ोजे�ट का िह�सा रीवा- सतना 

डबिलंग म� एक को भी अभी तक नौकरी नही दी गई, जबिक रीवा सीधी िसगंरौली के बीच 2082 

लोग� के आवेदन प�� म� से 1153 लोग� को नौकरी दी जा चकु� है । 

शेष आवेदन� पर िवचार बंद कर िदया गया है । मेर ेलोक सभा �े� के अतंग�त लगाये गये एक 

अतारािंकत �� �ं. 171 का उ�र िदनांक 11 नव�बर, 2019 को िदया था, िजसम� िकसान� क� 

भूिम अिध�हण क� गई थी और उनके आि�त� को नौकरी देने के िनण�य को वापस ले िलया गया । 

वष� 2010 म� रले मं�ालय ने एक िनण�य िलया था िक इस प�रयोजना म� िजन िकसान� क� 

जमीन अिधगहृीत क� जायेगी, उनके आि�त� को नौकरी दी जायेगी । उसी के तहत कुछ लोग� को 

नौकरी भी दी गई है, लेिकन शेष �भािवत िकसान� के ब�चे भटक रहे ह�, उनको नौकरी अभी तक 

नह� दी जा रही है । एक ही प�रयोजना म� कुछ को लाभ िदया गया और कुछ को नह� िदया गया है, 

यह �यायोिचत नह� है । 
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मै माननीय मं�ी जी से मागं करता ह�ं िक मेर ेलोकसभा �े� सतना के अ�तग�त आने वाले 

िजन िकसान� क� या िहत�ािहय� क� जमीन ली गई है, उनके ब�च� को नौकरी दी जाए । ध�यवाद । 

डॉ. ढालिसहं िबसेन (बालाघाट): अ�य� महोदय, म� आपके मा�यम से माननीय दूरसचंार म�ंी जी 

का �यान आकिष�त करना चाहता ह�ं । वत�मान म� भारत देश िडिजटल इंिडया क� अवधारणा पर आगे 

बढ़ रहा है । वत�मान म� �ामीण �े�� म� बी.एस.एन.एल, आइिडया, िजयो आिद कंपिनय� के मोबाइल 

टावर लगे ह�, िजनम� कवरजे क� काफ� सम�या है । िवशेषकर बी.एस.एन.एल क� ि�थित बह�त खराब 

है । आये िदन मोबाइल टावर काम करना बदं कर दतेे है । संसदीय �े� िसवनी के बालाघाट िजले म� 

एव ं िसवनी म� �ाम� एवं सदूुर �े�� म� नेटवक�  क� बह�त सम�या है । मेर े ससंदीय �े� के अतंग�त 

बालाघाट िजला न�सल �भािवत िजला है । मोबाइल नेटवक�  न होने के कारण �ामीण जन� को 

काफ� सम�याओ ंका सामना करना पड़ता है । लबें समय से टावर बंद रहते ह� । साल भर से इनक� 

कोई देख-रखे नह� हो रही है एव ंइ�ह� सधुारा नह� जाता है । मेर े�ारा स�म अिधका�रय� को बार-बार 

अवगत कराने के बाद भी इस पर स�ंान न िलया जाना उिचत नह� है । जहा ंटावर रहते ह�, वहा ंभी 

कवरजे और डाटा गित क� कमी होने से अ�यिधक सम�या बनी रहती है । नेटवक�  बंद रहने और 

डाटा गित कम रहने से ब�क� के काम, छा�� क� पढ़ाई, नौकरी-पेशा �यि�य�, पचंायत� के काय�, 

सोसायिटय� म� राशन िवतरण आिद काय�, जो िडिजटल तो हो चकेु ह�, इस कारण �भािवत होते ह� । 

भारत सरकार क� िडिजटल इंिडया क� अवधारणा को नकुसान पह�ंचाया जा रहा है । एक ओर जहा ं

हम 5जी के दौर म� आ गये ह� और वह� �ामीण �े�� म� बी.एस.एन.एल. परुानी 2जी और 3 जी गित म� 

है । नगरीय �े�� का भी यही हाल है । इसके पूव� भी मेर े�ारा सदन का �यान इस ओर आकृ� कराया 

गया था । 

म� पनुः सदन के मा�यम से आ�ह करना चाहता ह�ं िक �ामीण एव ं नगरीय �े�� म� 

बी.एस.एन.एल क� �यव�थाए ंसधुार ेजाने तथा �ामीण �े�� म� बदं सभी टावर� को त�काल �ारभं 

करने का क� कर� । साथ ही अिधका�रय� और कम�चा�रय� क� स�ंया काफ� कम है, उनक� भी पूित� 

करने का क� कर� । 
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DR. D. RAVIKUMAR (VILUPPURAM): Respected Speaker, Sir, I would like to 

bring to your kind attention a very important issue.  Despite caste-based 

discrimination being outlawed in every sphere of life, burial grounds and 

crematoriums continue to be segregated along the lines of caste. Multiple 

judgments of the Madras High Court have addressed this issue and directed that 

caste-based burial grounds and crematoriums be abolished. As early as 2008, 

Justice Chandru had ruled against caste-based burial grounds, and as recently 

as 2021 and 2022, the same has been reiterated in the cases of B. Kalaiselvi 

and Others versus the District Collector, Kallakurichi, and P. Muthusamy and 

Others versus  B. Vennilaand Others respectively.  

Yet this practice continues to abound in most parts of the country. In light 

of the current situation, I request for a nationwide policy for common burial 

grounds and crematorium be created and implemented. Article 14 of the Indian 

Constitution protects the right to equality. … (Interruptions) 

HON. SPEAKER: Mr. Baalu, you are a Member of the ruling party. It is a State 

subject.  

DR. D. RAVIKUMAR: I request the Union Government to formulate a policy. … 

(Interruptions) 

HON. SPEAKER: You are a Member of ruling party.  

… (Interruptions) 

DR. D. RAVIKUMAR: Yes, Sir. This situation is prevailing all over the country. 

… (Interruptions) 
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माननीय अ�य� : आपने स�जे�ट तिमलनाडु का िलखा है । आपको स�जे�ट पूरे देश का िलखना 

चािहए था ।  

… (�यवधान) 

DR. D. RAVIKUMAR: In 2014, the Karnataka Government has brought in a 

policy.  

HON. SPEAKER: It is 2022. It is not 2014.  

SHRI T. N. PRATHAPAN (THRISSUR): Hon. Speaker, the widening of 

developmental projects of NH-66 in Kerala has been progressing. I have some 

important concerns of people from the locations where the project development 

is taking place to convey to the hon. Minister of Road Transport and Highways, 

Shri Nitin Gadkari ji.  

This is a genuine concern of the people of Chavakkad regarding a 

proposed underpass facility in Mullathara junction in Manathala, Chavakkad, in 

Guruvayur assembly constituency. The proposed vehicle underpass project of 

only 25 meters width between Mullathara and Manathalait is not practical in a 

place like Manathala which is highly populated. Considering the importance of 

pilgrimage centres like Manathala Juma Masjid which is one of the oldest 

Masjids in the country, the famous Guruvayur Srikrishna Temple and Palayur 

Church which is the oldest in India, this region shall be provided a more 

convenient project plan. A flyover with pillars and a wider underpass shall be 

provided in Mullathara junction.  
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Otherwise, the students around this area, merchants, and the tourists who 

come to the Chavakkad beach, which is a tourist hub of Thrissur, will have to 

suffer without a proper passage between Mullathara and Manathala. 

I would like to make three requests to the hon. Minister. An underpass 

shall be provided in Mandalamkunnu junction facing the exiting PWD road there. 

At Edamuttam junction in Valappad Grampanchayat also, we need an 

underpass for connectivity with the service roads. There shall be a crossing as 

well as service roads in front of the Edakkazhiyoor Juma Masjid. I will submit a 

detailed report regarding this. I request the hon. Minister to kindly 

consider these demands.  

माननीय अ�य� : माननीय सद�य, एक िमनट �िकए ।  

… (�यवधान) 

माननीय अ�य� : माननीय सद�य, यह मेरी उदारता है िक म� आपको देख कर, पढ़ कर बोलने क� 

इजाज़त दे रहा हूॅ,ं नह� तो इसक� भी परिमशन मझु से लेनी पड़ती है । 

… (�यवधान) 

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Mr. Speaker, Sir, the coastal 

Panchayats of Kasaragod Lok Sabha constituency - namely Valiyaparamba and 

Padanna of Kasargod district, and Ramanthali, Madayi, and Mattul panchayats 

of Kannur district - currently fall under the Coastal Regulation Zone. Due to the 

Coastal Management Act, many poor families are unable to build dwelling 

houses on their own land in the coastal zone. Around a thousand constructed 

houses and institutions have not been assigned building numbers by the 

authorities concerned. 
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As per the Coastal Regulation Zone Notification of 2019, the Central 

Government has set the No-Development Zones from baseline of the islands 

causing distress to thousands of coastal residents of Valiyaparamba and 

Padanna in Kasaragod district, and Ramanthali and Madayi Mattul village 

Panchayats of the Kannur district who are caught in the entanglement of the 

CRZ law. In the year 2021, the Central Government converted 175 panchayats 

into urban panchayats; and recently in the month of September 2022, the 

Government has issued an order to convert further 66 panchayats into urban 

panchayats. 

However, it is unfortunate that the above-mentioned panchayats in my 

constituency are not included in any of the exempted lists.  

Hence, I request the hon. Minister of Environment, Forest, and Climate 

Change to take necessary steps to exempt the above-mentioned panchayats of 

the Kasaragod Constituency from the Coastal Regulation Zone. 

माननीय अ�य� : आज सदन का पहला िदन है । म� सभी माननीय सद�य� से यह आ�ह करना 

चाहता ह�,ं िनवेदन करना चाहता ह�ं िक सदन चले, मया�दा से चले । हम इनक� अ�छी पर�पराओ ंका 

पालन कर� । म� सभी माननीय सद�य� को पया�� समय, पया�� अवसर देता ह� ं । आपने वष� से जो 

इसक� पर�पराए,ँ मया�दा बनाई ह�, उनका पालन कर� । सदन चलना चािहए । सदन म� सबको बोलने 

का अवसर िमलता है । म� यह नह� सोचता िक कभी िकसी ने यह िशकायत क� हो िक उ�ह� बोलने का 

अवसर नह� िमलता । लेिकन, उस पर�परा को कायम रिखए । 

 म� अमर िसहं जी से आ�ह करता ह�ं िक जब कोई मे�बर बोल रहा हो, तब बीच म� माश�ल को 

मत बुलाइए, �य�िक बोलने वाले मे�बर के बीच म� कोई नह� जाना चािहए । सदन म� यह अ�छी 

पर�परा बनाई गई है । इन सब पर�पराओ ंका हम लोग पालन कर� ।  
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 दिुनया का सबसे बड़ा लोकतं� है तो उस लोकत�ं क� इतनी मया�दा रहे, मेरा सब से ऐसा 

�यि�गत आ�ह है । 

SHRI HIBI EDEN (ERNAKULAM): Mr. Speaker, Sir, I am raising a major 

concern regarding the fishermen community of Kerala in Vizhinjam where the 

International Vizhinjam Seaport Limited was floated in 2015. For the last 140 

days, the fishermen community of Vizhinjam has been on a huge agitation 

mainly because their life and livelihood have been destroyed by the construction 

of the seaport which is being done by a private group called Adani. The seaport 

construction is going on, and on the northern side there has been a huge sea 

erosion. Three hundred families have been living in a cement godown for the 

last four years. This particular fishermen community has contributed its land 

ages before for the development of the Vikram Sarabhai Space Centre. The 

Church, the Bishop House, the cemetery, everything was demolished for the 

development of that huge organisation of national importance.  

 The allegation the State Government is making is that the fishermen 

community is against the development of the port, which is not right. They have 

been in touch and they have given all the support for the development of the 

port. But the fishermen community’s life and livelihood are being disturbed. A 

Central package should be announced for their rehabilitation. Rs.5,500 was the 

only amount which was sanctioned for giving rent.  

The agitation is over yesterday, but their demands which are genuine are 

not yet met by the State Government. I would like the Central Government also 

to declare a package because this is a very important port.  
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 Sir, a scientific committee has to be appointed where the interests of the 

local fishermen, the sea erosion, etc., should be studied. The State Government 

was saying that they would use Adani CSR funds for the rent which is not 

acceptable. This is a very genuine demand. The Central Government should 

look into it. 

�ी स�यदेव पचौरी (कानपुर): माननीय अ�य� महोदय, म� आपके मा�यम से माननीय गहृ मं�ी जी 

का �यान इस देश म� बढ़ती ह�ई जनस�ंया क� ओर िदलाना चाहता ह�ं । 

 अ�य� महोदय, िजस तेजी से देश क� जनस�ंया बढ़ रही है, उसी तेजी से दशे के ससंाधन 

िसकुड़ रहे ह� । हमार ेयहा ँखेती क� जमीन सीिमत है, आवास क� जमीन सीिमत है, जल के ससंाधन 

सीिमत है । इससे बरोजगारी बढ़ेगी और रहने क� सम�या भी बढ़ेगी ।  

अ�य� महोदय, म� माननीय गहृ मं�ी जी का �यान आकृ� करना चाहता ह� ँ िक जनसं�या 

िनयं�ण के िलए परामश� करके कानून बनाया जाए । पूव� म� भी इस बात क� मागँ रही है । 

SHRIMATI CHINTA ANURADHA (AMALAPURAM): Thank you, Speaker, Sir. 

Today, I would like to bring to your kind attention an important issue relating to 

women. Many women experience menstrual disorder and may even suffer from 

illness related to menstruation including endometriosis and ovarian cysts which 

can disrupt their everyday tasks and cause significant workplace stress, which 

has been a common ailment in today’s life due to many factors.   In such a 

scenario, paid leaves in the form of menstrual leaves ensure that women have 

direct pathways to rest when they need it most, be more productive at work and 

as a result find it easier to remain in the labour market. They also encourage 

more equality by accommodating female workers’ biological demands, much as 

maternity leave does.  Therefore, through you, I request the Minister of Health 
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and Family Welfare to enforce a two-day menstrual leave per month in the 

public and private sectors which can be taken by employees at their discretion. 

Acknowledging menstruation as a real need outside of sick leave that warrants 

being directly addressed in the workplace is long overdue.  Doing so will ensure 

an equitable approach that is bound to open up more job opportunities for 

women, leading to greater gender diversity in our workforce. 

Thank you, Sir. 


 SHRI MAHESH SAHOO (DHENKANAL): Hon’ble Speaker sir, I want to raise 

a very important issue regarding National Highways No 55. Sir the road is in 

very bad shape from Manguli square to Sambalpur. After several rounds of 

discussion nothing has changed. The maintenance and repair of the road has 

not been taken up and 21 persons have lost their lives. The concerned minister 

has been repeatedly requested to look into the matter. The repair and 

construction work was supposed to end by 2022, then 2023 and then 2024. We 

need a definite date as to when will it be completed. People of the area have 

been agitating and sitting on peaceful dharna to protest. If the matter is not 

addressed soon, situation will be critical. Sir through you, I am once again 

requesting the central Govt to take up the matter urgently.  

�ी राजेश वमा� (सीतापुर): माननीय अ�य� जी, आपने मुझे शू�य काल म� अपने संसदीय �े� के 

एक मह�वपूण� �� पर बोलने का मौका िदया, उसके िलए म� आपको ध�यवाद देता ह� ँ।  

                                                             
 English translation of the Speech originally delivered in Odia. 
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 माननीय अ�य� जी, म� आपके मा�यम से सरकार का �यान आकृ� करना चाहता ह� ँ । मेरा 

ससंदीय �े� सीतापरु उतर �देश म� आता है । वहा ँके िलए हमने माननीय रले मं�ी जी से एक रलेवे 

उपरगामी सेत ुक� मागँ क� थी । हमार ेसीतापरु-गोला माग� के 51ए �ॉिसंग पर एक उपरगामी सेत ुक� 

आव�यकता है । अभी वहा ँपर समपार फाटक है । वहा ँपूर ेिदन जाम लगा रहता है । 24 घंटे म� 42 से 

45 गािड़य� का आवागमन होता है । हमार ेशहर के म�य म� रले लाइन पड़ती है । 

 महोदय, म� आपके मा�यम से माननीय म�ंी जी का �यान आकृ� करना चाहता ह� ँिक इस पर 

गंभीरता से िवचार कर� । म� आपके स�ंान म� यह भी लाना चाह�गँा िक म�ने �यि�गत �प से िमलकर 

माननीय म�ंी जी को प� भी िदया था । उ�ह�ने मझुे पॉिजिटव र�ेपॉ�स भी िदया है । चंूिक सदन म� 

माननीय मं�ी जी बैठे ह�, इसिलए म� उनका �यान िफर से आकृ� करना चाहता ह� ँ । इस भयंकर 

सम�या का िनदान करने के िलए आप िनि�त �प से कार�वाई कर� । आप इस उपरगामी सेत ु के 

िनमा�ण के िलए अपना िनद�श �दान कर� । ध�यवाद । 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Speaker, Sir, in this country, 

lakhs of Employees’ Provident Fund pensioners are agitating regarding 

enhancement of EPFO pension.  They went to the hon. High Court, Kerala.  

After that, they went to the hon. Supreme Court. 

The Supreme Court has recently given a verdict but the EPFO has not 

implemented the verdict given by the Supreme Court.  They are diverting the 

issue again and again and thus are denying the legitimate pensionary benefits to 

lakhs of employees. 

 I would say that even though the Supreme Court’s verdict is partially in 

favour of the employees, they have no other option because the Supreme 

Court’s verdict is final.   
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I would like to urge the Government, through you, Sir, that at least the 

verdict of the Supreme Court should be implemented immediately.  The poor 

employees were fighting a legal battle in the Court for years and years.  Finally, 

the Supreme Court has come out with the verdict but the EPFO is still diverting 

the issue and is trying to find out a way to not implement the Supreme Court’s 

verdict.  I would like to request the Ministry of Labour to immediately intervene in 

the matter so that justice is done to the employees who have opted for the 

pension scheme provided by the EPFO. 

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, we all associate 

with the matter raised by the hon. Member.… (Interruptions) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I have also given a notice in 

this regard. 

माननीय अ�य� : आप एसोिशएट कर दीिजए । 

… (�यवधान) 

�ी भागीरथ चौधरी (अजमरे): अ�य� महोदय, आज आपने मुझे शू�य काल के दौरान 

अिवल�बनीय लोक मह�व के मामले म� बोलने का अवसर िदया, उसके िलए आपका बह�त-बह�त 

आभार, बह�त-बह�त ध�यवाद ।  

 महोदय, िकशनगढ़, अजमेर एयरपोट�  से �लाइट्स का संचालन अ�टूबर, 2018 से �ार�भ 

ह�आ था । उड़ान योजना के तहत िकशनगढ़ एयरपोट�  से देश के 6 शहर�, िजसम� �पाइस जेट 

एयरलाइन �ारा िद�ली, अहमदाबाद, हैदराबाद एव ंमुंबई तथा �टार एयरलाइन �ारा इंदौर एव ंसूरत 

क� �लाइट्स का सचंालन िकया जा रहा था । �पाइस जेट एयरलाइन ने उ� सभी शहर� के िलए 

अपनी उड़ान� को तकनीक� कारण� का हवाला दतेे ह�ए गत् 31 अग�त, 2022 स ेबंद कर िदया । 

इससे �देश का सबसे तेजी से उभरता ह�आ नया एयरपोट�  आज बंद होने क� कगार पर है । 
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 महोदय, िपछले वष� सिद�य� म� िकशनगढ़ एयरपोट�  से जहा ंरोजाना 5 से 6 �लाइट्स चल रही 

थ�, लेिकन अब रोज एक �लाइट के सचंालन को लेकर भी असमंजस है । वह� दूसरी ओर, भारतीय 

िवमानन �ािधकरण �ारा जारी िवटंर समय-सारणी म� भी िकशनगढ़ एयरपोट�  से नवीन हवाई 

सचंालन नह� िदये जाने से ि�थित िवकट हो गई है । अब केवल मा� िकशनगढ़ एयरपोट�  से �टार 

एयरलाइन क� उ� 2 उड़ान� का सचंालन स�ाह म� औसतन 2-2 िदन ही हो रहा है ।  

 मा�यवर, �पाइसजेट एयरलाइन को बंद ह�ये �ट्स पर अ�छा या�ीभार िमल रहा था । उ� 

तीन� उड़ान� के बंद होने का �मखु कारण वायिबिलटी गैप फंड (वीजीएफ) का भगुतान नह� होना 

बताया गया है । सरकार वीजीएफ उसी ि�थित म� देती है, जब याि� य� के कम होने से नकुसान हो 

रहा हो । जब तक वायिबिलटी गैप फंड का �ावधान सरकार ने कर रखा था, तब तक िनजी िवमानन 

कंपनीज़ ने इसका भरपूर लाभ उठाया । मगर, जैसे ही सरकार ने वीजीएफ म� कटौती �ार�भ क� तो 

पया�� या�ीभार होने के बावजूद िनजी कंपनी �पाइसजेट ने उ� 4 शहर� के िलए उड़ान बंद कर दी ।  

 अ�य� महोदय, म� आपके मा�यम से उड्डयन मं�ी जी से िनवेदन करना चाहता ह�ं िक 

िद�ली, मुंबई, हैदराबाद और अहमदाबाद हवाई उड़ान� को तरुतं चालू कराय� । 

माननीय अ�य� : कई माननीय सद�य सदन म� लगातार बातचीत कर रहे ह� । अगर वे दोबारा बात 

कर�गे तो नाम लेकर इंिगत क�ंगा । 

… (�यवधान) 

माननीय अ�य� : म�ने अभी नाम नह� िलया है । 

… (�यवधान) 

माननीय अ�य� : �ी जसबीर िसंह िगल । 


 SHRI JASBIR SINGH GILL (KHADOOR SAHIB):  I thank you, Hon’ble 

Speaker Sir for giving me permission to speak on an important issue. 

                                                             
 English translation of the Speech originally delivered in Punjabi. 
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 During the black days of militancy in Punjab, our youth had gone astray.  

Militancy stopped but it left a lot of agony for our youth.  Several Sikh youths 

joined militancy due to emotional and religious reasons.  They were caught by 

police and punished by the courts.  They were sentenced by courts.  Now, they 

have completed their sentences and prison-terms.  They are not common 

criminals.  They can be called emotional criminals who did the crimes due to 

political and religious reasons.  They did not believe in our political system. 

 These youths have finished their prison-terms.  Paramjit Singh, Jagtar 

Singh, Lakhvinder Singh, Shamsher Singh, Gurpreet Singh, Gurdeep Singh, 

Devinder Pal Singh etc. have finished their prison-terms but are still languishing 

in foreign jails. 

 So, I urge upon the Central Government to consider them political 

criminals and not as common criminals.  Their behavior in prison was very good.  

So, they should be given right of freedom.  Their human rights should be given 

to them and they should be release immediately. 

�ी अजु�न लाल मीणा (उदयपुर): माननीय अ�य� महोदय, मेरा ससंदीय �े� उदयपरु, राज�थान 

एक आिदवासी बह�ल �े� है । इस �े� म� कई ऐसे माग� ह� जो अभी तक दो लेन के ही बने ह�ए ह�, 

िजससे दघु�टनाओ ंक� काफ� सभंावना बनी रहती ह ै। इसी के अन�ुप म� सरकार से मांग करता ह� ं

िक �टेट हाईवे स�ंया - 36 जो उदयपरु-सलु�बर-बांसवाड़ा तक दो लेन म� बनाया गया है, इस माग� 

को रा��ीय राजमाग� घोिषत कर चार लेन म� बदल कर उदयपरु-सलु�बर-बांसवाड़ा-रतलाम, म�य 

�देश तक करवाने का काम कराए,ं िजससे इस माग� पर होने वाली दघु�टनाओ ंम� कमी आएगी और 

आम जनता को एक रा��ीय राजमाग� का लाभ िमलेगा । ध�यवाद ।  
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Hon. Speaker, Sir, thank 

you very much for allowing me to raise a very important issue.   

 The issue is with regard to the need of a Legislative Assembly. It has 

been a long-cherished dream and desire of the people of Lakshadweep. This 

desire has become an inevitable part within these years. The reason behind the 

same is that the people of Lakshadweep and their elected representatives have 

no say in any of the decisions which are crucial for their existence. For instance, 

there are issues with regard to New Panchayat Regulation, Mass Land 

Acquisition, repealing of the Land Tenancy Regulation - 2019, stopping of 15 

Years’ Perspective Plan for the Shipping Sector, stoppage of speciality doctor 

services, welfare schemes for the farmers and fishermen, and employment. For 

the past so many months, people have been protesting on roads. Now, a 

continuous relay strike is going on in the capital city for just a single demand.  

 On the one hand, we are celebrating the 75th Year of our Independence, 

and on the other hand, the people of Lakshadweep do not have that freedom. 

My simple submission is that there is a need to have a legislative system where 

people’s aspirations are discussed, and a consultative mechanism is developed 

so as to ensure democratic right of the people.  

 I would like to urge the Home Ministry that -- when we celebrate the 75th 

Year of our Independence -- let the people of Lakshadweep also enjoy the 

freedom of self-governance.  

 Thank you so much, Sir. 
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SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Thank you, hon. Speaker, 

Sir. 

 Sir, area expansion for fruit crop and floriculture has been a major 

component of Mission for Integrated Development of Horticulture (National 

Horticulture Mission). Under the said Mission, twenty-four districts of my State 

are covered. In my State, the maximum cost of cultivation per hectare for high 

density mango is Rs. 42,000. For papaya, the maximum cost of cultivation per 

hectare is Rs. 60,000. For banana, the maximum cost of cultivation per hectare 

is about Rs. 10,263. For bulbous flower, the maximum cost of cultivation per 

hectare is Rs. 1,50,000. For cut flower, the maximum cost of cultivation per 

hectare is Rs. 1,00,000, and the maximum cost of cultivation per hectare for 

spices crop is from Rs. 30,000 to Rs. 50,000. Out of the same, about forty to fifty 

per cent subsidy is provided to farmers to take up the programme. Sir, you can 

imagine how will the small farmers of my State get the benefits of the said 

programme with high cultivation cost.  

 Hon. Speaker, Sir, through you, I, therefore, request the hon. Minister and 

the Government to increase an assistance under the Area Expansion 

Programme so that more farmers -- not only of my State but also of the country 

as a whole -- get benefits of Mission to double their incomes.  

 Thank you very much, Sir.  

�ीमती सुि�या सदानदं सुले (बारामती): अ�य� महोदय, मेरा आज का जीरो ऑवर िकसान 

फसल बीमा योजना पर है । लेिकन म� आपसे िवनती करना चाहती ह�,ं म�ने आपसे टाइम भी िलया था 

िक महारा�� म� �ाइम िमिन�टर फसल बीमा योजना म� िद�कत है । महारा�� म� दस िदन से एक नया 
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�� खड़ा हो गया है । हमार े बगल के रा�य कना�टक के सीएम अनाप-शनाप बोले जा रहे ह� ।         

… (�यवधान) कल तो हद कर दी, कना�टक बाड�र पर महारा�� के लोग जाना चाहते थे और उनको 

पीटा गया है । आज तक भी कुछ नह� आया है ।… (�यवधान)  

दस िदन से महारा�� के िखलाफ षड्यं� हो रहा है । … (�यवधान) महारा�� को तोड़ने क� 

बात है ।… (�यवधान)  कना�टक के म�ुयम�ंी और दोन� रा�य बीजेपी के ह� । … (�यवधान) 

महारा�� म� भी बीजेपी का राज है और कना�टक म� भी बीजेपी का है । … (�यवधान) पूरे टाइम 

कना�टक के म�ुयमं�ी महारा�� के िखलाफ बोलते ह� । … (�यवधान)  कल लोग� को पीटा गया है । 

… (�यवधान) महारा�� क� जनता को पीटा है । … (�यवधान) यह नह� चलेगा । … (�यवधान) यह 

देश एक है । … (�यवधान) म� अिमत शाह जी स े िवनती करती ह� ं िक वह कुछ बोल� ।        … 

(�यवधान)  

SHRI S.C. UDASI (HAVERI): Hon. Speaker, Sir, the subject is sub judice 

because it is in the court. It is in the Supreme Court. Please do not allow any 

Member from Maharashtra to speak on this issue. … (Interruptions)  

 Sir, these Maharashtra politicians, especially from the Opposition are 

habitual ...  when it comes to lingo culture syndrome. इनको इनिस�यो�रटी है । इनका 

िमस�ल होता है, when they are in power and when they are in Opposition….. … 

(Interruptions) 

�ीमती सुि�या सदानदं सुले : सर, यह अस�य बोल रहे ह� । … (�यवधान) कना�टक के सीएम 

भारतीय जनता पाट� के ह� । … (�यवधान) 

                                                             
 Expunged as ordered by the Chair 
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SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG): Hon’ble 

Speaker Sir, I want to raise a burning issue in this August house today. Hon’ble 

Supriya Sule ji has raised this serious issue. This case of Maharashtra –

Karnataka border issue has been pending with Hon’ble supreme court for the 

last so many years. The people residing in Belgaon, Karwar, Nipani, are being 

targeted by the Government of Karnataka. They are suppressing the rights of 

Marathi speaking people there. 

Not only this, they have also booked the leaders of different political 

parties of Maharashtra and put them behind the bars. Karnataka is the first state 

which has banned the entry of political leaders from other states. It has never 

been happened before. Government of Karnataka and Karnataka police are 

doing injustice to the people of Maharashtra. I strongly condemn this kind of act 

of suppression. This issue is directly related to the pride and the honour of 

Maharashtra. They are giving brutal treatment to the Marathi speaking people of 

border areas. 

Hence, I would like to request the Union Government to look into this 

seriously and intervene immediately.  

Thank you. Jai Maharashtra.        

 

                                                             
 English translation of the Speech originally delivered in Marathi. 
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माननीय अ�य�: आप सदन के बाहर जाकर बात कर लेना । आप रोज िमलते ह�, बात कर लेना । 

… (�यवधान) 

माननीय अ�य�: आप एक बार बात कर लेना । 

… (�यवधान) 

माननीय अ�य�: चिलए, अब आगे बिढ़ए । 

… (�यवधान) 

माननीय अ�य�: यह स�सिटव िवषय है । हर िवषय ससंद म� नह� उठाया जाता है ।  

… (�यवधान) 

माननीय अ�य�: आपने अपनी बात कह दी, उ�ह�ने अपनी बात कह दी । 

… (�यवधान) 

माननीय अ�य�: आप �या कहना चाहते ह�? बोिलए । 

… (�यवधान) 

माननीय अ�य�: �ी राह�ल शेवाले । 

… (�यवधान) 

माननीय अ�य�: िकसी का बयान दज� नह� हो रहा है । कुछ �रकॉड� म� नह� जा रहा है । 

…(�यवधान) 

माननीय अ�य�:  यह स�सिटव िवषय है । दो रा�य� का िवषय है । इसम� क� � �या करगेा? यह ससंद 

है । 

… (�यवधान) 

माननीय अ�य�: �ी राह�ल शेवाले । 

               �ी सी.पी. जोशी । 

… (�यवधान) 

                                                             
 Not recorded 
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�ी सी.पी. जोशी (िच�ौड़गढ़): माननीय अ�य� जी, आपका बह�त ध�यवाद िक आपने मझेु 

मह�वपूण� िवषय पर बोलने का अवसर िदया । … (�यवधान) माननीय मोदी जी क� सरकार बनने के 

बाद िच�ौड़गढ़ संसदीय �े� को अनेक सौगात� िमली ह� जो िपछले 60 वष� म� नह� िमल पाई ं ।           

िच�ौड़गढ़ म� माननीय मोदी जी ने सरकार बनने के बाद एक अ�पताल िदया, जैसे उदयपरु म� 100 

बैड का िदया है ।  

मेरी सरकार से मांग है िक िच�ौड़गढ़ म� 100 बैड का ईएसआई अ�पताल बने तािक उस 

�े� के लोग� को राहत िमल सके । … (�यवधान) यहां बह�त बड़ी इंड��ी है । यहां बड़ी मा�ा म� 

उ�ोग-धंधे ह�, कम�चारी ह� । ऐसे म� िच�ौड़गढ़ म� 100 बैड का अ�पताल बनना चािहए । �तापगढ़ म� 

सरकार ने कम�चा�रय� के िलए ऑिफस तो खोल िदया है । मेरी एक और मांग सरकार से है िक वहां 

छ: बैड क� िड�प�सरी खलु जाए तािक क� �ीय कम�चा�रय� को लाभ िमल सके । रावतभाटा म� 

आरएपीपी का बह�त बड़ा �यूि�लयर पावर �लाटं है । अगर वहां भी एक अ�पताल लेबर िवभाग का 

बन जाएगा तो िनि�त �प से हजार� लाख� सैिनक भाइय� को लाभ िमलेगा ।… (�यवधान) 

माननीय अ�य�: �लीज़, आप बैठ जाए ं। 

… (�यवधान) 

�ीमती सुि�या सदानदं सुले : माननीय अ�य� जी, हम वॉक आउट करते ह� ।… (�यवधान) 

12.49 hrs 

At this stage, Shrimati Supriya Sadanand Sule, Shri Vinayak Bhaurao Raut  
and some other hon. Members left the House. 

 
माननीय अ�य�:  गौरव गोगोई जी । 

… (�यवधान) 

�ी गौरव गोगोई (किलयाबोर):  माननीय अ�य� जी, पूव� म� परपंरा रही है िक उ�र-पूवा�चल के 

िजतने भी �ोजे�ट्स ह�, उनम� क� �ीय सरकार 90 या 80 �ितशत फंिडंग देती है और उ�र पूवा�चल 

रा�य 10 या 20 �ितशत फंिडंग देते ह� । जब म�ने रलेवे िवभाग से दर�वा�त क� िक हमार ेलोकसभा 
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�े� म� सुगंाजान और टेगानी म� लैवल �ॉिसगं चािहए तो रलेवे िवभाग से उ�र आता है िक आरओबी 

या आरयूबी क� पूरी 100 �ितशत फंिडंग रा�य सरकार से आती है । 

 मेरी दर�वा�त है िक रलेवे िवभाग परुानी परपंरा के तहत आरओबी और आरयूबी, जो उ�र 

पूवा�चल के रा�य� म� ह�, िवशेष �प से मेर ेलोकसभा �े� सुंगाजान और टेगानी म� है, उनम� 80:20 या 

90:10 �ितशत फंिडंग का �यवहार कर� । ध�यवाद । 

�ी िगरीश च�� (नगीना): अ�य� महोदय, आपने मझेु शू�य काल म� बोलने का अवसर िदया, 

इसके िलए म� आपका बह�त आभारी ह�ं  । म� आपके मा�यम से सरकार के स�ंान म� यह लाना चाहता 

ह�ं िक हमार ेसंसदीय �े� नगीना म� एक बसी िकरतपरु रलेवे �टेशन है । कोट�ार से चलने वाली �ेन 

िस�बली जनशता�दी, िजसका न�बर 12037/12038 है, यह बसी िकरतपरु रलेवे �टेशन से होकर 

परुानी िद�ली जाती है । इस �े� क� जनता लगभग साढ़े सात वष� से इस गाड़ी के बसी िकरतपरु 

�टेशन पर �टॉपेज के िलए सा�ािहक धरना �दश�न करती आ रही है, िक�त ुअभी तक सरकार क� 

तरफ से कोई सकारा�मक पहल नह� क� गई है ।  

म� आपके मा�यम से माननीय म�ंी जी को िव�ास िदलाना चाहता ह�ं िक इस गाड़ी का 

�टॉपेज अ�थायी �प से इस �टेशन पर कर देने से यिद रेल राज�व म� बढ़ो�री नह� ह�ई तो आप 

इस �टॉपेज को र� कर सकते ह�  । यह आस-पास के रलेवे �टेशन� से �यादा मह�वपूण� �टेशन है ।  

म� आपके मा�यम से माननीय मं�ी जी से चाह�ंगा और यह मेरी मागं भी है िक जनता क� 

सगुमता के िलए इस �ेन का बसी िकरतपरु रलेवे �टेशन पर �टॉपेज कराया जाए । ध�यवाद । 

�ी राम मोहन नायडू िकंजरापु (�ीकाकुलम): अ�य� महोदय, आपका बह�त-बह�त ध�यवाद िक 

आपने मझेु बोलने का मौका िदया । माननीय रले मं�ी जी भी यहां उपि�थत ह� । यह उ�ह� का म�ुा   

है । 

 म� आपके मा�यम से माननीय रले म�ंी जी के सं�ान म� यह लाना चाहता ह�ं िक आं� �देश म� 

जो साउथ को�ट रलेवे जोन का म�ुा ह,ै वह अभी तक श�ु नह� ह�आ ह ै । तीन साल पहले और 

चनुाव से पहले, जब पीयूष गोयल जी रले मं�ी थे, उस समय उ�ह�ने वादा िकया था, लेिकन अभी 
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तक वह शु� नह� ह�आ है । वष� 2020-21 म� उसके िलए बजट का आवटंन भी ह�आ था, लेिकन 

उसके ऊपर एक पैसा भी खच� नह� ह�आ । िपछले महीने माननीय �धान म�ंी जी िवशाखाप�नम खदु 

आए थे । उस समय लोग� म� इतनी �यादा आशा थी िक माननीय �धान मं�ी जी ज�र उसके बार ेम� 

कुछ बोल�गे या िशला�यास कर�गे, लेिकन कुछ नह� ह�आ ।  

 इसिलए, म� एक बार िफर इस िवषय को माननीय रले मं�ी जी के स�ंान म� लाना चाहता ह� ं

िक िजतना ज�द हो सके आं� �देश के िलए साउथ को�ट रलेवे जोन को श�ु िकया जाए ।  

PROF. ACHYUTANANDA SAMANTA (KANDHAMAL): Hon. Speaker, Sir, 

through you, I, on behalf of my Party, Biju Janata Dal, would like to urge the Central 

Government, particularly, the Minister of Finance to withdraw the GST on Kendu 

leaves in the greater interest of the lakhs of Kendu leaf pluckers and associated staff. 

Kendu leaf is a minor forest produce and is the financial backbone of around eight 

lakhs of Kendu leaf pluckers, binders and seasonal workers of Odisha, who mostly 

belong to the tribal community and also are among the poorest of the poor in the 

society.  

 The tribal people call it their right as defined under Scheduled Tribes and Other 

Traditional Forest Dwellers (Recognition of Forest Rights) Act of 2006. They have the 

right to procure and sell these leaves. An eighteen per cent GST on Kendu leaf is 

affecting the trade and livelihood of Kendu leaf pluckers. This tax needs to be 

withdrawn in the greater interest of the people of Odisha, particularly in the interest of 

the tribal people. This, in turn, affects the livelihood of Kendu leaf pluckers, binders, 

seasonal workers and also impacts the implementation of social security and welfare 

schemes meant for them. Our hon. Chief Minister of Odisha also has expressed his 
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concern and written a letter on this issue to the Central Government and also the hon. 

Finance Minister.Thank you.  

�ी जगदि�बका पाल (डुम�रयागजं): माननीय अ�य� महोदय, म� आपका बह�त आभारी ह�ं । यह 

अ�यंत लोक मह�व का िवषय है । उ�र �देश म� अ�टूबर महीने म� इस बार अ��यािशत बाढ़ आई 

थी । उसके कारण 21 जनपद के लगभग 2235 गावँ बाढ़ से �भािवत ह�ए ह� । हमार ेिस�ाथ� नगर के 

580 गावँ �भािवत ह�ए ह� । मानसून सीजन म� जलुाई, अग�त और िसत�बर के बाद कभी बा�रश नह� 

ह�ई थी । यह पहली बार अ��यािशत बा�रश अ�टूबर महीने म� ह�ई और कुछ नेपाल क� निदय� का 

पानी भी आया । उसके कारण सड़क�  टूट गई ं और लगातार 8730 हे�टेयर म� पूरी फसल खराब हो 

गई । आज िकसान� के सामने रबी क� यह ि�थित है । 

 म� आपके मा�यम से सरकार से यह मांग करता ह� ं िक वहां एक क� �ीय अ�ययन दल भेजा 

जाए, तािक वहां के िकसान� क� जो फसल क� �ित ह�ई है, उसका आकलन करके उनको मआुवजा 

िदया जा सके । जो अ��यािशत नुकसान ह�आ है, वह केवल फसल का नह� ह�आ है बि�क घर� का 

भी ह�आ है और बड़ी स�ंया म� लोग� क� म�ृय ुभी ह�ई है । उसके कारण रलेवे लाइन पर पानी आ गया 

था और कई बांध भी टूट गए थे । हमारा जनपद कई िदन� से �देश से एक तरह से अलग हो गया था 

और टापू हो गया था । यह एक अ�यंत मह�वपूण� सवाल है । म� चाहता ह� ंिक आप िनद�श द� िक वहा ं

क� � क� तरफ से एक अ�ययन दल जाए । ध�यवाद । 
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12.54 hrs 

SUBMISSION BY MEMBER 
Re: Alleged Auction of 4 Coal Blocks in Telangana 

 
SHRI UTTAM KUMAR REDDY (NALGONDA): Hon. Speaker, Sir, through you, 

I wish to bring a matter of urgent public importance to the notice of Government 

of India. The people of Telangana are strongly objecting to the auction of four 

coal blocks, namely, Kalyankhani block, Koyagudem block, Sathupalli block and 

Shravanapalli block.  

 These coal blocks are co-located with an existing public sector 

undertaking, Singareni Collieries, which is a 100-year-old public sector coal 

mining company.  It is a profit-making public sector mining company. It has 

made continuous profits for twenty years.  In a very irrational and bizarre 

decision, that the Government of India has announced auction of the coal blocks 

adjacent to the Singareni mines/coal blocks.  

 The Singareni Collieries Company Limited currently supplies coal to the 

thermal power stations in Telangana, Andhra Pradesh, Maharashtra, Karnataka 

and Tamil Nadu.  Instead of allocating these coal blocks to the Singareni 

Collieries Company Limited, the Ministry of Coal is putting them up for auction 

which is an irrational and objectionable decision.  We demand that the auction of 

these four coal blocks be cancelled and be allocated to the public sector 

undertaking, Singareni Collieries Company Limited. 

 Sir, I would also bring to the notice of the Government that the hon. Prime 

Minister, during his visit to Telangana last month, had promised that they would 



07.12.2022  738 
 

not be privatised but still, the Government of India is going ahead with the 

privatisation of coal blocks in Telangana. … (Interruptions) 

 Sir, Shri Pralhad Joshi has come now.  In the last Session, he has replied 

that it was a Government decision.  There is no logic to it.… (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, whatever the hon. 

Member from Telangana has alleged is virtually and factually wrong.   The 

auction process is going on for the last two to two-and-a-half years and it is the 

most transparent system which we have adopted.  

So far, nobody has alleged anything against the transparent system of 

auction. This is also beneficial to the State.  If the State Government wants, they 

can participate in it and there are many States which are not ruled by the 

Bhartiya Janata Party …… (Interruptions) 

SHRI UTTAM KUMAR REDDY:   The hon. Prime Minister has announced in a 

public meeting in Telangana that there would be no privatisation of coal 

mines…… (Interruptions) 

माननीय अ�य� : मं�ी जी, आप बोिलए । 

… (�यवधान) 

SHRI PRALHAD JOSHI: Sir, first of all, I would like to tell about the auction 

process.… (Interruptions) Whatever is happening is happening through a 

transparent auction method.   
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As far as privatisation is concerned, 51 per cent is with Telangana 

Government and 49 per cent is with us.  How can we privatise it then? … 

(Interruptions) 

SHRI UTTAM KUMAR REDDY (NALGONDA):  It is the coal blocks of the 

company which is a public sector company. … (Interruptions) 

SHRI PRALHAD JOSHI:  It is not the question of allocating the coal blocks.   

Everybody has to participate in the auction.  This is the system which we have 

adopted now.… (Interruptions) I would also like to tell you that in many other 

States also, like Chhattisgarh and Jharkhand, auction is going on.  Those 

Governments are cooperating with us. There is no problem with them.… 

(Interruptions) The entire revenue acquired through auction goes to the State 

Government.  The people who are in the coal scam are talking all these things. 

… (Interruptions) 

माननीय अ�य� : माननीय सद�य क� सम�या है िक रा�य को 51 �ितशत �य� द ेरहे ह� । 

… (�यवधान) 

�ी �हलाद जोशी : महोदय, िजन लोग� ने करोड़�-करोड़ �पये के कोल �कै�स िकए थे, वे लोग यह 

�ांसपैर�ट िस�टम नह� चाहते ह� ।…(�यवधान) 

 

माननीय अ�य� : �ी लावू �ीकृ�णा देवरायालू जी । 

… (�यवधान) 
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LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE 
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC IMPORTANCE 

 
सद�य, िजनके �ारा अिवल�बनीय लोक 
मह�व के िवषय उठाये गय े।  

सद�य, िज�ह�न े उठाए गए िवषय� के साथ 
�वय ंको स�ब� िकया । 

Shri Hibi Eden  

 

Shri B. Manickam Tagore 
Shri Kuldeep Rai Sharma 
Shri Saptagiri Sankar Ulaka 
Shri Kodikunnil Suresh  
Shri N.K. Premachandran 
Shri Malook Nagar 
Dr. Shashi Tharoor  

Shri Ganesh Singh Shri Malook Nagar 
Shri Uday Pratap Singh 
Shri Sudheer Gupta 
Shri Kuldeep Rai Sharma 

Dr. Dhal Singh Bisen 

 

Shri Sudheer Gupta  
Shri Uday Pratap Singh 
Shri Kuldeep Rai Sharma 
Shri P.P. Chaudhary 

Dr. D. Ravikumar 

 

Shri Malook Nagar 
Shri Kuldeep Rai Sharma 
Dr. DNV Senthilkumar S. 

Shri T. N. Prathapan Shri Malook Nagar 
Shri Kuldeep Rai Sharma 

Shri Bhartruhari Mahtab 

 

Shri Malook Nagar 
Shri S. C. Udasi 
Shri Kuldeep Rai Sharma 
Dr. DNV Senthilkumar S. 

Shri Jagdambika Pal 

 

Shri Malook Nagar  
Shri Kuldeep Rai Sharma 
Shri P.P. Chaudhary 
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Shri Girish  Chandra  Shri Malook Nagar 
Shri Kuldeep Rai Sharma 

Shri C. P. Joshi Shri Dushyant Singh 
Shri Subhash Baheria 
Dr. Manoj Rajoria 
Shri Arjunlal Meena 
Shri Kuldeep Rai Sharma 
Shri P.P. Chaudhary 
Shri Malook Nagar  

Shri Rajesh Verma Shri Kuldeep Rai Sharma 
Shri Malook Nagar 

Shri Kodikunnil Sure Shri Kuldeep Rai Sharma 
Shri Saptagiri Sankar Ulaka 
Shrimati Supriya Sadanand Sule 
Dr. DNV Senthilkumar S. 
Shri N.K. Premachandran 

Shri Bhagirath Choudhary 

 

Shri Kuldeep Rai Sharma 
Shri Girish Chandra 
Shri Malook Nagar 
Shri P.P. Chaudhary 
Shri Dushyant Singh 
Dr. Manoj Rajoriya 
Shri Ramcharan Bohra 
Shri Subhash Baheria 
Shri C. P. Joshi  

Shri Jasbir Singh Gill Shri Kuldeep Rai Sharma 

Shri Arjunlal Meena Shri Kuldeep Rai Sharma 
Shri P.P. Chaudhary 
Shri Sudheer Gupta 
Dr. Manoj Rajoria 
Shri Ramcharan Bohra 
Shri Dushyant Singh 
Shri C. P. Josh 
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Shri Mohammed Faizal P.P. 

 

Shri Kuldeep Rai Sharma 
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Shrimati Supriya Sadanand Sule 

Shri Chandra Sekhar Sahu Shri Kuldeep Rai Sharma 
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Shrimati Supriya Sadanand Sule Shri Kuldeep Rai Sharma 

Shri Gaurav Gogoi Shri Kuldeep Rai Sharma 

Shri Ram Mohan Naidu Kinjarapu Shri Kuldeep Rai Sharma 

Shri Dharambir Singh Shri Kuldeep Rai Sharma 

Shri Rajmohan Unnithan Shri Kuldeep Rai Sharma 

Shri Satyadev Pachauri Shri Kuldeep Rai Sharma 
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Shri Kuldeep Rai Sharma 
Dr. DNV Senthilkumar S. 
Shri P.P. Chaudhary 
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Shri Mahesh Sahoo Shri Saptagiri Sankar Ulaka 
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Shri Kuldeep Rai Sharma 
Shri Malook Nagar 

Shri Uttam Kumar  Reddy, Shri Kuldeep Rai Sharma 
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माननीय अ�य� : सभा क� काय�वाही दो बजे तक के िलए �थिगत क� जाती है । लंच का समय हो 

गया है । 

12.59 hrs 
 

The Lok Sabha then adjourned till Fourteen of the Clock. 
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14.02 hrs 

The Lok Sabha reassembled at Two Minutes past Fourteen of the Clock. 
(Hon. Speaker in the Chair) 

… (�यवधान) 

माननीय अ�य� : िव�ान� के बीच म� आना पड़ता है न । 

 आइटम न�बर 13 - �ी बी. एल. वमा� जी । 

14.03 hrs 

MULTI-STATE CO-OPERATIVE SOCIETIES 

(AMENDMENT) BILL, 2022 
 

उ�र पूव� �े� िवकास म�ंालय म� रा�य म�ंी तथा सहका�रता म�ंालय म� रा�य म�ंी (�ी बी. 

एल. वमा�): अ�य� महोदय, 6 जलुाई, 2021 को नए सहका�रता मं�ालय के गठन के बाद माननीय 

�धान मं�ी जी के सहका�रता समिृ� के िवजन को अक�पनीय तरीके से पूरा करते ह�ए, हमार े

माननीय के��ीय म�ंी �ी अिमत शाह जी क� ओर से म� ��ताव करता ह� ँ िक बह�रा�य सहकारी 

सोसाइटी अिधिनयम, 2002 का और सशंोधन करने वाले िवधेयक को परु:�थािपत करने क� 

अनमुित दी जाए । 

माननीय अ�य�: ��ताव ��ततु ह�आ : 

“िक बह�रा�य सहकारी सोसाइटी अिधिनयम, 2002 का और सशंोधन करने वाले 

िवधेयक को परु:�थािपत करने क� अनमुित दी जाए ।” 

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Speaker, Sir, I rise to 

oppose the introduction of the Multi-State Co-operative Societies (Amendment) 

Bill, 2022 under Rule 72(2) of the Rules of Procedure and Conduct of Business 

in Lok Sabha and as per the provisions of the Constitution of India.  

                                                             
 Published in the Gazette of India, Extraordinary, Part -II, Section 2, dated 07/12/2022. 
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माननीय अ�य� : आप जो िनयम 72(2) पढ़ते ह�, उस पर कभी िडबेट हो जानी चािहए । िवषय यह 

है िक ससंद को इस कानून को पास करने क� िवधायी �मता है या नह� है । माननीय सद�य, शायद 

आपसे �ानी यहां पर कोई नह� है । जब से म�टी �टेट कोऑपरिेटव ए�ट बना है, तब से म� 

कोऑपरिेटव म� रहा ह� ँ। यह से��ल गवन�म�ट का ए�ट है और रा�य का कोऑपरिेटव ए�ट है । यही 

है न? एन. के. �ेमच��न जी, बोिलए ।  

SHRI N. K. PREMACHANDRAN: Sir, I fully agree with you. On technical points 

and on the basis of the Constitutional provisions, I am opposing the introduction 

of the Multi-State Co-operative Societies (Amendment) Bill, 2022.  

 Sir, the first point which I would like to make is this. You may kindly go 

through the definition of Article 243ZH(c) and (d) of the Constitution of India.  

 Sub-clause (c) of the provision clearly defines, what is a cooperative 

society, which means to say ‘a society registered or deemed to be registered 

under any law relating to Cooperative Societies for the time being enforced in 

the State.’ 

 About the Multi-State Cooperative Societies, as the hon. Speaker has just 

now mentioned, it is as per the law passed by the Parliament; and it belongs to 

the Union of India. My technical point is that this Bill is against the very spirit of 

this definition incorporated in Part 9B of the Constitution.  That is a newly added 

amended provision in the Cooperative Societies Act. A Chapter is also there in 

which there is no particular or specific provision by which a Cooperative Society 

which is incorporated under the State Law can be merged into a Multi-State 

Cooperative Society.  That is my technical objection. Sir, Chapter 9B, a newly 

added Chapter in the Constitution, is there with a specific provision to distinguish 



07.12.2022  746 
 

between a Cooperative Society of the State and a Multi-State Cooperative 

Society being governed by the Government of India or the Union of India. There 

is a clear distinction by which a Cooperative Society is governed by the State 

Legislature or Legislative Assembly and a Multi-State Cooperative Society is run 

by the Union of India. Here, my basic point is that it is against the federal 

principles of the Constitution because the federal structure has to be protected.  

But in this case, it is not so. Sir, as you rightly pointed out, if you go through 

Clause 6 of the Bill, it is very interesting to note that here, indirectly the Central 

Government is encroaching upon the rights of a State Cooperative Society.  I 

would explain it.   Clause C, Section 7 of the Act is to be amended in which a 

new provision is being added.  It says that ‘Any Cooperative Society, may, by a 

Resolution, passed by a majority of not less than 2/3rds of the Members present 

and voting at a General Meeting of the Society, decide to merge into an existing 

Multi-State Cooperative Society…’  This is the provision which we are disputing. 

 It means, a State Cooperative Society can, at any time, be merged into a 

Multi-State Cooperative Society.  But the State Cooperative Society is to be 

governed by a law of the State Legislature but here it is indirectly coming into 

the domain of the Union of India, which is against the basic spirit of the 

Constitution by which Part 9B of the Constitution is being incorporated as an 

amended Chapter.  That is the technical objection, which I am raising   here. 

 Along with this, another provision is also there.  In provision 243ZI, it is 

very clearly mentioned, what is the incorporation of a society. The State Law 

also is well mentioned in Provision 243ZI which is ‘Incorporation of the 
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Cooperative subject to provisions...’ It says that ‘the Legislature of a State may, 

by law, make provisions with respect to the incorporation, regulation and winding 

up of a Cooperative Society.’ That is also being governed by a State Law made 

by the Legislative Assembly. 

 So, when a specific provision regarding the State Cooperative Society, 

and a Multi-State Cooperative Society is distinctly there, why indirectly, the 

Union of India/the Government of India is coming with a legislation with an intent 

to make all the State Cooperative Societies be merged with the Multi-State 

Cooperative Societies?  So, this is taking way of the rights of the State 

Governments by the Central Government, which is against the federal character 

and the federal polity of the Constitution. 

 Sir, the basic features of the Constitution cannot be amended.  That is 

why I am saying that it is outside the scope of the legislative competence of the 

House.  Hence, I am opposing the introduction of this Bill. 

 Thank you very much, Sir, for proving me this much of time. 

माननीय अ�य� : माननीय म�ंी जी, �ी एन. के. �ेमच��न जी ने यह िवषय उठाया है िक रा�य क� 

िकसी भी सोसाइटी को �या म�टी �टेट कोऑपरिेटव सोसाइटी म� बदल सकते ह�, �या आप यह 

अिधकार इसम� ले रहे ह�? जब आप जवाब द�गे, तब इस पॉइंट को ि�लयर कर� । 

 Now, Shri C. Thomas – Not present; 

 Dr. D. Ravikumar  -- Not present; 

 Shri Manish Tewari-ji. 
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SHRI MANISH TEWARI (ANANDPUR SAHIB):  Thank you very much, Mr. 

Speaker, Sir.   I rise to oppose the introduction of the Multi-State Cooperative 

Societies (Amendment) Bill, 2022, as this Bill violates the object of the 97th 

Constitutional Amendment, Article 243ZI inserted by the 97th Constitutional 

Amendment Act, 2011, and Article 43B of the Constitution. 

 Mr. Speaker, Sir, with your permission, I will point out five specific clauses 

of the Bill which are beyond the legislative competence of this House and, 

therefore, we are opposing the introduction of this Bill.  

माननीय अ�य� : आप िव�ान ह� । अभी तो हम� केवल इतना ही िडसकस करना है िक ससंद को 

इसक� िवधायी �मता है या नह� है । जब पूरा िवषय िडसकस हो तो ख�डवाइज बोल लीिजएगा । 

�ी मनीष ितवारी : �पीकर सर, म� उसी �ावधान क� ओर आपका �यान िदलवा रहा ह�ं, जो 

�ावधान सीधा-सीधा इस सदन के लेिज�लेिटव कॉि�पट�स के बाहर है । म� उससे बाहर जाने क� 

कोिशश नह� कर रहा ह�ं ।  

 The first is that clause 6 of the Bill inserts sub-Section 10 into Section 17, 

creating an ambiguity by allowing any cooperative society to merge into an 

existing multi-State cooperative society.  This is beyond the legislative 

competence of the Union as State Cooperative Societies are within the 

exclusive jurisdiction of the States.  

 The second is that clause 13 substitutes Section 35 to now prohibit the 

redemption of shares of muti-State cooperative societies without the approval of 

the Government.  This strikes at the very heart of the principle of autonomous 

functioning of cooperative societies which the 97th Amendment sought to 

introduce by virtue of Article 45(b) of the Constitution.   
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 The third is that clause 17 completely usurps the object of the parent Act 

as well as the 97th Amendment by substituting Section 45 with the Central 

Election Authority to be appointed by the Central Government.  

 The fourth is that a fund is sought to be created by virtue of clause 24 of 

the Bill.  By inserting Section 63(a), 63(b), and 63(c) into the parent Act and 

again by putting an additional burden on cooperatives, it infringes upon the 

cardinal principle of autonomous functioning as provided in Article 43(b) of the 

Constitution.     

 Finally, Mr. Speaker, Sir, and I thank you for your indulgence, clause 45 

provides for an overriding of the Board and appointing an administrator in its 

place who may not even be a member of the society.  This clause also 

substantially contravenes the 97th Amendment to the Constitution.   

Mr. Speaker, Sir, I would very, very humbly like to urge the Treasury 

Benches that this Bill should be withdrawn.  It should be reconsidered because it 

violates the federal spirit of the Constitution.  It, actually, attacks the federal spirit 

of the Constitution with a sledgehammer.   

 Thank you very much Mr. Speaker, Sir.  

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to oppose 

the introduction of this Bill under the nomenclature of the Multi-State 

Cooperative Societies (Amendment) Bill, 2022 under Rule 72(2).  Sir, already, 

the explicit reasons for opposing the legislative document have been deliberated 

by our colleagues.  I would like to draw your attention that cooperative society is 

a State subject under the Seventh Schedule via Entry 32 of the State List in the 
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Indian Constitution.  It has already been inserted.  So, it is, basically, a State 

subject.  You are absolutely raising a pertinent argument which also needs to be 

dealt with but here in this issue there is a clear indication that the Central 

Government has been encroaching upon the territory of the State Government.  

That is why, furore and uproarious protestation has been cropping up across the 

nation.  It is because this Government has always been pleading for cooperative 

federalism, so, this should have been reflected in the preparation of this 

legislation.  I do not know whether all the stakeholders, I mean, the State 

Governments have been consulted before the preparation of this legislation or 

not. According to this Bill, in the Cooperative Rehabilitation and Reconstruction 

Fund, which is to be constituted, the profit-making multi-State cooperative has to 

pay Rs. 1 crore or one per cent of its profit.  Strangely, the Government is not 

paying a single paisa.  This is an illogical way that one profit-making cooperative 

society shall pay for the revival of another loss-making cooperative society.  This 

does not happen in the Companies Act also.    

Sir, that is why we are opposing the Bill. The Central Government has 

empowered itself with the vast powers under the present Bill. This may lead to 

concentration of power with the Central Government which may impact the 

autonomy and functioning of the multi-sectoral cooperative societies, and may 

also create a potential for misuse. For example, under the present Bill, the 

cooperative ombudsman will be appointed directly by the Centre, without any 

apparent monitoring system, to prevent corruption. An ombudsman is supposed 

to be unbiased. … (Interruptions) 
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माननीय अ�य� : जब पूर ेिबल पर िडबेट होगी, तब चचा� कर�ग े। अभी आप सीिमत िवचार रिखए । 

…(�यवधान) 

�ी अधीर रजंन चौधरी: सर, मेरी बात पूरी होने वाली है ।…(�यवधान) An ombudsman is 

supposed to be unbiased and keep a check on the Government by preventing 

them from abusing power. However, when an ombudsman is appointed directly 

by the Government itself, it creates scope for undue influence over the decision 

of the ombudsman.  

That is why, my only submission before you and the Government is this. 

Given the ramifications and encroachment upon the States’ power, this Bill 

should be referred to the Standing Committee so that it could be further 

scrutinized, and all the controversies could be wiped off before presentation of 

the Bill afresh. This is my only submission before you.  

ADV. A.M. ARIFF (ALAPPUZHA): Sir, I rise to oppose the introduction of the 

Multi-State Co-operative Societies (Amendment) Bill, 2022. As per one of the 

lists of the Constitution and also as per the judgment of the Supreme Court, the 

Central Government cannot make any law with regard to the cooperative 

societies without the consultation of the States.  The amendment in the Bill is a 

proposal for complete centralization of authority. Also, this is a frontal attack on 

the federal principle of our Constitution. Therefore, necessary consultation is 

needed with the State Governments. 

 I also support the arguments made by the Members against the 

introduction of this Bill. The Bill may be referred to the Standing Committee. 

Thank you.  
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PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72 (1) of the Rules of 

Procedure and Conduct of Business in Lok Sabha, I beg to oppose the 

introduction of the Multi-State Co-operative Societies (Amendment) Bill, 2022.  

 Sir, originally, in 2002, when the Bill first came to light, it was intended to 

facilitate the voluntary formation and democratic functioning of cooperatives as 

people’s institutes. But it seems that with this Amendment Bill, the Central 

Government is planning to take away the powers of the State Governments with 

regard to cooperatives. It has four proposals. One is, setting up of cooperative 

election authority. Earlier, cooperative elections were looked after by the State 

Governments. It takes that authority away. … (Interruptions) 

HON. SPEAKER: No. 

… (Interruptions) 

माननीय अ�य� : म� को-ऑपरिेटव म� रहा ह�,ं इसिलए म� भी को-ऑपरिेटव के िस�टम को जानता  

ह�ं । 

… (�यवधान) 

�ो. सौगत राय : हां, म� जानता ह�ं िक आप बह�त ए�सपट�  ह� । कोटा म� जो को-ऑपरिेटव बना, उसम� 

आप मै�बर थे और से�े�ी भी थे । मझेु पता है । आपके बार ेम� हम लोग सब कुछ जानकारी लेकर ही 

बोलते ह� ।…(�यवधान) Sir, they are proposing to create a cooperative revival fund. 

Thirdly, as Adhirji mentioned, they are planning to set up a cooperative 

ombudsman. Fourthly, they are increasing monetary penalties on Multi-State 

Cooperative Societies.  

सर, म� एक चीज आपके स�ंान म� लाना चाहता ह�ं िक वष� 2011 म� का�ँटीट्यूशन का 97वां 

अम�डम�ट ह�आ । िजसम� को-ऑपेरिटव सोसायटी आ गयी । The cooperative societies 
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became part of the Constitution. सर, उसम� कहा गया है िक incorporation of 

cooperative societies कौन करगेा, यह �टेट करगेा । यह �लीयरली म�श�ड है ।…(�यवधान) 

माननीय अ�य� : जब िडटेल िडसकशन होगा तब हम यह चचा� कर ल�गे । 

�ो. सौगत राय : सर, म� एक िमनट म� अपनी बात समा� करता ह� ं। Article 243ZR talks about 

its application to Multi-State Cooperative Societies. यह कािँ�टटुशन अम�डम�ट म� लाया 

गया । िबल म� यह कहा गया, िबल म� objects and reasons म� कहा गया, “In view of insertion 

of the said part, it has become imperative to amend the Act.” 

 It is not clear to me how the Act is related to the Constitution amendment. 

The amendment came in 2011. This Government has been in power for eight 

years. They have not amended it. Suddenly, Mr. Amit Shah comes forward with 

the amendment to this Bill. This Bill impinges on the rights of the States. It 

impinges on the right of people to form co-operatives on their own will, and 

basically, it will act in bringing more control over multi-State co-operative 

societies by the Central Government.  

 I am totally opposed to this. It is undemocratic. It is anti-Constitutional, 

and it violates the spirit of the co-operatives and cooperation in the country.  

 Sir, please send it to the Standing Committee. You can do it. You have 

the power. If you write one line, then everything will go to the Standing 

Committee. आप यह कर दीिजए । … (�यवधान) 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, I am not a lawyer like other 

Members. I am talking from the point of view of the common man. I oppose the 

Multi-State Co-operative Societies (Amendment) Bill, 2022. This is stoutly being 

opposed by me because of one reason.  Actually, it gives an impression as 
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though the Chairman, Vice-Chairman, Members and the Secretary are just 

selected by the Central Government only. There is no democratic policy or 

principle being adopted. … (Interruptions) Yes, that is why, the objection is from 

our side. There is no point of view from the democratically elected public. It is 

intended for the betterment of opportunities that have been extended to the 

public. 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): You are talking on the merit. 

SHRI T. R. BAALU: No, this is nothing. I will conclude. Do not worry. I am not 

going to include any other thing. 

Actually, the common man has got the opportunity of taking the help by 

way of using the co-operative movement. He has to say what has to be served 

by the Government in rendering the usual way of small, small helps by way of 

this co-operative movement. This co-operative movement has to be reckoned by 

democratic means only but there is no democracy. Actually, the Government is 

making everybody the Heads of the institutions, and they are appointed by the 

Government only. This is not fair. That is the main objection from us. So, it has 

to be referred to the Standing Committee. Thank you.  

माननीय अ�य� : माननीय म�ंी जी – आप बोिलए । 

… (�यवधान) 

�ी बी. एल. वमा� : माननीय अ�य� जी, अभी माननीय सद�य� �ारा कुछ �� आए ह� । … 

(�यवधान) सबसे बड़ा �� है िक संसद क� �मता इस िवधेयक को लाने क� है या नह�? … 

(�यवधान) इस पर म� कहना चाहता ह�ं िक अभी माननीय सद�य ने �टेट का �� िकया था िक �टेट 
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पर हमला हो रहा है । मा�यवर, यह िवधेयक इस �कार का नह� है । एक रा�य म� जो सहका�रता क� 

सोसाइटीज काम करती ह�, वे रा�य क� होती ह� और एक रा�य से �यादा म� जो काम करती ह�, वे 

म�टी-�टेट होती ह� । म� कहना चाहता ह�ं िक खडं-6 म� रा�य सहकारी सिमितय� के बह�रा�य 

सहकारी सिमित म� िवलय का �ावधान पहले से है, परतं ुयह रा�य� के सहकारी सोसाइटी म� िनयम� 

के अधीन ही है । वष� 2002 के अिधिनयम म� भी रा�य सोसाइिटय� के बह�रा�य सोसाइटी म� 

प�रवत�न करने का �ावधान पहले से ही आपके यहां है ।  

 दूसरा �� आया था िक संिवधान के 97व� सशंोधन को उ�च �यायालय म� िनर�त कर िदया 

गया था, पर सव��च �यायालय ने जलुाई, 2021 म� यह िनण�य िदया िक यह संशोधन बह�रा�य 

सहकारी सिमितय� पर लागू होगा । इसिलए, इस संशोधन िवधेयक क� आव�यकता पड़ी ।  

 अ�य� जी, हमार ेयहा ंचनुाव �ािधकरण का जो सवाल आया है, वह �ावधान म� संिवधान के 

97व� सशंोधन के अनसुार है और शेयस� के मोचन का �ावधान अिंकत मू�य पर ��तािवत है जो िक 

सहका�रता के िस�ांत� के अनसुार है । इन सहकारी सिमितय� का उद् दे�य केवल एक रा�य तक 

सीिमत है और सूची-2 रा�य क� �िवि� 32 म� आती है एवं रा�य� क� सहकारी सिमितय� के 

पजंीयक� �ारा पंजीकृत क� जाती है । ये िवधेयक बह�रा�य सहकारी सिमितय� के िलए है, िजनका 

उद ्दे�य एक से अिधक रा�य� म� है जो सघं सूची क� �िवि� 44 के अतंग�त आती है और क� �ीय 

पजंीयक �ारा इसे पंजीकृत िकया जाता है । यह िवधेयक पूण�तया ससंद क� िवधायी �मता म� है । यह 

िवधेयक सिंवधान क� सातव� अनुसूची क� सूची-1 सघं सूची क� �िवि� 44 के अतंग�त ��तािवत है । 

बह�रा�य सहकारी सोसाइटी अिधिनयम, 2002 का उससे पहले बह�रा�य सहकारी सोसाइटी 

अिधिनयम, 1984 म� भी इस �िवि� के अतंग�त ससंद म� पा�रत िकए गए ह� ।  

अत: यह िवधेयक संसद क� िवधायी �मता म� है । बाक� ��� के बार ेम� िवधेयक पर खडंवार 

चचा� जब होगी, तब उसके उ�र िदए जाएगें । अत: म� बह�रा�य सहकारी सोसाइटी सशंोधन िवधेयक, 

2022 के परु:�थापन का अनुरोध करता ह�ं ।… (�यवधान) 

�ी एन. के. �मेच��न (को�लम): महोदय, आप इसे �ट�िडंग कमेटी को भेज दीिजए ।… (�यवधान) 
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माननीय अ�य� : आप सभी से बात करके इस िवषय पर चचा� कर�गे । आप िनि�तं रह� । 

… (�यवधान) 

माननीय अ�य� : पहले आप से इस िवषय पर चचा�  और िवचार कर�गे । 

… (�यवधान) 

माननीय अ�य� : �� यह है: 

“िक बह�रा�य सहकारी सोसाइटी अिधिनयम, 2002 का और सशंोधन करने वाले 

िवधेयक को परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ 

�ी बी. एल. वमा�: अ�य� महोदय, म� िवधेयक को परु:�थािपत करता ह� ं। 

 

                                                             
 Introduced with the recommendation of the President. 
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14.26hrs 

MATTERS UNDER RULE 377 

माननीय अ�य� : आईटम न�बर-14.  

आज आप सभी को िनयम 377 के अधीन मामल� पर बोलने का मौका िमलेगा । 

 �ी गौरव गोगोई । 

(i) Regarding allocation of funds under the National Clean Air Programme 
(NCAP) 

 
SHRI GAURAV GOGOI (KALIABOR): The prime reason for India's poor 

performance in combating air pollution is the insufficient capacity building of 

municipal corporations and district subdivision administrations under the 

National Clean Air Program (NCAP). Reportedly, most of the cities mandated to 

submit their respective city action plans have simply replicated each other's 

initiatives. Some local Governments have either underspent or diverted majority 

of funds towards projects not closely related to NCAP. Comprehensive 

monitoring mechanisms must be developed by the Union Government to 

prevent such activities of the local Governments. From the financial year 2022-

23, presenting evidence for the increased number of good days and reduction in 

PM10 annual average concentration is mandatory to receive the 15th Finance 

Commission recommended grants. This requirement neglects the need for the 

essentials, such as building a robust monitoring framework. Only 69 out of 132 

NCAP cities have real-time monitoring stations.  
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14.27 hrs   (Shri Rajendra Agrawal in the Chair)  

In 2020-21, the NCAP was clubbed with other items under "Control of 

Pollution" and the budget was marginally reduced. Many 'most polluted' cities 

are provided with reduced NCAP funds or no funds at all. Thus, the States must 

be provided freedom in NCAP funds allocation, since the top-down approach is 

not apt to reduce air pollution. 

(ii) Need to include and develop places of religious importance in 
Rajgarh Parliamentary Constituency under the PRASAD Scheme 

  

�ी रोड़मल नागर (राजगढ़): माननीय सभापित जी, म� आपके मा�यम से क� � सरकार का �यान मेरे 

ससंदीय �े� राजगढ़, म�य �देश म� मह�वपूण� धािम�क �थल मां िबजासन धाम (भेसवा माता) 

सारगंपरु, सांका �यामजी मंिदर नरिसंहगढ़, मा ँबगलामखुी मिंदर नलखेड़ा, घरुले पशपुितनाथ मंिदर 

�यावरा, जालपा माता मिंदर राजगढ़, छोटे महादवे एव ंबाबा बैजनाथ बड़ा महादवे मंिदर राजगढ़, 

कोटरा क� गफुाओ,ं 16 खभं एवं �ाचीन हनमुान मंिदर (तीज बड़ली) नरिसंगढ़ क� ओर आकिष�त 

करना चाहता ह�ं । ये �थल केवल राजगढ़ �े� ही नह� अिपत ुदेश भर के ��ालओु ंक� लोक आ�था 

का के�� है । �ितवष� यहां लाख� क� सं�या म� देश के िविभ�न �थान� से ��ाल ुअपनी मनोकामना 

पूित� हेत ुआते ह� । ��ालओु ंहेत ुआ�याि�मक एव ंपय�टन क� �ि� से मूलभूत एवं अधोसरंचना�मक 

सिुवधाओ ंक� महती आव�यकता है । अत: म� क� �ीय पय�टन मं�ी जी से आ�ह करता ह�ं िक लोक 

आ�था के इन मह�वपूण� आ�याि�मक के��� को और अिधक गितमान बनाने हेत ु �साद योजना 

“तीथ�  या�ा कायाक�प आ�याि�मक समाधान रा��ीय िमशन” म� शािमल करने क� कृपा कर� । 
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(iii) Regarding release of pending dues to West Bengal under MGNREGA 

PROF. SOUGATA RAY (DUM DUM): Sir, I would like to draw the attention of 

the Union Government, through this august House, towards the pendency of 

huge amount on account of job guarantee scheme, MGNREGA, to the State of 

West Bengal. … (Interruptions) These funds have been lying pending despite 

the submission of proper accounts along with utilisation certificates by the State 

Government for the amount received earlier under the Mahatma Gandhi 

National Rural Employment Guarantee Act (MGNREGA). Our hon. Chief 

Minister has also sent two letters dated May 12 and June 9 to the hon. Prime 

Minister on the Issue. … (Interruptions) Under the Act, payment cannot be 

denied for more than 15 days to MGNREGA workers, but their wages … 

(Interruptions)   are being stalled. It is very unfortunate that neither any fund nor 

any response has been received from the Ministry to the State’s representations 

yet. This is beyond the ethics of the said Scheme, and the livelihood of the rural 

people in the State is suffering extremely. … (Interruptions) 

HON. CHAIRPERSON: Please read only what has been given.  

PROF. SOUGATA RAY: Considering the above circumstances, we would 

fervently request the Government to take necessary action to release all 

pending dues of the MGNREGA … (Interruptions) to the State Government to 

save the weaker sections. … (Interruptions) I urge upon the Central Government 

to release the pending dues with immediate effect to the State of West Bengal.  

Thank you.                 

                  



07.12.2022  760 
 

(iv) Need to rename ‘High Court of Bombay’ as ‘Maharashtra High Court’ 
 

�ी गोपाल शे�ी (म�ुबई उ�र): महोदय, महारा�� सरकार ने वष� 1960 म� एक आदेश जारी िकया 

था, िजसम� �प� �प से कहा गया था िक ‘बॉ�बे उ�च �यायालय’ अब से ‘महारा�� उ�च �यायालय’ 

के �प म� जाना जाएगा, लेिकन इस आदेश को लागू नह� िकया गया । वष� 1995 म� बॉ�बे का नाम 

बदलकर मुबंई कर िदया गया, लेिकन बॉ�बे हाई कोट�  का नाम वही रहा । चंूिक, बॉ�बे नामक शहर 

अब मौजूद ही नह� है, लेिकन हाई कोट� , बॉ�बे के नाम पर ही है, जो उिचत नह� है ।  

 ‘महारा��’ रा�य का उ�चारण एक महाराि��यन के जीवन म� िवशेष मह�व को दशा�ता है । 

अत: इसके उपयोग को उ�च �यायालय के नाम म� भी अिभ�यि� िमलनी चािहए । महारा�� के लोग� 

क� िविश� सं�कृित, िवरासत और परपंराओ ंके सरं�ण के िलए महारा�� अनकूुलन कानून (रा�य 

और समवत� िवषय) आदशे 1960 के एक खंड के काया��वयन के िलए ‘बॉ�बे हाई कोट� ’ का नाम 

बदलकर ‘महारा�� हाई कोट� ’ िकया जाना िनतांत आव�यक है ।  

 इस संदभ� म� यह भी ���य है िक ‘बॉ�बे हाई कोट� ’ का नाम महारा�� हाई कोट�  िकए जाने 

वाली एक जनिहत यािचका म� माननीय उ�चतम �यायालय ने अपने आदेश म� 03-11-2022 म� कहा 

है िक इस मामले म� ससंदीय �ि�या है । अत: इसम� �यायालय� �ारा ह�त�ेप नह� िकया जा सकता 

है और तथािप यिद ऐसा प�रवत�न िकया जाना है, तो इसे ससंदीय या िवधायी िनकाय के मा�यम से 

िकया जाना चािहए । अत: भारतीय संिवधान (भाग-6 रा�य) के अ�याय 5 – रा�य� के उ�च 

�यायालय के अनु�छेद-214 ‘��येक रा�य के िलए एक उ�च �यायालय होगा’ के �थान पर ‘��येक 

रा�य के िलए रा�य के नाम से एक उ�च �यायालय होगा’ अतं: �थािपत िकए जाने हेत ुसशंोधन 

िकया जाए और साथ ही अ�य रा�य� के सबंंिधत अिधका�रय� को भी िनद�श िदए जाए ंिक व ेअपने 

उ�च �यायालय� के नाम उन रा�य� के नाम के अनसुार बदल�, जहा ंवे ि�थत ह� ।  
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(v) Regarding release of insurance claim on crop cutting basis under the 
Pradhan Mantri Fasal Bima Yojana to farmers in Hanumangarh district of 

the Churu Parliamentary Constituency, Rajasthan 
 

�ी राह�ल क�वां (चु�):  महोदय, मेर े संसदीय �े� के हनुमानगढ़ िजले क� नोहर, रावतसर व 

भादरा तहसील के िकसान� का �धानमं�ी फसल बीमा योजना के तहत फसल बीमा ए�ीक�चर 

इं�योर�स कंपनी �ारा िकया जा रहा है । �े� के िकसान� को कंपनी �ारा खरीफ फसल वष� 2021, 

रबी वष� 2021-22 का बीमा �लेम आज तक जारी नह� िकया गया है ।  

35 �ितशत से अिधक �ोप किटंग ए.आई.सी. (ए�ीक�चर इं�योर�स क�पनी) के कम�चा�रय�, 

राज�व िवभाग एव ंकृिष िवभाग के अिधका�रय� क� उपि�थित म� सभी के सम� िकया गया था, �ोप 

किटंग क� �रपोट�  भी भेज दी गई है, बावजूद इसके बीमा कंपनी �ारा STAC म� �ॉप किटंग के 

आंकड़� पर आपि� लगाते ह�ए बीमा �लेम का भगुतान करने से मना िकया जा रहा है, व सेटेलाइट 

डाटा क� मागँ क� जा रही है । जबिक िकसान� के �ारा लगातार मागँ क� जा रही ह� िक खरीफ फसल 

वष� 2021, रबी वष� 2021 एव ं2022 का बीमा �लेम �ोप किटंग के आधार पर जारी िकया जाये । 

आपि� क� सनुवाई के दौरान राज�थान सरकार ने आनपुाितक आधार पर �लेम जारी करने का 

आ�ासन िदया, लेिकन आज तक �लेम नह� िदया गया है । 

मेरा सदन के मा�यम से कृिष म�ंी जी से अनरुोध है िक मेर ेलोक सभा �े� के हनमुानगढ़ 

िजले के तहत आने वाले नोहर, भादरा व रावतसर तहसील के िकसान� को खरीफ फसल वष� 

2021, रबी वष� 2021 एव ं2022 का बीमा �लेम �ोप किटंग के आधार पर मय �याज शी�ताशी� 

जारी िकया जाये । 
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(vi) Need to run a MEMU passenger train between Sitapur and Lucknow 
 
�ी राजेश वमा� (सीतापुर): आदरणीय अ�य� महोदय, म� आपका �यान अपने संसदीय �े� जनपद 

सीतापरु (उ�र �देश) क� तरफ आकृ� करना चाहता ह� ँ। मेरा जनपद सीतापरु एक बह�त बड़ा शहर 

है और �देश क� राजधानी लखनऊ से मा� 80 िकमी िक दूरी पर ि�थत है । हजार� दैिनक या�ी, 

मजदूरी करने वाले लोग एव ं�यापारी �ितिदन �ातः सीतापरु से लखनऊ और स�ंया म� लखनऊ से 

सीतापरु आते-जाते ह�, पर�त ु�ातः एवं स�ंया मे कोई भी पैस�जर �ेन नह� है ।  

अतः अ�य� महोदय आपके मा�यम से म� माननीय रले मं�ी जी से मागँ करता ह� ँिक जनिहत 

मे सीतापरु- लखनऊ याि�य� क� सिुवधा को �ि�गत रखते ह�ए मेमो �ेन के अप-डाउन के संचालन 

हेत ुिनद�श �दान करने का क� कर� । 

माननीय सभापित: �ी स�ुत पाठक 

… (�यवधान) 

 �ी गणेश िसहं ।  
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(vii) Need to sanction construction of a National Highway from Satna to 
Prayagraj linking backward areas of two states 

 
�ी गणेश िसहं (सतना): महोदय, आजाद भारत के इितहास म� वष� 2014 से लेकर आज तक 

भारतीय रा��ीय राजमाग� �ािधकरण ने ऐितहािसक काय� करके जो क�ित�मान �थािपत िकया है, वह 

अ�यंत सराहनीय है । मेरा लोकसभा �े� सतना उ�र �देश क� सीमा से लगा ह�आ है, िक�त ुवहा ँ

सीधा कोई भी रा��ीय राजमाग� नह� है । भारतमाला योजना म� मैने सतना से सेम�रया, िसरमौर, 

जवा, शंकरगढ़, �यागराज हेत ुएक रा��ीय राजमाग� क� मागँ क� थी, िजसक� सै�ािंतक सहमित भी 

हो चकु� थी । 

माननीय म�ंी जी का आ�ासन प� भी मझेु िमला था, िक�त ुआज तक दो रा�य� को जोड़ने 

वाली सड़क जो िक सवा� िधक िपछड़े ह�ये �े� से गजुरने वाली है, उसक� �वीकृित नही हो पाई । म� 

मांग करता ह� ँिक त�काल उ� सड़क क� �वीकृित दनेे क� कृपा कर� । 
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(viii) Regarding expediting construction of Malda Airport. 
 

SHRI KHAGEN MURMU (MALDAHA UTTAR): I would like to draw the kind 

attention of the hon. Minister of Civil Aviation towards the pressing need of an 

airport in Malda. 

The nearest airports to Malda are Siliguri and Kolkata which are 250 KM. 

and 350 KM. away respectively. These long distances have hampered economic 

activities along with loss of thousands of lives during medical emergencies. 

Since the 18th century, great quality jute, export-grade mangoes, mulberry, and 

excellent quality silk have been the main sources of revenue for Malda. 

The requirement of an Airport would not only facilitate the regional and 

international trade of these products but also pave the path to realize the “One 

District One Product” initiative and would create an effective value chain to meet 

the actual demand for these products. In this regard, I would request the hon. 

Minister of Civil Aviation to expedite the construction of Malda Airport which has 

been under construction since 2017. 
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(ix) Regarding setting up an additional Krishi Vigyan Kendra in 
Bhind District, Madhya Pradesh 

 
�ीमती स�ंया राय (िभंड): आदरणीय सभापित महोदय, म� आपके मा�यम से कृिष म��ी जी का 

�यान अपने िभंड िजले के िकसान� क� सम�या क� तरफ आकिष�त करना चाहती ह� ँ । िकसान� के 

िलए अित�र� कृिष िव�ान के�� खोलने क� आव�यकता है । राजमाता िवजयाराजे कृिष 

िव�िव�ालय, �वािलयर के अ�तग�त िभंड िजले म� कृिष िव�ान के�� खोला जा सकता है ।  

महोदय, इससे मेर े �े� व आस-पास के िकसान अ�य�त लाभ उठा सक� ग ेएवं इससे सभी 

िकसान� क� सम�याओ ंका िनराकरण िकया जा सकेगा । आदरणीय �धानम�ंी जी के नेत�ृव म� चल 

रही िविभ�न योजनाओ ंके मा�यम से मु�यधारा म� िकसान� को लाया जा सकेगा व उनको सरकार 

क� �ाथिमकता के अनसुार समृ� िकया जा सकेगा । 
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(x) Regarding development of infrastructure for differently-abled 
people at Kumbhalgarh and Ranthambore Forts 

 
SUSHRI DIYA KUMARI (RAJSAMAND): Sir, I would like to bring to your kind 

notice that the Archaeological Survey of India in 2015 identified sites of religious 

and historical importance attracting very high tourist footfall under the 'Adarsh 

Smarak Yojana' to implement differently abled-friendly measures. These include 

solar wheelchairs and battery-driven carts, braile signage, tactile floors or 

pathways, special toilets and railings, etc., that can facilitate the entry of 

differently-abled people at the archaeological sites. This noble initiative is a part 

of the Accessible India Campaign (Sugamya Bharat Abhiyan), conceptualised 

by the hon. Prime Minister to enable persons with disabilities to gain universal 

access to all archaeological sites. However, such development works in key 

historical marvels like the Kumbhalgarh Fort and the Ranthambore Fort are yet 

to take off.  

I would request the ASI to expedite the process of making these 

destinations more inclusive. 
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(xi) Regarding release of installment under Pradhan Mantri Fasal 
Bima Yojana in Western Odisha 

 
SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Sir, the Pradhan 

Mantri Fasal Bima Yojana (PMFBY) was launched to provide comprehensive 

insurance coverage against crop loss on account of non-preventable natural 

risks to help in stabilizing the income of farmers. As Odisha is a disaster-prone 

State, the PMFBY is a major risk mitigation program for the farmers of the State. 

The premium subsidy sharing pattern is 50: 50 between the Central and the 

State Governments. The State's share of the premium on behalf of farmers has 

been delayed by the State Government. Odisha government is holding up 

installment of PMFBY even though the Centre has already released the funds. It 

is the State Government which should float bids for the implementation of the 

scheme. The responsibility of State Government is to make surveys of crop loss 

and grant compensation accordingly. This huge delay in getting the insurance 

amount has adversely affected the farmers, especially when the farmers are 

trying to get rid of the financial hardship. I request the hon. Minister of 

Agriculture and Farmers Welfare to impress upon the State Government of 

Odisha to release the installment under the PMFBY to facilitate disbursement of 

crop insurance claims to the farmers of Western Odisha. 
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(xii) Need to provide adequate compensation to banana cultivators in 

Jalgaon district, Maharashtra who suffered loss 

�ीमती र�ा िनिखल खाडसे (रावेर): सभापित महोदय, महारा�� रा�य म� जलगांव िजले म� केले 

क� फसल अिधकतर मा�ा म� होती है और इस वष� म� करीब-करीब एक लाख हे�टर से �यादा 

िसंचाई �े� म� केले क� फसल क� जा रही है । जलवाय ुप�रवत�न से उ�प�न ह�ए �ाकृितक आपदाओ ं

तथा �ितकूल मौसम से केले क� फसल पर अनेक रोग का �भाव बढ़ता है िजसम� �यादातर Siga 

Toka (करपा), CMV (कुकु�बर मोज़ेक वायरस) और िचिलंग इ�जरुी (चरका) जैसे रोग से केले क� 

पूरी फसल ख़राब हो जाती है तथा आस-पास के केले क� फसल भी �भािवत होने क� व इस रोग का 

फैलाव उस �े� मे तेज गित से होने क� सभंावना बढ़ती है । फसल बीमा योजना के अतंग�त यह रोग 

से �भािवत केले क� फसल को होने वाले नकुसान के िलए कोई �ावधान बीमा कंपनी ने नह� िकया 

है । िपछले लगातार दो वष� म� केले क� खतेी करने वाले बह�त िकसान� को इससे भारी मा�ा म� 

नकुसान पह�चँा है िजससे इन िकसान� को अपने �े� म� िफर से खेती करना व अपने प�रवार क� 

देखभाल करना भी मिु�कल ह�आ है । म� इस सदन के मा�यम से सरकार से एव ंकृिष म�ंी जी से केले 

क� फसल पर �ाकृितक आपदाओ ंतथा �ितकूल मौसम के वजह से �भािवत होने से तथा उपरो� 

रोग� के �भाव से होने वाले नकुसान को फसल बीमा योजना मे शािमल करने क� और केले क� 

फसल उ�पादक िकसान� को इं�योर�स कंपनी से �यादा से �यादा रािश नकुसान भरपाई के तौर पर 

उपल�ध करने क� मांग भी इस सदन के मा�यम स ेमाननीय कृिष मं�ी जी से करती ह� ँ। 

HON. CHAIRPERSON: Shri Tejasvi Surya -- not present. 

Shri Sumedhanand Saraswati 
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(xiii) Need to regulate unauthorised loan applications on Cyber platforms 
 

�ी सुमेधान�द सर�वती (सीकर): सभापित महोदय, देश म� कोई भी �यि� जब िकसी िव�ीय 

स�ंथान म� ऋण हेत ुआवेदन करता है तो िव�ीय स�ंथान �ारा उ� �यि� क� �ेिडट िह��ी चेक 

करने के िलए �ेिडट �कोर िनकाला जाता है । वत�मान म�, भारत म� 4 �ेिडट रिेटंग एज�सी काय� कर 

रही ह� । आरबीआई के िनयमानसुार इनम� से िसिबल �रकॉड� अिनवाय� है िजसके िववरण के आधार 

पर ही िव�ीय स�ंथान �ारा आमजन को ऋण उपल�ध करवाया जाता है । वत�मान म� िविभ�न 

अनािधकृत �ेिडट एप व �ाइवटे फाइन�स कंपिनयां काय� कर रही ह� जो ऑनलाइन ही लोन �वीकृत 

कर देती ह� । इनम� आमजन के द�तावेज� का गलत इ�तेमाल करके भी लोन लेने जैसे साइबर �ॉड 

क� सं�या म� बढ़ोतरी हो रही है । साथ ही कई बार आमजन का लोन आवेदन इस वजह से भी 

�रजे�ट हो जाता है �य�िक उनके �रकॉड� म� ऐसा िववरण आता है जो िक उनसे स�बिंधत नह� होता 

है । यह िववरण �ेिडट रिेटंग एज�सी क� लापरवाही से दज� हो जाता है । मेरा आपके मा�यम से 

िनवेदन है िक ऐसे लोन देने वाली अनािधकृत ऐप पर कार�वाई क� जाए तािक साइबर �ॉड बदं हो । 

साथ ही �ेिडट रिेटंग स�ंथाओ ंको भी आमजन के �रकॉड� म� सही िववरण ही दज� रखने हेत ुबा�य 

िकया जाए । 
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(xiv) Need to rejuvenate Mula Mutha river in Maharashtra under ‘Namami 
Chandrabhaga Project 

 
�ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर (माधा): सभापित महोदय, पणेु क� मलुा-मूठा नदी 

महारा�� और देश क� सबसे �दूिषत निदय� म� से एक है । लापरवाही और अनदेखी का िशकार बनी 

यह नदी �दूषण से जूझ रही है । बता द� िक िबना �ीटम�ट के नदी म� सीवेज और इडंि��यल वे�ट 

फ� क िदया जाता है । इससे नदी म� ऐटंीबायॉिटक रिेज�ट�ट बै�टी�रया बढ़ता जा रहा है । यह नदी 

आगे जाकर भीमा नदी म� िमलती है िजससे भीमा नदी भी बह�त �दूिषत हो गयी है । भीमा नदी का 

पानी उ�णी डैम म� जमा होता है । �दूिषत पानी के कारण डैम म� �दूिषत तेल और अ�य पदाथ� क� 

लगभग 1 इंच मोटी परत जमी ह�ई है जो िक बह�त ही जानलेवा सािबत हो रही है । उ�णी डैम का 

पानी आगे चं�भागा नदी म� जाकर िमलता है जो िक पढंरपरु ि�थत भगवान िव�लजी और माता 

��मणी जी के िव� िव�यात मंिदर से होकर गजुरती है । … (�यवधान) 

माननीय सभापित: माननीय सद�य, जो आपने िलख कर िदया है, कृपया उसी को पिढ़ए । वही 

�रकॉड� म� जाएगा । 

�ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर : जी सर, िव�ल दश�न के िलए आने वाले लाख� भ� 

पहले चं�भागा का पिव� �नान करते ह� और उनका तीथ� (�दूिषत चं�भागा का जल) अपने मुख म� 

लेते ह� और िफर िव�� रया के दश�न के िलए जाते ह� । आगे इस नदी का जल हमार ेलोकसभा �े� 

माधा एवं सोलापरु िजले के अ�य भाग� के लोग पीने एवं िसचंाई के िलए इ�तेमाल करते ह� । महोदय, 

नमािम च�ंभागा प�रयोजना के तहत इस नदी का कायाक�प करने हेत ुउिचत कदम उठाने क� कृपा 

कर� । 
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(xv) Regarding allocation of adequate land for Air Cargo Complex at 
Udaipur Airport. 

 
�ी अजु�न लाल मीणा (उदयपुर): महोदय, म� राज�थान के उदयपरु संसदीय �े� से आता ह�,ँ मेरा 

ससंदीय �े� आिदवासी बाह��य �े� है और भारत सरकार के शेडयूल-V म� आता है । वत�मान म� 

उदयपरु सभंाग से िनया�त/आयात कारोबार क� काफ� सभंावनाए ंह� । इस सभंाग क� �मखु िनया�त 

यो�य व�तएु ंकपड़ा, खिनज, प�थर, सगंमरमर के ह�तिश�प, र�न आभूषण, िखलौने इ�यािद ह� । 

वत�मान म� िनया�त यो�य उ�पाद जयपरु, िद�ली और अहमदाबाद हवाई अड्डे से िभजवाए जा रहे ह�, 

िजससे संचालन लागत बढ़ती है । अतः मै भारत सरकार से मांग करता ह� ँिक िनया�त/आयात �यापार 

को आसान बनाने के िलए एयर काग� कॉ�पले�स खोलने और उदयपरु हवाई अड्डे पर काग� सेवाए ं

श�ु करने के िलए उदयपरु हवाई अड्डे प�रसर म� एयर काग� कॉ�पले�स के िलए पया�� जमीन 

(�थान) आवंिटत कराने का �म करावे  । ध�यवाद  । 

माननीय सभापित: �ी दवेजी पटेल । 

…(�यवधान) 

�ी बजेृ�� िसंह । 
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(xvi) Regarding direct rail connectivity between Hisar and Chandigarh 
 

SHRI BRIJENDRA SINGH (HISAR): Sir, Hisar is one of the counter magnet 

areas chosen by the National Capital Region Planning Board for its regional 

growth potential. It will also be housing an integrated manufacturing cluster 

soon. Despite the growing developmental activity, there is no direct railway 

connection from Hisar to Chandigarh, which happens to be the capital of 

Haryana and Punjab. This is a matter of concern not only for the people of Hisar 

but also for the people of all of north-west Haryana, parts of Rajasthan, and 

Punjab, for which Hisar is important for its health, educational institutions, and 

sporting facilities. Currently, the shortest railway route from Hisar to Chandigarh 

takes almost six and a half to seven hours to cover a distance of just about 245 

km. This is double the time that it would take if there were a direct railway line 

that could possibly be laid between Barwala and Narvana or any other feasible 

route. Therefore, through you, Sir, I urge the Government to consider this 

request and ease the access between Hisar and Chandigarh. 
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(xvii) Regarding draft proposal of IRDAI for LIC 
 

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Speaker Sir, the Life 

Insurance Corporation has been functioning for the past 66 years in India 

successfully. Today, the LIC has more than 75 per cent of the market share. It 

employs more than 12.5 lakh people throughout the country. Unfortunately, the 

Insurance Regulatory and Development Authority of India (IRDAI) has come up 

with a draft proposal that will adversely affect the future of the LIC. The 

detrimental clause of the proposal aims to hit hard on the commission of the LIC 

agents by linking it with management expenses and reducing the maximum 

commission of the agents from 25 per cent to 20 per cent. Sir, it doesn't stop 

here. By giving rebates on policy premiums purchased directly from the insurer, 

it is striking down the role of agents, who are the key players in this sector. Sir, 

the LIC is spread over the length and breadth of the country, including the 

deepest rural pockets where no company and their agents exist. If the IRDAI's 

proposal comes into implementation, it would gravely harm the whole LIC sector 

and will demotivate the agents, who will eventually be driven out of the sector. 

This can create a situation of mass unemployment in the country. Hence, I 

request the Ministry of Finance to look into the matter and withdraw the unjust 

proposal of the IRDAI. 
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(xviii) Regarding establishment of a research institute for Temple Arts in 
Thrissur. 

 
SHRI T. N. PRATHAPAN (THRISSUR): Sir, Thrissur is known as the cultural 

capital of Kerala for its rich culture and engagements with arts and literature. 

Thrissur also has a good legacy of many temple arts. A central research institute 

for temple arts can preserve the legacy of temple arts and promote them 

internationally. Due to the lack of effective attention, many of the temple arts are 

losing their richness and tradition. There are various different temple arts in the 

country. This research institute can bring them together and it will facilitate a 

platform for flourishing their traditions. Thrissur currently has a good potential for 

a network of temple pilgrim centres. It has academies of several performing arts. 

This atmosphere may strengthen a research academy of temple arts in Thrissur. 

Such an institute can start courses for temple arts, encourage research on them, 

and facilitate a museum for equipment used for temple arts. Therefore, I request 

the Government to establish a research institute for temple arts in Thrissur.  
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(xix) Regarding speeding up of the completion of NH 79 road connecting 
Salem and Ulundurpettai. 

 
DR. PON GAUTHAM SIGAMANI (KALLAKURICHI): Sir, Ulundurpet-Salem 

National Highway at Kallakurichi parliamentary constituency is an accident-

prone zone. Accidents take place daily and in the last eleven years, from 2011 

to 2022, around 1,036 deaths have been reported because the four-lane 

National Highway from Ulundurpettai to Salem is incomplete. This Project 

started in July 2008 at an estimated cost of Rs 941 crore but it is not yet 

completed. It was said to be completed in 2013. The fact is that the work is still 

incomplete. The roads in Athoor, Vazhapadi, Udaiyarpatti, Chinnasalem, 

Kallakurichi, Thiyagadurgam, Elavanasur and Ulundurpettai are left as two-lane 

roads instead of four-lane roads. Four-lane roads shrink to two-lane roads on 

overbridges having dangerous curves which cause tragic accidents. The 

National Highway connecting Salem and Chennai via Ulundurpettai and 

Villupuram is very vital as it has many educational institutions and facilitates 

large number of small and medium scale industries in districts of Salem, 

Namakkal, Cuddalore and Villupuram. The speedy completion of National 

Highway, which is incomplete for more than ten years, will help in bringing new 

industries here. Hence, I request that the government should speed up work on 

NH-79 connecting Salem and Ulundurpettai lying incomplete for several years 

now and prevent the loss of unfortunate lives in such accidents. 



07.12.2022  776 
 

(xx) Regarding implementation of the Fiscal Responsibility and Budget 
Management Act. 

 
SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Hon. Chairperson, 

the Fiscal Responsibility and Budget Management Act was enacted in 2003 with 

the aim to establish financial discipline, improve the administration of public 

finances, strengthen fiscal prudence and reduce the revenue deficit thereby to 

maintain a sustainable economic growth in the country. During the last two 

decades, it has been subjected to many amendments by the State Governments 

to borrow more funds to meet the expenditure of their States which resulted into 

a larger revenue deficit contrary to the objective of FRBM Act. Some State 

Governments are resorting to using it as a tool to increase their borrowings by 

showing fictitious Corporations that have no income of their own where the 

repayments were being paid by the Government. Due to such irresponsible and 

indiscipline borrowings of the State Governments, the main objective of the 

FRBM Act is being defeated and revenue deficit of the States is increasing 

instead of reduction. In view of the above, through this august House, I request 

the hon. Prime Minister and the hon. Minister of Finance to embark on taking 

immediate corrective steps before it goes out of hands and save the 

economy of the States. 
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(xxi)  Need to take measures for welfare of fishermen and their families in 
the country. 

 
�ी िवनायक भाउराव राऊत (र�नािगरी-िसधंुदुग�): सभापित महोदय, देश म� मछुआर� क� हालत 

िकसी से छुपी ह�ई नह� है । आज के समय म� मछुआर� को मछली पकड़ने के अित�र� कोई �यवसाय 

नह� होने के कारण वह अपने प�रवार का ठीक से भरण-पोषण नह� कर पा रहे ह� और अपने ब�च� 

को अ�छी िश�ा नह� दे पा रहे ह� । मछुवार� क� आिथ�क हालत ठीक न होने के कारण बचपन से ही 

अपने ब�च� को मछली पकड़ने के �यवसाय म� लगा देते ह� । आज भी देश के मछुआर� के पास प�के 

मकान नह� ह� । इसक� वजह से उनको कोलीवाड़ा म� रहना पड़ता है तथा यह कोलीवाड़ा समुंदर के 

िकनार ेही बने होते ह� । समुंदर के िकनार ेहोने के कारण ये लोग Costal Regulation Zone म� 

आते ह� । इनका प�रवार बदतर हालत म� जीने को मजबूर है । मछुआर ेअपनी नौकाओ ंको वषा� के 

समय बा�रश से बचाने के िलए �लाि�टक इ�यािद चीज� का इ�तेमाल करते ह� । उिचत साधन नह� 

होने के कारण इनक� नौकाए ंज�दी खराब हो जाती ह� । इनके पास को�ड �टोरजे नह� होने के 

कारण इनक� पकड़ी मछली ज�दी खराब हो जाती है । इनक� परशेानी यह� ख�म नह� होती तथा 

मछुआर ेमछली पकड़ने �यादातर खाड़ी इलाक� म� जाते ह�, िजसम� क�चड़ होने के कारण मछली 

नह� पकड़ पाते ह� । इस वजह से इनके �यवसाय म� कमी आ रही है । अतः अ�य� महोदय, म� आपके 

मा�यम से माननीय म�ंी महोदय जी से मांग करता ह� ँ िक मछुआर� के भरण-पोषण के िलए समय-

समय पर सरकारी अनुदान िदया जाय । केरोसीन तथा पे�ोल पर भी सि�सडी दी जाए एवं को�ड 

�टोरजे क� उिचत �यव�था क� जाए । उन खाड़ी इलाक� क� उिचत सफाई क� जाये, जहा ँ पर 

मछुआर ेमछली पकड़ने जाते ह� । सरकार मछुआर� के �यवसाय को बढ़ाने और इनके ब�च� को 

उिचत िश�ा दनेे के िलए कोई उिचत योजना बनाय�, िजससे इनक� परशेानी ज�द से ज�द ख�म हो 

सके ।  
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15.00hrs 

(xxii) Need to declare Anugraha Narayan Road-Siris-Charan-Manjhiaon 
stretch of road as National Highway 

 
�ी महाबली िसहं (काराकाट): सभापित महोदय, आपके मा�यम से म� सरकार का �यान अन�ुह 

नारायण रोड िस�रस- चरण अकंोरहा मिंझआवँ पथ जो नबीनगर-बा�ण म�ुय सड़क को जोड़ती है 

उसे रा��ीय रा�य माग� (नेशनल हाईवे) म� शािमल कराने के सबंंध मे आकिष�त करना चाहता ह�ं । 

महोदय, मेर ेसंसदीय �े� काराकाट के अतंग�त नबीनगर िवधानसभा �े� का अन�ुह नारायण 

रोड रलेवे �टेशन िजला म�ुयालय का म�ुय �टेशन है । नबीनगर िवधानसभा �े� के लोग� को 

सड़क के अभाव म� डेहरी-ऑन-सोन रलेवे �टेशन रोहतास म� जाकर �ेन का सफर करना पड़ता है ।  

जबिक अन�ुह नारायण रोड से मुशी िबगहा, जीवा िबगहा, िस�रस के रा�ते चरण, रगेािनया ँ

मंझौली, सोनोरा, अकंोरहा, एन पी जी सी एल एवं बी आर बी सी एल, एन टी पी सी को जोड़ने वाली 

मंिझआवँ नबीनगर बा�ण रा��ीय रा�य माग� (नेशनल हाईवे) म� जोड़ने वाली सड़क िजसक� दूरी 

लगभग 25 िकलोमीटर है, को (नेशनल हाईवे) म� शािमल कराने से इस �े� के लाख� लोग 

लाभाि�वत ह�गे ।  

खासकर के एन टी पी सी के दो-दो मेगा पावर प�रयोजना के अिधकारी/कम�चारी को अन�ुह 

नारायण रलेवे �टेशन जाने म� काफ� सिुवधा होगी एव ं नबीनगर िवधानसभा �े� के लोग अन�ुह 

नारायण रोड रलेव े�टेशन एव ंिजला म�ुयालय जाने म� कम समय म� पह�ंच सक� गे । 

अत: सदन के मा�यम से म� सरकार से मांग एव ंिनवेदन करता ह� ँ िक अन�ुह नारायण रोड, 

िस�रस, चरण, अकंोरहा के रा�ते नबीनगर बा�ण म�ुय सड़क जो मंिझआवँ म� िमलती है िजसक� 

दूरी लगभग 25 िकलोमीटर है, उसको रा��ीय रा�य माग� (नेशनल हाईवे) म� शािमल कराने का काय� 

कर� । 
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(xxiii) Regarding establishment of a medical college in Dhenkanal District, 
Odisha 

 
SHRI MAHESH SAHOO (DHENKANAL): Mr. Chairman, Sir, the Union 

Government had announced more than one hundred aspirational districts across 

the Country.  

This special status has been given for the overall development of the 

districts. Dhenkanal district in Odisha which belongs to my Lok Sabha 

Constituency is one of them. 

During the first term of the present government, hon. Prime Minister 

announced that in pursuit of the Government to provide better healthcare. It had 

been decided that each aspirational district across the country will get one 

medical college.  

After the announcement by the Prime Minister, in September 2018, the 

then Minister of State for Health had also announced that a medical college 

would be established in Dhenkanal within a short time. Several years have 

passed by but there is no progress.  

The aspiration of the people of the district is high on the medical college. 

Quality and affordable healthcare is what we need the most today. 

Therefore, I urge upon the hon. Minister of Health and Family Welfare to 

specify the reason for the delay in establishing the medical college and demand 

establishment of the hospital at the earliest. The people of Dhenkanal are 

waiting to see their aspiration fulfilled. 



07.12.2022  780 
 

माननीय सभापित : माननीय सद�य, कृपया आपने जो िलख कर िदया है, वही पिढ़ए, वही �रकाड� 

म� जाता है । आप वही पिढ़ए, इसका यही िनयम है ।   

�ी �याम िसहं यादव (जौनपुर): म�ने इसे इगंिलश म� िलख िदया है, अगर आप परिमशन द� तो 

इसको म� िह�दी कर देता ह�ं । आप इसक� परिमशन दे दीिजए ।    

(xxiv) Regarding fertilizer shortage in Uttar Pradesh and Bihar 
 

SHRI SHYAM SINGH YADAV (JAUNPUR): Sir, I want to draw the attention of 

the Government towards the crippling crisis of DAP, NKP and urea which are 

essential for ongoing Rabi crop season particularly in Uttar Pradesh and Bihar. 

Farmers are standing in long queues waiting for hours and even days at 

Government run fertiliser centres.  Farmers are procuring fertilisers at elevated 

prices in the black market. The shortage is artificial because Government run 

fertiliser centres run short of the fertiliser supply, while they are available in the 

open market in plenty.  This is leading to delayed sowing and is likely to hit the 

Rabi crop output. There exists a nexus of traders and Government officials for 

fertiliser shortage. 

Many farmers are in huge debt and several farmers have committed 

suicide as they could not get fertilisers in time. 

I would like to know the specific details as to how the Government has 

acted against black marketing of fertilisers and has taken action against dealers 

and officials. 

The number of licenses cancelled, raids conducted and the plan of the 

Government to meet the urea requirement during the Rabi season and specific 

plan to ensure that such situation does not arise in future. 
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(xxv) Need to change Export Policy 
 

SHRI MANNE SRINIVAS REDDY (MAHBUBNAGAR): Hon. Chairperson, Sir, I 

would like to bring to your kind notice the need to prepare export policy for 3 

years instead of 5 years to suit the changing demands of PM Gati Shakti policy 

by setting up multi-purpose logistic infrastructure parks. 

 Various products of handloom, textile, dairy, electronics, marine, etc., 

have high demand in foreign countries, but only 10 per cent districts are 

exporting products 20 districts are exporting products worth 500 crore US dollar, 

82 districts are not playing any role in exports. Telangana accounts for about 30 

per cent of India’s pharmaceutical production, 40 per cent of total bulk drugs 

production and 50 per cent of the bulk drug exports from India and is attracting 

over Rs. 10,000 crore investments. 

During 2019-20, exports from Telangana were valued at $7.4 billion, 

growing at an annual average growth rate (AAGR) of 8.1 per cent between 

2015-16 and 2019-20 period, significantly higher than the national AAGR of 4.7 

per cent. 

During 2020-21, up to September 2020, Telangana’s exports were valued 

at $4.1 billion, registering an increase of 14 per cent compared to 2019-20. 

HON. CHAIRPERSON: But what do you want?  You did not make any request. 

SHRI MANNE SRINIVAS REDDY: Sir, my request is to increase the exports 

and earn valuable foreign currency. 

HON. CHAIRPERSON: Okay. Shrimati Supriya Sule. 

… (Interruptions) 
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माननीय सभापित: कृपया बातचीत करते समय आवाज मदं ही रख�, जो माननीय सद�य बात कर 

रहे ह�, जरा धीमी आवाज म� बात कर�, अ�छा होगा िक न कर� । अगर बह�त आव�यक है तो धीमी 

आवाज म� बात कर� । म� नाम नह� ले सकता ह�,ं अभी नाम नह� लंूगा, �लीज । 

(xxvi) Need to take concrete steps to avert frequently 
occurring accidents on Navale Bridge, Narhe, Pune. 

 
SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): I want to raise the 

matter regarding frequently happening horrendous accidents on Navale Bridge 

in Pune's Narhe, which in 2021 alone took 17 lives and seriously injured 24 

persons. On November 21st, the series of accidents continued because a truck 

allegedly lost control and hit 30-40 vehicles, causing a large pile up of damaged 

vehicles on the road. The Bridge has become a black spot for accidents due to 

the combination of steep inclines and turns and downward slopes which should 

be reduced as a first measure to check accidents. I have time and again raised 

the issue to make a service road at accident spot but it has not been done yet. 

Also, in order to ensure that people follow traffic rules, sufficient presence of 

police along the highway is needed. Although, National Highway Authority of 

India (NHAI), Police and Municipal Corporation have taken some steps in the 

past, they have not yielded satisfactory results, implying that a thorough 

research has to be done by Government to understand the chronology of the 

accidents and technical aspects to it. Hereby, I request the Minister of Road 

Transport and Highways to look into the matter and take concrete steps to save 

innocent lives. 
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(xxvii) Regarding completion of Kozhikode Airport in Kerala. 
 

DR. M. P. ABDUSSAMAD SAMADANI (MALAPPURAM): I hereby draw the 

kind attention of the Government towards the crisis that has taken place in the 

completion of the official formalities of the development project of Kozhikode 

Airport in Kerala. The crisis, which is related with the financial aspect of the 

project, can be solved by effective and positive co-ordination between the 

Central and State Government departments. I, therefore, request the Hon. 

Minister of Civil Aviation to initiate such a move and do the needful for starting 

the delayed development work at the earliest. Meanwhile, there are reports that 

the concerned authorities may be deciding to reduce the length of the airport 

runway, considering the non-completion of the essential official formalities by the 

concerned. I also request the Government to cancel the idea which was already 

given up by the Hon. Minister on the request of Members of Parliament 

representing the area. The curtailment of the runway will be very harmfully 

affecting the well-being, welfare, the day-to-day functioning and future 

development of this airport on which a large number of passengers, including 

Pravasis, from Kerala would be dependent. 
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(xxviii) Need to include treatment of autism and cerebral palsy 
In the CGHS list. 

 
�ी सु�त पाठक (क�नौज): माननीय सभापित जी, आपके मा�यम से म� सरकार का �यान देश म� 

ऑिट�म (AUTISM) और सेर�ेल पा�सी (CEREBRAL PALSY) के मरीज� क�  स�ंया म� हो 

रही विृ� क� तरफ आकिष�त कराना चाहता ह� ं। एक आकंड़े के अनुसार हमार ेदेश भारत म� दस वष� 

से कम उ� के हर 100 ब�च� म� से एक ब�चा ऑिट�म का िशकार है । �वा��य म�ंालय को इस 

िदशा म� कारगर �यास िकए जाने क� आव�यकता है । 

         यहां यह उ�लेख करना मह�वपूण� है िक अब तक ऑिट�म और सेर�ेल पा�सी को 

सीजीएचएस क� सूचीब� बीमा�रय� के पैनल म� शािमल नह� िकया गया है, िजससे सरकारी �े� के 

किम�य� को अपने ऊपर ही िनभ�र रहकर इलाज कराना पड़ता है और लोग� को इलाज कराने म� बड़ी 

मिु�कल� का सामना करना पड़ता है । 

           इस इलाज म� मरीज� के थेरपेी का बह�त बड़ा योगदान होता है । अतः इससे सबंंिधत थेरपेी 

को भी सीजीएचएस के अतंग�त लाने का �ावधान िकए जाने क� आव�यकता है । इसके अलावा हमार े

देश के कुछ स�ंथान� म� ऑिट�म पीिड़त ब�च� का �टेम सेल थेरपेी (Stem Cell Therapy) के 

मा�यम से आधिुनकतम तरीके से इलाज हो रहा है, लेिकन इस इलाज म� अिधक खच� होता है िजसे 

वहन करना सभी माता-िपता और अिभभावक के िलए आसान नह� होता है । इसिलए इस बीमारी को 

अिवलंब सीजीएचएस क� सूचीब� बीमा�रय� के पैनल म� शािमल िकए जाने क� आव�यकता है तािक 

लाभािथ�य� को ऑिट�म पीिड़त अपने ब�च� का इलाज कराने क� अनमुित िमल सके । 

          इसके अलावा आपके मा�यम से मेरा यह भी अनरुोध है िक ऑिट�म और सेर�ेल पा�सी को 

सीजीएचएस के साथ-साथ अिनवाय� �प से िनजी िचिक�सा बीमा योजना म� भी शािमल िकया जाए 

िजससे देश के लाख� लोग� को इसका लाभ िमल सके । 

 

 



07.12.2022  785 
 

माननीय सभापित : �ी तेज�वी सूया� – उपि�थत नह� । 

�ी देवजी पटेल  –  उपि�थत नह� । 

माननीय सभापित: अभी माननीय िवदेश मं�ी जी का रा�य सभा म� व��य चल रहा है । उसम� 

उनको कुछ समय लग सकता है । तब तक हमार ेकुछ माननीय सद�य, जो शू�य �हर म� बोलने से 

विंचत रह गए थे, हम उनको बोलने का कुछ अवसर देते ह� । 

 �ी एन. के. �ेमच��न जी  । 

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson, Sir, thank you 

very much for giving me an opportunity to speak. I would like to raise a very 

serious matter of urgent concern in which the involvement of the Ministry of 

Labour and Employment is required with respect to the Employees’ Pension 

Scheme, 1995. 

 Hon. Chairperson, it may kindly be seen that on 4th November, 2022, the 

hon. Supreme Court delivered a judgment in respect of Employees’ Pension 

Scheme, 1995 regarding the higher pension on the basis of actual salary. The 

matter was heard by various hon. High Courts of India, including Kerala High 

Court, Rajasthan High Court, and Delhi High Court, and they delivered their 

judgments. Against the judgments of these hon. High Courts, the Ministry of 

Labour and Employment, Government of India and the Employees’ Provident 

Fund Organisation have preferred a special leave to appeal. That appeal has 

been rejected and dismissed by the hon. Supreme Court. Subsequently, a 

review petition was filed. The review petition was further allowed and a detailed 

judgment was delivered. The judgment is affecting millions of workers in the 

country, including those who are in service and also those who are out of 
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service, who have already opted for pension.  As far as the judgment is 

concerned, series of ramifications are there.  

 So, my point is this. As per the judgment of 2022 -- with respect to the 

Employees’ Pension Scheme -- those who have not opted for higher pension on 

the basis of the actual salary are entitled to opt for the pension within four 

months from the date of the judgment. The date of judgment was 04.11.2022. 

But it is quite unfortunate to note that the Employees’ Provident Fund 

Organisation has not taken any steps to implement the judgment and order of 

the hon. Supreme Court. That is adversely affecting the poor workers.  

 The second point is this. Those who have already retired – prior to 

01.09.2014 – are not entitled to opt for higher pension. But at the same time, the 

R.C. Gupta Judgment is approved and ratified in the judgment. So, there is an 

ambiguity as far as the Employees’ Pension Scheme is concerned.  

 Therefore, my point is that the Government of India should come out with 

a clear statement with regard to the implementation of the judgment of the hon. 

Supreme Court and also with regard to those who have already retired before 

01.09.2014. I would urge upon the Ministry of Labour and Employment to come 

out with a statement for the implementation of the judgment at the earliest so as 

to protect the interests of the workers. Thank you very much. 

डॉ. िनिशकातं दुबे (गोड्डा): सभापित महोदय, आपका बह�त-बह�त ध�यवाद । म� िजस इलाके से 

आता ह�ं, वहां तीन ऐसी घटनाए ंह�ई ह�, जो दशे को जानने लायक है । पूरा का पूरा जो आिदवासी 

समाज है, वह शेड्यूल-5 का िजला है । जो सथंाल परगना का पूरा इलाका है, उसम� अभी तीन ऐसे 
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ह�याकांड ह�ए, िजनम� घर म� घसुकर लड़क� को जला िदया गया । हम ‘बेटी बचाओ, बेटी पढ़ाओ’ क� 

बात करते ह� । 

चाहे वह दमुका म� हो, चाहे काठीकंुड म� हो, चाहे मेरी लोक सभा �े� जरमुंडी म� हो । अभी 

पीरप�ती म� भी ह�आ है, जो मेर ेखदु का िवधान सभा �े� है, जहा ंका म� वोटर ह� ं। इन चार� जगह� पर 

जो चीज� िदखाई दे रही ह�, म� लगातार इस ससंद म� बोलता रहा ह�ं िक यह िसफ�  वोट ब�क का सवाल 

नह� है । सवाल ये है िक जो मिुश�दाबाद, मालदा, किटहार, िकशनगजं, भागलपरु, गोड्डा, दमुका, 

देवघर, जामताड़ा और पाकुड़ है, इन सभी जगह� क� डेमो�ाफ� बदल गई है । यिद आप पूर ेदेश क� 

जनसं�या बढ़ोतरी को देख�गे, यिद मेर े इलाके और जो िबहार और बंगाल का पाट�  है, जो सथंाल 

परगना झारखडं का पाट�  है, वहां अचानक मसुलमान� क� पापलेुशन बह�त बढ़ गई है । वहां उन 

मसुलमान� क� पापलेुशन बढ़ी है, जो िक बां�लादेशी घसुपैिठए ह� ।  

यिद आप बां�लादेशी घसुपैिठय� को धम� के आधार पर देखते ह�, तो एक बड़ा सवाल पैदा 

होता है िक आपक� बह� सरुि�त है या नह�, बेटी सरुि�त है या नह� । म� आपको िजन चार घटनाओ ं

के बार ेम� बता रहा ह�ं, िजनम� िदन-दहाड़े ह�या कर दी गई है, लेिकन जो एक बड़ा �े�ड डेवलेप ह�आ 

है और पूरे देश को इस सवाल को जानना चािहए िक आिदवासी लड़िकय� के साथ मुसलमान शादी 

कर रहे ह� । शादी करने के बाद जो उनके ब�चे पैदा हो रहे ह�, वे मसुलमान होते ह� । जब झारखडं 

अलग ह�आ था, हमार ेयहा ंपाकुड़ नामक एक िजला है, तो उस व� वहां क� मिु�लम पापलेुशन 30 

से 32 �ितशत थी, लेिकन आज वह 66 �ितशत पर पह�ंच गई है ।  

सभापित महोदय, जब म� वष� 2009 म� गोड्डा म� पहली बार चनुाव लड़ने के िलए गया था, तो 

उस व� केवल और केवल 2,00,000 मसुलमान थे, लेिकन आज 4,00,000 मसुलमान हो गए ह� । 

�या वे यहां के मसुलमान� का रोजगार नह� छीन रहे ह�? �या एएसआई और पीएफआई क� जो 

एि�टिवटी है, वह इस देश को नह� तोड़ रही है? पूरी दिुनया म� जो भी साइबर �ाइम हो रहा है, वह 

सब मेर ेइलाके म� हो रहा है । यिद आप देख�गे, तो नेटि�ल�स पर जामताड़ा नाम क� एक वेब सीरीज 

भी आई है । वह सब कुछ बां�लादेशी मसुलमान और घुसपैिठए कर रहे ह� । 
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महोदय, मेरा आपके मा�यम से सरकार से आ�ह है िक अब समय आ गया है िक नेशनल 

पापलेुशन रिज�टर बनाया जाए, जो बा�ंलादेशी घसुपैिठए ह�, उनको बाहर क�रए । जो आिदवासी 

मिहलाए ं�तािड़त हो रही ह�, जो शादी करके उनका धमा�तरण कर रहे ह�, िजसके ऊपर स�ुीम कोट�  

ने भी एक बह�त बड़ा �वै�न िकया है, आप उसको रोकने का �यास क�रए । 

�ी मनीष ितवारी (आनंदपुर सािहब) : सभापित महोदय, आपने मझेु बोलने का अवसर �दान 

िकया, उसके िलए आपका बह�त-बह�त ध�यवाद । 

 महोदय, म� आपका �यान एक बह�त ही सवेंदनशील और दभुा��यपूण� मामले क� ओर आकिष�त 

कराना चाहता ह� ं। गत 30 अग�त, 2022 से हमार ेनौसेना के जो 8 सेवािनव�ृ अिधकारी ह�, उनको 

दोहा (कतर) म� सॉिल�ी क�फाइ�म�ट म� रखा गया है । उनके िखलाफ �या आरोप ह�, वे न उनको 

बताए गए ह� और न ही उनके प�रवार� को बताए गए ह� । उनको 90 िदन� तक सॉिल�ी क�फाइ�म�ट 

म� रखने के बाद जब 1 िदसबंर, 2022 को एक अदालत के सामने पेश िकया गया, तो उनक� 

सॉिल�ी क�फाइ�म�ट क� अविध िफर 30 िदन के िलए बढ़ा दी गई है । सभापित महोदय, म� आपके 

मा�यम से अनरुोध करना चाहता ह� ं। अभी यहां पर िवदेश म�ंी जी अपने िबल को सभा के पटल पर 

रखने के िलए आएगें, �य�िक यह बह�त ही गंभीर मामला है । हमने 4 िदसबंर, 2022 को नेवी डे 

मनाया है । ऐसी प�रि�थित म� एक पड़ोसी देश म� हमारी नौसेना के 8 सेवािनव�ृ अिधकारी अगर 

120 िदन� स े�यादा सॉिल�ी क�फाइ�म�ट म� ह�, न ही उनको बताया गया और न ही उनके प�रवार� 

को बताया गया और शायद भारतीय दूतावास को भी नह� बताया गया िक उनके िखलाफ �या 

आरोप है, यह बह�त ही दभुा� �यपूण� बात है । महोदय, म� आपके मा�यम से सरकार से अनरुोध करना 

चाहता ह�ं िक कतर क� सरकार के सम� इस मामले को तरुतं उठाया जाए । ये जो 8 सेवािनव�ृ 

अिधकारी ह�, इनको �रहा कराकर िह�द�ुतान वापस लाया जाए ।  

डॉ. सजंय जायसवाल (पि�म च�पारण) : सभापित महोदय, आपने मझेु बोलने का अवसर �दान 

िकया, उसके िलए आपका बह�त-बह�त ध�यवाद । 
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 महोदय, िबहार म� सिंवधान क� धि�जयां उड़ रही ह� । िबहार म� िजतने भी �कू�स ह�, वहा ं

साफ िनयम है िक जो सरकारी �कू�स ह�, वे रिववार को बदं ह�गे और जो उदू� �कू�स ह�, वे श�ुवार 

को बंद ह�गे । म� इसम� कभी कुछ नह� कहना चाहता ह�ं, लेिकन पूर े सीमांचल �े� म� चाहे वह 

िकशनगजं हो, पूिण�या हो, अर�रया हो, सभी जगह� पर श�ुवार को छु�ी दी जा रही है । भारत 

सरकार म�या�ह भोजन श�ुवार को देती है, वह नह� बटं पाता है । वहा ंपूर ेपैसे का घोटाला हो रहा 

है और सिंवधान से ऊपर कोई �यि� कैसे हो सकता है? 

 मेर े �े� मझ�रया म� एक उदू� �कूल है । वहां पर एक भी अ�पसं�यक ब�चा नह� पढ़ता है 

िफर भी वहां पर जबद��ती श�ुवार को छु�ी कराई जाती है, यह कहते ह�ए िक यह उदू� �कूल है । वह� 

सीमांचल के �े� म� एक पूरी सािजश के तहत बां�लादेशी घसुपैिठय� के कारण श�ुवार को �कूल म� 

छु�ी कराई जा रही है । वहां पर म�या� भोजन का घोटाला हो रहा है और िबहार सरकार पूरी तरह 

से चपु है । अभी पीरप�ती म� भी �ीमती नीलम देवी जी क� जघ�य ह�या ह�ई है और वहां के पिुलस 

अधी�क कहते ह� िक “नह�, यह मामला पैसे उधार लेने का है ।” वे पूर ेअ�पस�ंयक समाज को 

अपमािनत कर रहे ह� । एक मिहला क� इतनी बुरी तरह से ह�या क� जाती है और आप इसे पैसे उधार 

लेने से जोड़ रहे ह� तो यह बह�त ही शम�नाक बात है ।  

SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson Sir, thank 

you very much for giving me this opportunity. I wish to draw the kind attention of 

this House and the Government towards an injustice done to some lakhs of 

students who were dependent on their pre-matric scholarship for continuance of 

their education.  

 This pre-matric scholarship Scheme has now been withdrawn. The 

Government of India has not cited any specific reason for withdrawal of this 

Scheme. The Scheme was run by the Ministry of Social Justice and also by the 

Ministry of Tribal Welfare. So, it can be well-imagined how important this 
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Scheme was. Lakhs of students were dependent on this scholarship for their 

education. This act of the Government is not just cruelty, but something more 

than that. Everything was going on nicely. Applications were invited; they were 

scrutinised and they were waiting for the order. Unfortunately, one fine morning, 

the Government of India decided to withdraw the pre-matric scholarship for 

students from standard I to standard VIII. They all belong to poor families and 

were completely dependent on this scholarship. This scholarship was a very 

important motivation for these students. It was a great relief for them.  

 I would like to ask the Government what they will gain by withdrawing this 

scholarship given to the poor students. What benefit will accrue to the 

Government by withdrawing this facility? It will only add to the hardship of these 

poor students. It is a humanitarian issue. I would like to humbly request the 

Government not to proceed with this decision and to restore this and also clear 

the backlog dues as payable to these students. These are my humble 

submissions.  

 Thank you.  

�ी मलूक नागर (िबजनौर): सभापित महोदय, आज देश के िलए बह�त अ�छा िदन है । िपछड़� म� से 

जो उपरा��पित बने ह�, आज उ�ह�ने रा�य सभा म� नेत�ृव िकया है । यह बह�त सौभा�य क� बात है । 

यह भी सौभा�य क� बात है िक िपछले िदन� एसटी वग� से रा��पित बनाई गई ह� । उसी �म म� ज�मू 

क�मीर म� िपछड़� से सबंंिधत जाट, गजु�र, यादव, पाल, सैनी, क�यप, सनुार, लोहार, कु�हार जैसी 

तमाम िपछड़ी जाितयां आती ह� और दिलत 22 परस�ट के करीब ह� । ज�मू क�मीर म� आजादी से 

लेकर अभी तक उनका शोषण होता रहा है । िपछड़� का भी होता रहा है और दिलत� का भी होता 

रहा है । धारा 370 हटने के बाद खासकर वहा ंपर एसटी वग� के गजु�र-मसुलमान या गजु�र-बकरवाल 
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आते ह�, उनके िलए सरकार ने बह�त अ�छा सोचा और उनको 10 परस�ट �रजव�शन िदया, िजसे 

पहले क� सरकार� ने कभी नह� िदया । उ�ह�ने उनका शोषण िकया, उनसे वोट िलया और उनसे 

�र�तेदा�रयां क�, लेिकन उनके िलए कुछ नह� िकया । िपछले िदन� कां�ेस, नेशनल कॉ��� स और 

पीडीपी ने उनको गमुराह करने के िलए चाल चली है िक “त�ुहे जो 10 परस�ट आर�ण िमला है, 

उसम� दूसरी जाितय� को लेकर आ रहे ह� ।” म� आपके मा�यम से कहना चाहता ह� ँिक सरकार उनके 

बार ेम� सहानुभूितपूव�क सोचे और उनका जो 10 परस�ट आर�ण है, वह कम न िकया जाए । अगर 

कुछ जाितयां ली जाए ंतो समानपुाितक �ोडेटा बेिसस पर उनको अलग से आर�ण िदया जाए ।  

�ी िब�ुत बरन महतो (जमशेदपुर): सभापित महोदय, ध�यवाद । म� अपने लोक सभा �े� के 

अ�यिधक मह�वपूण� िवषय को आपके सम� रखना चाहता ह� ँ। म�ने कई बार इसे सदन म� रखने का 

भी काम िकया है । मेर ेलोक सभा �े� का अितमह�वपूण� धालभूमगढ़ एयरपोट�  है, वह ‘उड़ान’ �क�म 

म� है और हम लगातार �यास कर रहे ह� िक उसका काम श�ु िकया जाए । 

िपछली सरकार म� एिवएशन िमिन��ी के �टेट िमिन�टर रहे माननीय �ी जयंत िस�हा जी 

यहां बैठे ह�ए ह� । वष� 2019 के जनवरी महीने म� उसका भूिमपूजन भी िकया गया था, लेिकन आज 

तक उसक� श�ुआत नह� ह�ई है । �टेट गवन�म�ट क� अनदेखी के चलते आज तक इसक� श�ुआत 

नह� ह�ई है । जमशेदपरु एयरपोट�  इसिलए ज�री है, �य�िक वहां टाटा जैसा घराना और आठ-दस 

बड़े उ�ोग ह� । वह� आिद�यपरु इडं��ी बे�ट म� लगभग हजार� उ�ोग ह�, जहा ंसे लोग िविभ�न �े�� 

म� अपने िबजनेस के परपज़ से जाते ह� । वहा ंयूरिेनयम, कॉपर और आयरन ओर क� माइ�स भी ह� । 

मेरा आपके मा�यम से यही कहना है िक यह िसफ�  झारख�ड के सीमावत� इलाके ही नह�, बि�क जो 

ओिडशा का बालासोर एक औ�ोिगक �े� है, आिद�यपरु औ�ोिगक �े� है, पि�म बंगाल का 

खड़गपरु भी एक औ�ोिगक �े� है, जो वहां से मा� 72 िकलोमीटर, 59 िकलोमीटर और 46 

िकलोमीटर म� ह� ।  

म� आपके मा�यम से माननीय एिवएशन िमिन�टर जी आ�ह करना चाहता ह�ं िक रा�य 

सरकार से अिवल�ब बात करके, उनक� मंशा साफ करते ह�ए यह काम कर�, �य�िक झारख�ड म� जो 
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अित आव�यक है, उसे नजरअदंाज करके, अभी देवघर म� िनिशकांत दबुे जी ने नया एयरपोट�  

खलुवाया है, वे अब दमुका क� बात कर रहे ह� । दमुका महज 32 िकलोमीटर है और जमशेदपरु अित 

मह�वपूण� है, वे उसक� तरफ नह� जाते ह� ।  

म� आपके मा�यम से माननीय मं�ी जी और एिवएशन िमिन��ी से िनवेदन करना चाहता ह� ं

िक टाटा जैस ेउ�ोग घराने जमशेदपरु म� ह� । इंड��ी बे�ट के साथ-साथ वह माइ�स इलाका है । 

चाकुिलया म� भी एयरपोट�  है, वहां पूरी एक उ�ोग नगरी है । इसिलए म� आपके मा�यम से अनरुोध 

करना चाहता ह�ं िक धालभूमगढ़ का यह एयरपोट� , जो ‘उडान’ �क�म म� भी ह,ै उसे ज�द से ज�द 

श�ु िकया जाए । ध�यवाद  । 

�ी रवनीत िसहं (लुिधयाना): चेयरमैन साहब, आप बह�त अ�छी तरह से जानते ह� िक पंजाब म� 

हमार ेबह�त ही मशह�र नामवर िसगंर िस�ू मूसेवाला को एक बड़ी ग�गवार म� बह�त बरुी तरह पजंाब म� 

मार िदया गया और कुछ ही िदन पहले राज�थान म� एक बह�त बड़ा शूटआउट ह�आ है । आज पंजाब 

एक ग�गलै�ड बनकर रह गया है । वहां पर रोजाना क�ल हो रहे ह� और पंजाब म� पहले जो टेर�र�म 

वाला माहौल था, उसे दोबारा लाया जा रहा है । मेरी आपसी गुजा�रश है, �य�िक स��ल गवन�म�ट क� 

होम िमिन��ी भी उसम� लगी ह�ई है और उनको मारने वाले लोग कनाडा, अमे�रका और पािक�तान 

म� बैठे ह� । उसके ऊपर लकु आउट नोिटस भी जारी िकया ह�आ है । पजंाब पिुलस बह�त अ�छी है, 

लेिकन वहां क� सरकार िब�कुल फेल हो चकु� है । इसिलए स��ल गवन�म�ट को इसे अपने हाथ म� 

लेना चािहए, �य�िक वे लोग बाहर के देश� से काम कर रहे ह� । उनके मा-ंबाप रोज तड़प रहे ह�, इतने 

बड़े नामवर िसगंर और उनके जैस ेअनेक नौजवान मार ेजा रहे ह�, उनको �याय िमले । उनके मा-ंबाप 

कह� यह तो सोच सक�  िक हमारा बेटा चला गया और िजसने उसे मारा उसको सजा तो िमली ।  

इसिलए म� आपके मा�यम से स��ल गवन�म�ट से गज़ुा�रश करता ह�ं िक पंजाब म� क�ले-आम 

बंद हो और दोबारा जो टेर�र�म वाले हालात बने ह�, उन लोग� को ढंूढकर यहा ंसजा िदलवाई जाए, 

िजससे िस�ू मूसेवाला जैसे प�रवाल� को आराम िमल सके और उनके मा-ंबाप को �याय िमल सके । 

… (�यवधान) 
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�ीमती नविनत रिव राणा (अमरावती): सभापित महोदय, ध�यवाद  । 

 �धानमं�ी फसल बीमा योजना – यह जो योजना के�� सरकार िकसान� के िलए लाई है, 

इसके बार ेम� जब हम िकसान� से डायरे�टली बात करते ह� तो मेजॉ�रटी �ा�ल�स ही उसम� सामने 

आती ह� । एक तो जहां नकुसान ह�आ है, उसक� फोटो ि�लक करके 72 ऑवस� म� पहले कंपिनय� को 

भेिजए । जहां इटंरनेट चलता है, हम� कने�शन िमलता है, वहां से तो फोटो भेज िदए जाते ह�, लेिकन 

आप एक जगह बोलते ह� िक घर को इसिलए क� िसल िकया जाता है, �य�िक उनके पास ए�ंॉयड 

फोन है । िकसान अगर ए�ंॉयड फोन या �माट�  फोन चलाता है और उसके बाद भी अगर कने�शन 

नह� िमलता है तो 72 घ�टे म� जाकर वह अपनी फसल क� फोटो नह� भेज पाता है, कंपिनय� तक 

नह� पह�ंच पाता है । … (�यवधान)  

 सर, यह बह�त इ�पोट�ट िवषय है, �य�िक यह िकसान� का म�ुा है । जहां हमारी सरकार उ�ह� 

बह�त मदद करना चाहती है, इसिलए इस योजना का लाभ डायर�ेटली उनको पह�ंचना चािहए । 

लेिकन इसम� इतनी �िुटयां ह� िक उ�ह� सॉ�व करना ज�री है । डायर�ेटली उसका बेिनिफट 

कंपिनय� को हो रहा है, िकसान� को नह� हो रहा है । अगर िकसान 50 हजार �पये, एक लाख �पये 

या डेढ़ लाख �पये भरते ह� तो उसके �रटन� म� उनको शू�य पैसे िमल रहे ह� ।  

इसके िलए इस पर िडसकशन करके, इसक� �िुटय� को दूर करना बह�त ज�री है ।  माननीय 

कृिष मं�ी जी यहां बैठे ह� । म� िवनती क�ंगी िक जहां पर हम सभी को फायदा पह�ंचाने क� बात कर 

रहे ह�, िकसान� को इस योजना म� लाभ नह� हो रहा है, बि�क उनका सीधा नकुसान हो रहा है । पैसे 

देने के बाद कंपिनय� को डबल मनुाफा होता है और हमार े िकसान� को ज़ीरो लाभ होता है । म� 

आपसे िवनती क�ंगी िक इसके ऊपर �यान िदया जाए और िकसान� क� परेशािनय� को सॉ�व 

िकया जाए ।  

�ी हसनैन मसूदी (अन�तनाग) : जनाब, एक बड़ा अज�ट मसला उठाने का मौका दनेे के िलए बह�त-

बह�त शिु�या । आजकल क�मीर म� सब-जीरो टे�परचेर है । वहां िसफर से नीचे पारा चला गया है । 

वहां आज जो िबजली क� फराहमी है, वह सबसे कम है । यह इस साल अन�ेिसड�टेड है और 
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अनरगेलेुटेड पावर कट्स ह� । जो शट डाउन ह�, इनको ��ीमलाइन क�िजए । यह तव�को क� जा रही 

थी िक पावर ��ीमलाइन क� जाए और उसक� जो स�लाई है, वह �यादा बेहतर बनाई जाए । लेिकन, 

उसके मुकाबले इस साल हालत और भी बदतर हो गई है । मेरी यह गज़ुा�रश होगी िक वहां पर 2500 

मेगावाट क� रोजाना िबजली क� ज�रत है, लेिकन उसके मकुाबले म� िसफ�  1600 मेगावाट के करीब 

स�लाई क� जाती है । वहां जो भी पावर कट्स और शट डाउन ह�, लोकली ��ीमलाइन िकए जाए ं

और रगेलेुट िकए जाए ं। दूसरी बात यह है िक यहा ंसे िबजली क� जो फराहमी है, वह इ���ज क� 

जाए, तािक ऑि�टमम लेवल तक 2500 मेगावाट या जो भी �र�वायरम�ट हो, वहां उतनी िबजली 

फराहम क� जाए । वहां लोग सब-जीरो टे��ेचर म� ह� । इस व� टे��ेचर ��िजगं से नीचे चला गया है । 

उसम� उनको असिुवधा न हो ।  

�ीमती जसकौर मीना (दौसा) : सभापित जी, बह�त-बह�त ध�यवाद । म� एक ऐसे अित मह�वपूण� 

और वत�मान म� चल रहे िकसान� के �ित अ�याय को िदखाना चाहती ह� ं । भारत जोड़ो या�ा के 

अतंग�त राज�थान के तीन िजल�, जहां 23 लाख पौधे अम�द का फल देते ह� । यहां उनक� तीन 

हजार गािड़या आती ह� । नेशनल हाइवे बदं कर िदए और �टेट हाइवे बंद कर िदए ह� । ऐसी प�रि�थित 

म� िकसान अपने फल� को रा�ते म� ही पटक रहे ह� और िकसान बबा�दी क� कगार पर ह� ।  

 मेरा आपसे अनरुोध है िक नेशनल हाइवे तथा हाइवे बदं नह� होने चािहए और न ही 

राज�थान क� सरकार ने वहां कोई �ोसेिसगं यूिनट �टाट�  िकया है, तािक वे अपने पके ह�ए फल को 

वहां दे सक�  । म� आपके मा�यम से यह कह�ंगी िक भारत जोड़ो या�ा, जोड़ो या�ा नह� भारत के 

िकसान� को तोड़ने क� या�ा चालू हो रही है । इसम� राज�थान क� सरकार का पूरा-पूरा हाथ है । वहा ं

पर रगंा रगं काय��म करते ह�, लेिकन उधर िकसान बबा�द हो रहे ह� ।  

SHRI BENNY BEHANAN (CHALAKUDY): Thank you, hon. Chairman Sir. My 

submission is regarding Sabarimala railway line project. Angamaly-Erumeli 

railway line will provide connectivity to the national pilgrim centre, Sabarimala 

with many other pilgrim centres including Kalady, the birth place of Adi 
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Shankaracharya, Bharanaganam, the shrine church of St. Alphonsa and Erumeli 

the centre of religious fraternity. 

This railway line will connect 14 commercial and industrial centres of 

Kerala. It will have a great impact on the pilgrim tourism potential of the State 

and the overall development of Ernakulum, Idukki, Kottayam and Pathanamthitta 

districts of Kerala. 

Hon. Prime Minister, Shri Narendra Modi Ji directed them to include this 

railway line project with PRAGATI platform on 26th October, 2016. However, due 

to various reasons, the project did not make any progress and it led to the 

freezing of the project by the Railways in September, 2019. 

Sir, the Government of Kerala has expressed its willingness to the 

Railway Board to share 50 per cent of the cost of Angamaly-Erumeli Railway 

project. Considering the importance of the project and overall development of 

the State, boosting the pilgrim tourism industry, commerce, urbanization, public 

transport etc. and the fact that the Government of Kerala has agreed to bear 50 

per cent of the cost of the project, I urge upon the government to include 

Angamali-Erumeli railway line with the Prime Minister Gati Shakti project and 

approve the revised estimates with the facility of Vande Bharat train service. 

�ी िवनायक भाऊराव राऊत (र�नािगरी-िसधंुदुग�) : सभापित महोदय,… …(�यवधान) 

माननीय सभापित : िवनायक राऊत जी, आप आज जीरो आवर म� बोल चकेु ह�?  

…(�यवधान) 

�ी िवनायक भाऊराव राऊत : सभापित जी, वह �रकॉड� म� नह� आया था ।  

                                                             
 Not recorded as ordered by the Chair. 
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माननीय सभापित : आप बोल चकेु ह�, दोबारा नह� बोिलए ।  

…(�यवधान) 

माननीय सभापित : अगर आप एक बार बोल चकेु ह�, तो यह आपको भी �यान रखना चािहए था ।  

This cannot be allowed.  

… (Interruptions) 

माननीय सभापित : अभी जो कहा गया है, वह �रकॉड� म� नह� जाएगा ।   

…(�यवधान) 

SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairperson. I am thankful 

to you for giving me this opportunity to raise an important matter during Zero Hour. 

 The online gambling is taking place throughout the country, which should be 

banned.  The online gambling has taken away several precious lives in Tamil 

Nadu.  The Tamil Nadu State Assembly has already passed a Bill in this regard 

and sent it for assent of the hon. Governor.  But he has not given his assent to this 

Bill so far. Not only this Bill, the hon. Governor, who is a representative of the 

Union Government, has not given his assent to 22 more Bills already passed by 

the Tamil Nadu State Legislative Assembly. 

 This is not fair on his part for not giving assent to such Bills especially 

concerning online gambling. This act of the Governor is against the interests of 

eight crore people of Tamil Nadu. 

 I would, therefore, urge upon the Central Government to completely ban 

online gambling throughout the country.  

 Thank you.  

                                                             
 English translation of the Speech originally delivered in Tamil. 
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15.41 hrs 

STATEMENTS BY MINISTERS---Contd. 
(ii) Latest Developments in India’s Foreign Policy 

 
HON. CHAIRPERSON:  Now, Item No. 10 : Shrimati Meenkashi to make a 

statement. 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND 

MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI 

MEENAKASHI LEKHI): Sir, on behalf of my senior colleague, Dr. 

Subrahmanyam Jaishankar, I rise to apprise this august House of the key 

foreign policy engagements and initiatives taken by India since the Monsoon 

Session which ended on 8th August 2022. 

During this period, India's diplomacy continued apace. The hon. 

President, the hon. Vice President and the hon. Prime Minister interacted with a 

number of their foreign counterparts in India and abroad. We also participated in 

events linked to the G-20, the SCO and the ASEAN while hosting a number of 

foreign dignitaries in India. This included Secretary-General,   Antonio Gutierrez 

of the United Nations. 

 I myself visited a number of nations as did our Minister of External Affairs 

and other Ministers of State; and we had received many of our counterpart 

colleagues here in India. Together, these activities reflected India's growing 

interests, expanding footprint and more intensive partnerships. Through these 

efforts at multiple levels, we were able to advance our national objectives in a 

world that is increasingly beset with uncertainties, disruptions and rivalries. 
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The hon. President met Her Majesty Queen Máxima of Netherlands who 

visited India from 29th August, 2022 to 31 August, 2022 in her capacity as the 

United Nations Secretary-General's Special Advocate. The hon. Prime Minister 

of Bangladesh, Her Excellency Sheikh Hasina, also called on the hon.  

President during her State visit to India. 

The hon. President's first overseas visit was to the United Kingdom to 

attend the funeral of the late Queen Elizabeth-II. 

 The hon. Vice-President represented India at the India-ASEAN 

Commemorative Summit at Cambodia which elevated the India-ASEAN 

relationship to a Comprehensive Strategic Partnership.  

He also attended the 17th East Asia Summit which is an important forum 

to promote free, open, inclusive and rules-based Indo-Pacific. Apart from 

bilateral engagements in Phnom Penh, he visited UNESCO world heritage 

temples at Ta Prohm and Angkor Wat where conservation and restoration work 

has taken place with India's support. 

 Furthermore, on the invitation of His Highness Sheikh Tamim bin Hamad 

Al Thani, Amir of Qatar, the hon. Vice-President attended the opening ceremony 

of FIFA World Cup 2022. This reflected India's long-standing friendship and 

relationship with Qatar, which is home to over 8.5 lakh Indian nationals. 

The hon. Prime Minister participated at the Samarkand Summit of 

Shanghai Cooperation Organisation (SCO) Council of Heads of States where 

India assumed the Chairmanship of SCO. As Chair of SCO, India's priorities are 

to advance the theme of 'SECURE’ articulated by the Prime Minister initially at 
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the SCO Summit in Qingdao in 2018. ‘SECURE’ stands for ‘Security, Economic 

Cooperation, Connectivity, Unity, Respect for sovereignty and territorial integrity, 

and Environment.’ 

 At Samarkand, the hon. Prime Minister voiced global sentiment when he 

declared that this was not an era of war. His statement was in the context of the 

Ukraine conflict where our advocacy of dialogue and diplomacy has been 

consistent and persistent.  

It has a larger resonance as well. We have also extended support on 

specific concerns, such as supply of food grains and fertilizers, as indeed on 

security of nuclear installations. Our position has been broadly appreciated by 

the international community and finds reflection in the G20 Bali Declaration. 

I am very happy to inform the House that Kashi has been designated as 

the first SCO Cultural and Tourist Capital for 2022-23. This would facilitate 

showcasing of our age-old knowledge inheritance and our rich social and 

cultural heritage. The Prime Minister also attended the state funeral of late 

Prime Minister Shinzo Abe of Japan, who was the particular friend of India. In 

his meeting with his counterpart, PM Fumio Kishida, Prime Minister noted the 

invaluable contributions made by Shinzo Abe to strengthening India-Japan 

relations, as well as conceptualising the vision of a free, open and inclusive 

Indo-Pacific region.  

Both PMs renewed their commitment towards enhancing India-Japan 

strategic and global partnership and to work towards promoting regional and 

international cooperation. 
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The Secretary-General of the United Nations, His Excellency, António 

Guterres paid an official visit to India from 18th to 20th October and joined Prime 

Minister in Kevadia to jointly launch the Lifestyle for Environment initiative.  

Heads of States and Governments from France, UK, Estonia, Georgia, 

Maldives, Nepal, Madagascar, Mauritius, Argentina and Guinea contributed with 

their messages of support for the Life initiative.  

Allow me to turn now to the subject of G20. As the House is aware, the 

Prime Minister attended the Bali G20 Summit recently and we thereafter 

assumed its Presidency. The G20 is the premier forum for global economic 

cooperation, representing around 85 per cent of the global GDP, over 75 per 

cent of the worldwide trade, and about two-thirds of the world population. Prime 

Minister had noted that India's Presidency of the G20 during the year of Azadi 

Ka Amrit Mahotsav is a matter of pride for every Indian. The G20 meetings have 

already commenced in India and our endeavour is to organize about 200 of 

these meetings in 32 different sectors in multiple locations across India. The 

G20 Summit to be held next year would be one of the highest-profile 

international gatherings to be hosted by India. 

During the G20 Bali Summit held under Indonesia's Presidency, India 

extended fullest support to ensure its success. Our contribution to finding a 

common ground among members in a polarised environment was widely 

appreciated. Prime Minister also held discussions with counterpart leaders on 

key issues of global concern. They focussed mainly on reviving global growth, 

ensuring food and energy security, promoting technology, preserving 
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environment, and addressing public health and digital transformation. As is 

customary, many of these opportunities also provided an occasion to take stock 

of our bilateral relationships. Since we were assuming the responsibility, this 

was also the time to seek the support and cooperation of all G20 members for 

the success of India's Presidency. Hon. Members are aware that the G20 is 

taking place in the larger context of a geopolitical crisis, food and energy 

insecurity, slow progress on Sustainable Development Goals, mounting debt 

burden and challenges to climate action, and climate justice.  

Our endeavour is to build consensus within the G20, champion causes 

especially of the Global South, and shape the setting of the agenda. This will 

also be an occasion for us to highlight the 3Ds of India: Development, 

Democracy and Diversity. 

In our global engagements, we have discerned strong interest in India's 

digital delivery, public health response, green growth and development as well 

as the empowerment of all sections of society. There is also an enhanced 

interest in our democratic traditions which go way back in our pluralistic and 

consultative culture. We envisage the G20 Presidency as an occasion to 

showcase India to the world. This will be done through cultural activities, 

regional festivals, technology programmes, sustainability initiatives, Millets 

promotion, One District One Product, community engagement and civil society 

activities. Our Presidency will witness a Jan Bhagidari, where all of India would 

not only participate but celebrate this occasion. As the House is aware, 

Government has briefed leaders of political parties in this regard. We see this as 
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a truly national endeavour and seek the cooperation of everybody to make it a 

success.  

I would also like to highlight that India will provide stronger voice to the 

issues of interest to the Global South. This is very much a part of our DNA. It 

was in evidence most recently during the Vaccine Maitri. Our emphasis will be 

on sharing the India story, caring for all and taking collective action. It will focus 

on emphasizing our achievements and priorities such as digital India, clean 

energy, sustainable lifestyles, women-led development, and multilateral reforms. 

Prime Minister's initiative on 'LiFE' – Lifestyle for the Environment Movement 

and India's Millet initiative which has resulted in UN declaration of the year 2023 

as International Year of Millets would also be prominent in India's approach 

towards addressing the Sustainable Development Goals. 

Today, we are building stronger bridges with both developing countries 

and advanced economies. Apart from our G20 Presidency, we are members of 

a growing number of groups and mechanisms. Some of them are relatively 

established like the BRICS and Commonwealth. Others have been more recent 

like the Quad and SCO. And still, others are emerging like the I2U2 and Indo-

Pacific. Economic Framework.  

We are also increasingly engaging the world in group formats, reflecting 

the growing interest on their part in cooperating with India. This could be with the 

ASEAN, Africa or the Pacific Islands, or indeed the Nordic nations, Caricom, 

CELAC or Central Asia. Our growing collaboration with the European Union is of 

particular importance. 
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I would also like to share with the House that the Ministers of MEA have 

been equally active during this period. The EAM has hosted the Foreign 

Ministers of Maldives, France, Singapore, Botswana, United Kingdom, Ghana, 

Gabon, Belarus, Syria, UAE and Germany in this period. I would also like to 

highlight the India-Singapore Ministerial Roundtable and the collective 

interaction with 12 African Ministers dealing with education and skills that took 

place in New Delhi. It would give the hon. Members a sense of the breadth of 

our engagement and the growing global interest in India. 

This was also in evidence during the outgoing visits of the EAM to 

Thailand, Brazil, Paraguay, Argentina, UAE, Japan, Saudi Arabia, Uzbekistan, 

USA, Australia, New Zealand, Egypt and Russia. It was our privilege to 

represent India at the UN General Assembly high level segment this year. We 

took the occasion to engage with the G4, the L69, Quad, IBSA, BRICS, CELAC, 

and Caricom and hold multiple trilaterals and bilaterals. 

Our Ministers of State have been equally vigorous in promoting the 

interests of India abroad. Shri Muraleedharan went to Brazil, Senegal, USA, 

Oman, Djibouti, Kenya, Eritrea and Nigeria. I represented India at the CICA 

Summit at Kazakhstan and visited Georgia, Norway, Iceland and Malta. Dr. 

Rajkumar Ranjan Singh was our representative at the IORA Ministerial and 

visited Indonesia. 

The House should also be aware that as Chair of the Counter Terrorism 

Committee (CTC) of UNSC, India hosted its Special Meeting in October. All the 

15 members participated and paid homage to victims of 26/11 Mumbai terrorist 
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attack at the Memorial Wall in Taj Mahal Palace Hotel. This was the first time 

that the UNSC held a meeting in India. Their 'Delhi Declaration' emphasized the 

need to display zero tolerance towards terrorism and combat it in all its forms 

and manifestations. 

I am happy to inform the House, that after a gap created by COVID, India 

will be hosting the 17th Pravasi Bharatiya Divas at Indore from 8-10 January 

2023. This year's theme acknowledges the contributions of Indian diaspora as 

"Diaspora: Reliable Partners for India's Progress in Amrit Kaal". The 32 million 

Indian diaspora is a great source of support for our country. India's 4C 

commitment of ‘Care, Connect, Celebrate and Contribute’ would be on display 

during the celebrations. H.E. President Mohamed Irfaan Ali of Guyana will be 

the Chief Guest at Pravasi Bharatiya Divas-2023. Where Republic Day 2023 is 

concerned, we have invited H.E. President Abdel Fateh Al-Sisi of Egypt as the 

Chief Guest. He has graciously accepted the invitation. Hon'ble Members would 

also be glad to know that 12th World Hindi Conference will be jointly organized 

by India and Fiji from 15-17 February 2023 at Fiji. This will be the first occasion 

of hosting this event in the Pacific region. 

Foreign policy today is no longer just an exercise of a Ministry or even of 

the Government. It has a direct impact on the daily lives of all Indians. This may 

be in ensuring that our products have market access or that our talent gets into 

the global work place. But it is equally an effort to ensure that technology, best 

practices and capital flow into India. Our endeavour in a difficult global situation 

is that the welfare of the Indian people is ensured, however challenging the 
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circumstances may be. This may be in exceptional situations like Operation 

Ganga in Ukraine or the ability to access key necessities like energy and 

fertilizers on affordable terms. Or indeed in concluding Migration and Mobility 

Partnerships as we have just done with Germany. Indian foreign policy is there 

to serve the Indian people; we will do whatever it takes to discharge that 

responsibility. It could be in ensuring international support for our policies or in 

acceptance of our interests and objectives. These may be difficult times but it is 

also an occasion to display our leadership and make a strong contribution to 

global peace, stability, growth and security. 

Hon'ble Members know this well and understandably approach the 

Ministry with their particular concerns and issues. It has been our earnest effort 

to respond as effectively and sincerely to their communications. We are 

extremely conscious that foreign policy must respond to the requirements and 

demands of our society.  

We demonstrate that as much through the activities of our Embassies 

abroad as we do at home, through improved passport and emigration services. I 

have every confidence that this august House does appreciate both our 

promotion of national interests abroad as well as our responsiveness to the daily 

requirements of our people. I conclude with the expectation that the House will 

continue to extend its fullest support to our efforts and encourage our success in 

the G20 Presidency. Thank you, Chairman, Sir. 

[Placed in Library, See No. LT 7595/17/22] 
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… (�यवधान) 

HON. CHAIRPERSON: No queries please. You know it. You please sit down.  

… (Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I have only one 

suggestion to make and nothing else. … (Interruptions) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): लोक सभा म� िनयम नह� है । … (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर):  सदन के अदंर �ॉपर चचा�  होनी चािहए । … (�यवधान)  

माननीय सभापित : आप उसका नोिटस दीिजए । माननीय म�ंी जी के व��य पर कोई कम�ट नह� 

होता । अधीर साहब, कृपया बैठ जाइए ।  

… (�यवधान) 

माननीय सभापित : आप नोिटस दीिजए, तािक उस पर चचा�  हो ।  

… (�यवधान) 
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15.59 hrs 

ANTI-MARITIME PIRACY BILL, 2019 
 

माननीय सभापित: आइटम नंबर 15, सम�ुी जलद�यतुा रोधी िवधेयक-2019, माननीय मं�ी जी ।  

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM 

JAISHANKAR): Hon. Chairperson, Sir, I beg to move: 

“That the Bill to make special provisions for repression of piracy on 

high seas and to provide for punishment for the offence of piracy 

and for matters connected therewith or incidental thereto be taken 

into consideration.” 

Sir, I will also move in this august House official amendments to the Anti-

Maritime Piracy Bill, 2019. 

 The Bill was introduced in the Lok Sabha on 9th December, 2019 and the 

hon. Speaker had referred it to the Standing Committee on External Affairs, 

2019-2020 for examination and report.  

16.00hrs 

 I thank the Committee for examining the Bill in detail, and making very 

useful recommendations and observations. To suitably incorporate these 

recommendations, the Ministry of External Affairs held several rounds of 

ministerial consultations with Ministries and Departments concerned. The 

amendments have been drafted and finalized in consultation with and in 

concurrence of the Ministry of Law and Justice.  

Sir, I am happy to note that out of the 18 recommendations of the 

Committee, 14 have been incorporated suitably. Three recommendations, No.1, 
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3 and 18, were in the nature of observations which have been noted. One 

recommendation, No.2, is to define clearcut roles of various departments to be 

reflected in the rules for an effective coordination mechanism.  

This recommendation also calls for SOPs for deportation and extradition 

of pirates by the Ministry of Home Affairs so that these could be implemented 

early, and that has been noted and addressed suitably. 

Regarding the issues raised by the Committee, the provision of trial in 

absentia has been dropped. Keeping in mind the observations of the Committee 

regarding the Supreme Court of India’s ruling on awarding mandatory death 

punishment, the provision regarding death punishment has been amended in 

the Bill to also include imprisonment for life.  

 Hon. Speaker, Sir, India does not have a specific law or legal provision in 

the IPC or the CrPC on piracy. This Bill along with the amendments would 

provide an effective legal instrument to combat piracy not only in territorial 

waters and the EEZ but also on the high seas.  

 India’s security and economic well-being is inextricably linked to the sea, 

and maritime security is a prerequisite with more than 90 per cent of our trade 

with the world taking place through sea routes and more than 80 per cent of our 

hydrocarbon requirements being seaborne. The security of our sea lanes of 

communications is critical to our national well-being.  

 India is also one of the largest providers of seafarers in the world. We are 

a signatory to the UNCLOS, 1982 which was ratified in 1995. The passing of the 
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Bill fulfils the expectations of this Convention for cooperation and repression of 

piracy in the high seas.  

 It may be noted that the hon. Prime Minister had chaired a UN Security 

Council session in 2021 focussed exclusively on maritime security. He had then 

outlined five principles for such cooperations. As such, the passing of the Bill 

today is a logical follow up of our maritime initiative, and will also enhance our 

maritime security including those of our trade routes, and the welfare of our 

seafarers in international waters. It, therefore, merits for consideration and 

passing of the Bill. 

HON. CHAIRPERSON: Motion moved: 

“that the Bill to make special provisions for repression of piracy on 

high seas and to provide for punishment for the offence of piracy 

and for matters connected therewith or incidental thereto be taken 

into consideration.” 

SHRI MANISH TEWARI (ANANDPUR SAHIB): Thank you very much, Mr. 

Chairperson, Sir. I rise to speak on the Anti-Maritime Piracy Bill, 2019. If I 

understand correctly, among the official amendments which are sought to be 

moved by the Government, you plan to amend the title of the Bill to perhaps 

read ‘the Maritime Anti-Piracy Bill, 2019’, which, of course, would make it 

sounds better. 

 As the Minister was explaining, the Bill was introduced in this House on 

the 9th of December, 2019, was referred to the Standing Committee on 23rd of 

December, 2019, the Standing Committee reported back on 11th of February, 
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2021, and official amendments were proposed by the Government on the 22nd of 

July, 2022. This Bill, Mr. Chairperson, provides us an opportunity not only to 

discuss the legal architecture or the need for a legal architecture around piracy, 

but more importantly also India’s strategic interests in the Northern Arabian Sea 

and the Western Indian Ocean through which a majority of India’s trade passes   

 I would be at right to say that ungoverned spaces actually create the 

conditions for pirates to operate. 

16.05 hours           (Shri A. Raja in the Chair)  

 Unfortunately, since 2008-2009, Somalia and Yemen have been in a 

rather disturbed state of affairs. Therefore, the Gulf of Aden, the North Arabian 

Sea, the coasts of Somalia and Yemen have been piracy-prone now for almost 

a decade and a half, if not more. For India, as the Minister was correctly pointing 

out that the sea lanes of commerce, especially the ones which transit through 

these Seas and also the ones which then transit from the Hormuz to the 

Malacca, really constitute the lifeblood of our global trade.  

 It was in the year 2009 when the problem of piracy was really at its zenith 

that a combined task force was set up. Task Forces 151, 152 and 153 were 

established and were given a mission mandate in order to combat the problem 

of piracy.  Thirty-four nations and six countries got together to control almost 8.3 

million square kilometres of international waters and I must say that this mission 

has been successful in mitigating the impact of piracy to a great extent.  

India, of course, at that point in time, chose not to associate itself with the 

Task Forces 151, 152 and 153, which were operating out of the combined 
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maritime headquarters in Bahrain, primarily because of the presence of Pakistan 

on these Task Forces, but I am given to understand, and would be very 

interested to know from the hon. Minister, and I believe India has changed its 

mind and now, we have decided to associate ourselves with these Task Forces. 

So, it would be interesting to understand from the hon. Minister why this change 

of heart and change of mind has really come about. However, Mr. Chairperson, 

Sir, something which is of extreme significance to our national security is the 

growing Chinese presence in these waters. China has operationalised its port in 

Djibouti. In fact, a recent report, which was given by the Department of Defence 

to the US Congress on China’s military power, very specifically flagged the 

question of China’s naval presence and especially that the base in Djibouti 

would be able to host the Chinese aircraft carriers and other Chinese PLA and 

Navy assets in this particular region in a rather elevated or enhanced manner. 

Therefore, under those circumstances, more than piracy, it is actually the 

Chinese naval presence in the Northern Arabian Sea and the Western Indian 

Ocean which is going to become our foremost challenge. Therefore, I would like 

to ask one thing. Interestingly, the hon. Defence Minister is also here and I had 

raised this in the Consultative Committee, when we met in Mumbai just a week 

before, that perhaps India needs to reconsider its forward-basing policy also 

because you cannot have a secure Northern Arabian Sea and Western Indian 

Ocean if you do not have bases to be able to forward-deploy. China has very 

successfully leveraged its debt diplomacy in order to expand its basing presence 

around the Rim of Africa. So, they are exploring bases in Madagascar in 
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addition to various other countries. I would like to ask the hon. Minister one 

thing. India had been in talks with Mauritius. I think, we were doing something on 

the Agalega Islands. We were also doing something with Seychelles on the 

Assumption Islands. Therefore, it would be interesting if the Minister could throw 

light on what really India would do. In the light of the changed geopolitical 

circumstances not only in the Northern Arabian Sea and the Western Indian 

Ocean but globally also, is India willing to really reconsider its policy of having 

bases abroad and under those circumstances, if it is willing to reconsider that 

policy, then how really is the situation with regard to what we had in the works 

with Mauritius and Seychelles? 

 Coming to the specific aspects of this Bill, between 2016 and 2020, given 

that there have been 900 incidents of piracy globally, जो 10 �ितशत लोग ह�, �ूमेन 

और ऑिफसस�, जो इस मच�ट एि�टिवटी म� भाग लेते ह�, वे भारतीय मूल के ह� । िपछले 5-7 वष� म� 

500 से �यादा भारतीय� को पाइरट्ेस �ारा बदंी बनाया गया है । इस संदभ� म�, यह जो कानून 

सरकार ले कर आई है, इसक� ज़�रत तो थी और है, पर इसके कुछ अशं ह� िजनके ऊपर म� सरकार 

का �यान आकिष�त करना चाहता हंूॅ । अगर म�ने माननीय मं�ी जी को सही सनुा तो उ�ह�ने यह कहा 

िक �थायी सिमित ने कुछ अशं� के ऊपर जो िसफा�रश� क� थ�, उनको उ�ह�ने स�ंान म� ले कर, 

उसम� त�दीली करने क� कोिशश क� है । But I would still like to point out certain 

ambiguities which continue to exist in the law and which need to be further 

refined, which need to be fleshed out or sharpenes because they are going to 

become an impediment with regard to international cooperation which is a sine 

qua non of our entire anti-piracy effort. 
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Now, Mr. Chairperson, Sir, if you were to direct your attention specifically 

to Clause 3, it says that whosoever commits any act of piracy shall be punished 

with imprisonment for life or with death if such person in committing the act of 

piracy causes death or an attempt thereof. There is an inherent contradiction 

and an inherent ambiguity in this clause. Let me point out why I am saying so. 

The Indian jurisprudence and the Supreme Court have been extremely 

conservative when it comes to handing out death penalty. They have repeatedly 

reiterated and stressed that only in the rarest of rare cases death penalty should 

be given. I can understand the Government’s intent to try and deal with piracy 

with a firm hand but even Indian law does not permit a death sentence or does 

not contemplate a death sentence wherein an attempt has been made which 

might result in causing death. 

Under the Indian Penal Code, attempt to murder – which is Section 307 of 

the Indian Penal Code – is not punishable by death. Is the Government trying to 

create new jurisprudence through this law which then can be extrapolated to 

other criminal laws whereby you are proposing that even the offence of 

attempting to commit murder is punishable by death? The statistics on people 

getting acquitted insofar as Section 307 of the Indian Penal Code is concerned 

is very, very high. I would seriously urge you to look into this. I think either it is a 

drafting error or it is an inadvertent slip but this needs to be corrected.  

Even in terms of soliciting international cooperation on the question of 

piracy, if you have a law which punishes an attempt which has been made in the 

course of a piracy on somebody’s life as punishable with death, that is not going 
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to really bring the kind of cooperation which you would perhaps look for while 

operationalising this law. 

I will now come to clause 4 in the Bill. I will just read it out: 

“Whosoever attempts to commit the offence of piracy or aids or 

abets or counsels or procures for the commission of such an 

offence, shall be punishable with imprisonment for a term which 

may extend to 14 years and shall also be liable to fine.” 

 Mr. Chairperson, you are a lawyer yourself. We have another eminent 

lawyer sitting right there who is the Minister of State for External Affairs. I can 

understand the word ‘aid’; I can understand the word ‘abet’, but the word 

‘counsels’, how can you ‘counsel’ an act of piracy? I have not been able to wrap 

my head around the word ‘counsel’. If somebody ’aids’ in an act of piracy, he 

‘abets’ in an act of piracy, he procures equipment which then is used in 

operationalizing that act of piracy, whether it is a boat or it is a weapon or it is an 

ammunition etc.; it is understandable. But for the words ‘counsels an act of 

piracy’, I think there needs to be an explanation from the Government. The hon. 

Minister wants to say something. 

DR. SUBRAHMANYAM JAISHANKAR: I just want to clarify that possibly the 

Member is reading from the earlier version of the Bill because in the official 

amendment which we have moved, the word ‘counsel’ is replaced by ‘conspire’. 

So, I just want to point it out. 

HON. CHAIRPERSON: Okay.  
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DR. SUBRAHMANYAM JAISHANKAR: I think there is possibly some 

misunderstanding.  

SHRI MANISH TEWARI: I think possibility the revised version with the 

amendments has not been circulated because when our office last checked, this 

was the only version of the Bill, Mr. Chairperson, which was at least available to 

the Members. You may have moved the amendments separately.  

SHRI N. K. PREMACHANDRAN (KOLLAM): It has not been circulated to the 

Members. It is not to our knowledge. How are we able to discuss it?  

HON. CHAIRPERSON: Hon. Minister, please check whether it has been 

circulated or not.   

… (Interruptions) 

SHRI P. P. CHAUDHARY (PALI): This Bill was moved for consideration and 

passing during the last session. At that time, it could not reach, but it was 

circulated. All the official amendments have been circulated. If I have received it, 

then you must have also received it. 

SHRI MANISH TEWARI: Mr. Chairperson, with due respect to Shri P.P. 

Chaudhary Ji, there seems to be some special treatment for the Treasury 

Benches. But as far as Opposition Benches are concerned, when I checked 

today in the morning, the official amendments were at least not available to us.  

DR. SUBRAHMANYAM JAISHANKAR: Sir, my understanding is that it was 

circulated on 6th of December.  … (Interruptions) 

HON. CHAIRPERSON: However, it is corrected now.  

… (Interruptions) 
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HON. CHAIRPERSON: Hon. Minister, the only thing is that..  

… (Interruptions) 

HON. CHAIRPERSON: Prem, one minute please. 

… (Interruptions) 

HON. CHAIRPERSON:  Your point is that notwithstanding the correction made 

in this House, whether the due process has been followed or not. I think that is 

the question. 

… (Interruptions) 

SHRI N. K. PREMACHANDRAN: No. He is the Chairman of the Standing 

Committee, but unfortunately, he is misleading the House. All the notices of 

amendments which were given during the last Session will lapse on the day 

when the House is adjourned sine die.  

So, those amendments will not have any effect. The amendments have to 

be given in this Session after issuance of the summons by the President of 

India. That is our point. … (Interruptions) 

HON. CHAIRPERSON: The hon. Minister is categorical that it has been 

circulated on 6th of December.  

… (Interruptions) 

HON. CHAIRPERSON: Do you want to reiterate it? 

DR. SUBRAHMANYAM JAISHANKAR: Sir, the official amendments were 

circulated on 6th of December. What had happened was what the Standing 

Committee recommended was taken into consideration by the Government. 

Most of it was drafted into the official amendments, included in the official 
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amendments. The official amendments, as approved by the Government, were 

circulated on the 6th of December. So, I think there should not be any doubt on it 

that the official amendments have been circulated.  

HON. CHAIRPERSON: Is it available on the portal, hon. Minister?  

DR. SUBRAHMANYAM JAISHANKAR: Yes. But I would be very happy to give 

a copy of it.  … (Interruptions) 

HON. CHAIRPERSON: Then hon. Members, it is available in the public domain. 

Once it is posted on the portal, it is in public domain.  

… (Interruptions) 

SHRI N. K. PREMACHANDRAN: On 6th December, it is available on portal. 

How will the hon. Members who are coming on 6th or 7th December be able to go 

through the amendments? The Bill is being taken up for discussion on 7th 

December. How will we able to go through the amendments and have a 

discussion? It is very unfortunate. The hard copy of the amendments should 

have been circulated among the Members. 

HON. CHAIRPERSON: The point is noted. We will direct the Minister.  

… (Interruptions)  

 HON. CHAIRPERSON: I think that we have come to the conclusion that it has 

been circulated. The time is the crux. Such a delay should not happen in the 

future please. 

… (Interruptions) 

HON. CHAIRPERSON: That is all. You can continue with the debate. 

… (Interruptions) 
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SHRI MANISH TEWARI: No, Mr. Chairperson, I do not think that delay is the 

crux. What Mr. Premachandran was trying to say and I would like to reiterate is 

the fact that if the Amendments are circulated on 06 December, 2022 and the 

discussion is taking place on 07 December, 2022, then it is not a proforma 

circulation, which is important that we have put it on the portal and we have 

done our job. I think that it is also a question of propriety that if we are 

discussing a Bill on the very next day, then you should at least circulate the 

official Amendments to the Members because not everybody goes on to the 

portal every day to check what the Government has put on the portal and what 

has not been put on the portal. 

HON. CHAIRPERSON: The point is well taken. 

… (Interruptions) 

HON. CHAIRPERSON: Hon. Minister, please make a note of it. 

… (Interruptions) 

SHRI MANISH TEWARI: Going back to what I was saying, if the Minister has 

clarified that the word ‘counsels’ has been replaced by the word ‘conspired’, 

then that makes it a full provision. 

 Let me come to my next point, Mr. Chairperson. Now, the proviso to 

Clause 9 says :  

“Provided that where such offence is committed on board a foreign 

flag ship, such court shall not have jurisdiction to try such offence 

unless the law enforcement agency or the public authority of the 

port or place, where the ship is located, has been requested to 
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intervene by the concerned State whose flag the ship is entitled to 

fly or by the owner of the ship or its master or any other person on 

board the ship:” 

 Now, this has very profound implications. For example, if there is a ship 

on high seas on which an attempt of piracy has been made and there are Indian 

crewmen or officers on board that ship and there are unfortunate casualties, and 

it is the Indian Coast Guard or the Indian Navy, which respond to it and takes 

them into custody, then is the Government trying to say that just because the 

ship is flying a foreign flag irrespective of the fact that Indian nationals may have 

been involved or may have been hurt in the process, the Government or the 

designated court will not have the authority to try that particular offense? I think 

that there is a clarity required because if there are Indian nationals and we are 

actually enacting a law or putting in place a legal architecture with regard to 

piracy, then it should extend to every ship, which possibly has Indian crewmen 

or officers on board. My next point, which is important according to me is on the 

question of presumption. This law shifts the burden of proof and actually turns 

the principle of jurisprudence on its head that you are innocent until proven 

guilty. Now, this is not the only law, which does it. Even the Prevention of 

Corruption Act shifts the burden of proof. However, my concern is that when you 

are talking about piracy, you are inter-se also implicitly talking about cooperation 

with other countries. Now, if you have a law where the presumption of guilt or 

the burden of proof has actually been shifted on the accused and the accused 

has to be extradited from a third country, then that third country is not going to 
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extradite an accused who has already proven to be guilty till the time he does 

not prove himself to be innocent. This is actually going to become detrimental to 

your larger international cooperation in order to combat piracy rather than being 

an enabler. I would request the Minister to really reconsider this particular 

Clause in the light of its practical implications when it comes to implementing it. 

 Finally, I would just like to conclude by saying that this particular Bill, when 

you look at it in its entirety, is a Bill, which India requires, but yes, there are 

certain specific issues, which I have flagged.  

 There are a couple of more points. We are running out of time. It requires 

reconsideration by the Government because as I earlier said, they are going to 

become a problem when the operationalization of this takes place. 

           Thank you very much. 

SHRI P. P. CHAUDHARY (PALI): Sir, I rise to support the Anti-Maritime Piracy 

Bill. In fact, this Bill was much needed after the 1982 United Nations Convention 

on the Law of the Sea. Thereafter, India ratified the Convention in 1995. Almost 

166 countries are member states. Before I start, I would like to refer to the 

speech of the hon. Prime Minister at the High Level Open Debate on Enhancing 

Maritime Security: A Case for International Cooperation’. I quote: 

"The ocean is our joint heritage. Our sea routes are the lifeline of 

international trade. And, the biggest thing is that these oceans are very 

important for the future of our planet. But today, our shared maritime 

heritage is facing many challenges. Sea routes are being misused for 

piracy and terrorism. There are maritime disputes between many 
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countries. And climate change and natural disasters are also maritime 

domain related issues. In this broad context, we must create a 

framework of mutual understanding and cooperation for the preservation 

and use of our common maritime heritage. No country can create such a 

framework alone. It can only be realized through a common effort. It is 

with this thought that we have brought this important issue before the 

Security Council. I am confident that today's High Level discussion will 

guide the world on the issue of maritime security." 

Keeping in mind these aspects, I extend my thanks to the hon. Minister 

for bringing this Bill. It is a critical piece of legislation because the Indian Ocean 

Region accounts for nearly half of all global sea trade, with over one lakh ships 

per year passing through it. For a long time, we have witnessed robberies or 

hijackings for ransom. Not only one particular part of the globe, but also the 

sea—the Gulf of Guinea, the Gulf of Malacca, the Red Sea of Somalia—all 

these are shipping routes. After 2008, the Gulf of Aden, the Gulf of Suez, and 

Mauritius were also subjected to many pirate attacks. From 2009 to 2019, 

almost 11,773 acts of piracy and robbery were committed.   

There is no separate legislation in our country because of jurisdictional 

problems and so many other problems. In the IPC, and the CrPC, piracy has not 

been treated as a crime.  

A case came up in the jurisdiction of the Indian courts, the Alondra 

Rainbow case of 1999, where the trial court prosecution was successful but the 

High Court struck down and overruled on the ground of jurisdiction that piracy is 
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not a crime under the Indian Penal Code and the Indian courts do not have any 

jurisdiction with respect to any offence committed on the high seas.  

Now, the question is – why is this Bill? What is the Government's 

motivation for introducing this bill? It is for repression of piracy and to arrest, 

investigate, prosecute, and inflict the punishment. The IPC and the Criminal 

Procedure Code make no provision for punishment and prosecution.  Moreover, 

the word `piracy’ is not defined under the IPC. Therefore, it had not been treated 

as an offence. 

Indian courts do not have any jurisdiction with respect to piracy 

committed on the high seas. There is a jurisdictional problem. Apart from this, it 

is also an obligation of the United Nations because the UN Convention on the 

Law of the Sea was adopted in 1982 and India ratified it in 1995.  

 Since then, there has been no law in this area and this area remained 

unoccupied. For repression of the piracy, this law is needed.  

If we go by chronological order, earlier, the Bill was introduced before this 

House in 2012. It was sent to the Standing Committee. The Standing Committee 

gave its report with recommendations. It was again redrafted in 2018 after 

consulting the Ministry of Law & Justice, Ministry of Ports, Shipping and 

Waterways, Ministry of Home Affairs, Ministry of Defence, Navy and Coast 

Guard. The legislation has also taken into consideration the laws which are 

prevalent in countries like Australia, New Zealand and Sri Lanka. We have also 

taken the guidance from the International Maritime Organisation. If we see the 

overall objective of the Bill, it is for the repression of piracy on the high sea and 
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empowering the competent authority to arrest, investigate, prosecute and inflict 

the punishment on the guilty. It is also an obligation on us of the United Nations 

Convention on the Law of the Sea. The piracy was not criminalised earlier. Now, 

criminalising piracy is also one of the objectives of this Bill. Apart from this, 

international support for anti-piracy operations conducted by the Indian Navy will 

also help them.  

 Coming to the applicability of the Bill, around the coastline, within 

territorial water, we have exclusive jurisdiction. We can deal with piracy in 

territorial water under the Indian Penal Code and CrPC but beyond the territorial 

water, in Exclusive Economic Zone, we can only utilise the water for the purpose 

of research etc. We do not have any jurisdiction beyond territorial water and we 

cannot invoke the provision of Indian Penal Code and CrPC for prosecution and 

punishment. That is why this law is needed. So far as the territorial jurisdiction is 

concerned, it goes up to 12 nautical miles which is equivalent to 22 kms. 

Exclusive Economic Zone covers 200 nautical miles that is equivalent to 370 

kms. For 370 kms, we did not have jurisdiction which is also in the high sea. We 

have the sovereignty so far as territorial water is concerned. We do not have any 

sovereignty and we do not have any jurisdiction with respect to the Exclusive 

Economic Zone and high sea.  

 If we see the Bill, the definition of 'Piracy' is as defined under the United 

Nations Convention on Law of the Sea is adopted. There are four mandatory 

conditions if we bifurcate the whole definition on whether a particular act is a 

crime or not. First, the crime should be committed for (a) private ends; (b) by any 
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person or by crew or any passenger of private ship; (c) the place can only be the 

high sea; and (c) against another ship or any person or property on board such 

ship. Now, the question arises that if the crime is committed on the Government 

ship, which is a non-commercial ship, and warship, it is not included. A 

commercial ship may be a Government ship. To my mind, since this is not clear 

on this issue, on the basis of interpretation, we can say that even if it is a 

Government ship, if it is involved in commercial operation and if piracy is 

committed, it also comes under the jurisdiction. Mr. Manish Tewari was referring 

about committing of piracy under clause 3. So, the punishment of piracy is there. 

So far as clause 3 is concerned: "Whoever commits any act of piracy shall be 

punished, since official amendment is there, with imprisonment, for life or with 

fine or with both, and whoever causes the death or an attempt thereof will be 

punished with death or life imprisonment". So, I think this as an official 

amendment is one reason that the mandatory death penalty cannot be inflicted. 

In one of the cases, the Supreme Court has taken the view that the mandatory 

death penalty is unconstitutional.  

The reason is that it is violative of Articles 14 and 21 of the Constitution of 

India that no person shall be deprived of life and liberty except in accordance 

with law.  

 But law must be reasonable. So, no discretionary power has been given 

to the court to inflict death penalty. The court should decide if that penalty in the 

given circumstances is needed or not. Therefore, the discretionary power cannot 

be taken away from the court in a straightjacket formula. If such type of a crime 
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is committed, then the court must be given discretionary power. I think it is a 

welcome move by the Government to bring in this official amendment and give 

that discretion to the courts.  Earlier, as per Section 303 of the IPC, where a 

convict serving prison sentence commits a murder, the penalty can only be 

death sentence. That provision has been struck down by the court saying that 

some discretion, some cushioning should be there. In the given circumstances, 

it is for the court to decide whether the death penalty is needed or not. That is 

the reason of official amendment.  

 Apart from this, under the Arms Act, the provision of death penalty for 

usage of prohibited arms resulting in death is also struck down. Some cases are 

pending before the Supreme Court with respect to mandatory death penalty 

under the SC/ST Act of 1989, and Anti Hijacking Act of 2016. These cases are 

pending, and the Government has brought in an official amendment wherein the 

word ‘or’ is used and that discretion has been given to the court. 

 If we go country-wise, some countries like Singapore, Thailand and 

Malaysia have made provision for mandatory death penalty if death is caused 

during the piracy. In America, the punishment is for 20 years. Some more 

countries where there is no death penalty for piracy are Kenya, Australia, Italy 

and Sri Lanka.  

Here are my suggestions to the hon. Minister as regards some of the 

provisions. So far as Clause 3 is concerned, after ‘whoever commits any act of 

piracy’, an official amendment may be brought in to add the words, ‘aids or 

abets or conspires or procures’. The present formulation refers to the act of 
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piracy but not to the act of aiding, abetting, conspiring or procuring. The act and 

conspiracy, both should be added. In Clause 3, only the commission is added, 

not the conspiracy. So, this is missing.  

 Clause 4 says, ‘Whoever attempts to commit the offence of piracy or aids, 

or abets, or counsels or procures for the commission.’ Instead of the word 

counsels, the word conspires should be used.  

And the same formulation should be used in Clause 3 also immediately 

after ‘any act of piracy’. Clause 3 and Clause 4 must have this similarity. Proper 

formulation is used in Clause 4 but in Clause 3, the conspiracy part is missing.  

 I now come to the punishment part. Clause 4 says, ‘Whoever attempts to 

commit the offence of piracy or aids or abets or counsels or procures for the 

commission of such offence shall be punished with imprisonment for a term 

which may extend to fourteen years and shall also be liable to fine’. I fear that if 

any offence is there, then the use of the word ‘or’ gives too much discretion to 

the court that they can just impose only fine and not a sentence. 

 Now, I come to Clause 5 regarding punishment of 14 years or fine or both 

for organising, directing others to participate in an act of piracy.  I am reading 

Clause 5.  It says: “Whoever participates or organises or directs other person to 

participate in an act of piracy shall be punished with imprisonment for a term 

which may extend to fourteen years and shall also be liable to fine.”  Now, it has 

been reduced to 10 years and the word ‘and’ has been substituted by the word 

‘or’.  So, the court can also impose the fine in all cases wherever the word ‘or’ is 
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used.  So, we can use the words ‘fine or both’ immediately after 10 years’ 

punishment.  

 Finally, I would also like to refer to Clause 7 regarding arrest of persons 

and seizure of ship.  This new Clause has been added.  Clause 7 says that the 

authorised personnel may, either generally or on suspicion that a ship is 

engaged in piracy on the high sea, board such ship and arrest the person or 

seize the pirate ship and property on board.  I am referring to the official 

amendment.  In the official amendment, the words used are ‘either generally or 

on suspicion’.  It is because in the main Act we have not treated suspicion as an 

offence.  So, if suspicion is not an offence, when we define the word ‘piracy’, 

then basically we cannot treat it as an offence.  That is why, it can also create a 

problem.  Here, the words used are ‘arrest the person or seize the pirate ship’.  

So, we are giving the power to the authority.  Either he can arrest the person or 

seize the pirate ship.  If he can only seize the pirate ship and he cannot arrest 

the person, so this power is given to enable him to do so.  We are empowering 

the authority to either arrest the person or seize the pirate ship.  So, arresting 

the person is not mandatory.  

He can only seize the pirate ship and property on the board and finish his 

job.  It is because he can say very well that he is acting in accordance with the 

provision of the law. Again, basically the word ‘suspicion’ is not there.  It has not 

been treated as an offence.  So, once we are not treating it as an offence under 

the definition of ‘piracy’, then it may create some problem. About the authorised 

persons, there is no problem.  
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About presumption, because Manish Tewari ji has referred about 

presumption, in some of the laws, on the basis of presumption, a person can be 

prosecuted.  But, no doubt, it differs from country to country.  But once the 

offence is extraditable, then it can be on the basis of reciprocity.   

We can bring the accused here and prosecute.  But regarding the 

presumption of committing the crime, unless the contrary is proved, we have 

given sufficient safeguards under the Bill.  But these are mandatory safeguards. 

Once we recover the arms and ammunitions, then presumption can be drawn. In 

the absence of recovery of arms and ammunitions, no presumption can be 

drawn.  Therefore, sufficient safeguards have been provided under the Bill that 

arms and ammunitions have to be recovered or those are used or intended to be 

used; the evidence of force and threat is there; the evidence of intended threat is 

there.  So, in the Bill, sufficient safeguards have been taken with respect to 

presumption.  There is no doubt that presumption is presumption of the guilt.  

So, some of the enactments we have in this Bill are like that of the Prevention of 

Corruption Act.  That is a valid enactment.  When we are dealing with high sea, 

in case we do not draw the presumption, then it is very difficult to prosecute that 

person; it is very difficult to collect evidence.  But in the Bill, mandatory 

conditions have been provided and sufficient safeguards have been given.  

 A very fine balance has been maintained that unless and until there is 

recovery, simply on the basis of this provision we cannot presume commission 

of an offence.  Only presumption is there.  But to draw the presumption, 

recovery of arms and ammunitions should be there. 
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 The presumption can be drawn only if those should either be used or 

intended to be used, or there is a force or threat.  Therefore, there are sufficient 

safeguards in the Bill. 

 With regard to the extraditable crime; Bill provides that it is deemed to be 

any other State.  If there is reciprocity with other nations, then we can extradite 

without any problem.  We should keep in mind that every State must have its 

own legislation.  Bilateral treaty is there, and, hence there is no problem in 

dealing with extraditable crime.  Basically, we have treated this crime under the 

Act as an extraditable crime, and on the basis of reciprocity, we can bring him 

back.  With this, I support the Bill and request that it may be passed.  Thank you. 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, speaking after two legal 

luminaries, it is always difficult on my part to put up my case because though I 

have been elected to frame law, I have not studied Law.  Nor have I got any 

Degree from the Law College or University. 

 The second point which I would like to mention after hearing two 

colleagues of mine is, piracy has not been there in the IPC.  You yourself know it 

very well. The Indian Penal Code is just another version of Irish Penal Code.  

CrPC, of course, was framed in 1948, and then subsequently a number of 

amendments were brought in.  The greatest pirates of this world were the 

Britishers.  Why would they frame a law to apprehend pirates?  That is the basic 

reason, and we have woken up after such a long time, that we felt the need to 

have a Piracy Law.  The Prime Minister has raised an issue about it in the 

United Nations. 
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 Coming to the Bill, I am really astonished to hear my predecessor, Shri 

P.P. Chaudhary.  Perhaps he was also heading the Standing Committee which 

went through this Bill.  Now, a number of amendments have been accepted by 

the Government.  Still, certain amendments have not been accepted.  Anyway, 

he must have gone through in detail unlike Shri Manish Tewari, who is very 

much aware about it.  There are certain apprehensions and also certain 

suggestions which I would like to make in a very brief manner. 

 The Indian Penal Code provisions pertaining to armed robbery have been 

involved in the past to prosecute pirates apprehended by the Navy and the 

Coast Guard.  But in the absence of a specific law on the offence of maritime 

piracy in India, problems were being faced to ensure effective prosecutions of 

pirates.  This is the basic reason for which this law has been framed.  I would 

say that under this Bill, if a person while committing an act of piracy causes or 

attempts to cause death, he will be punished with death or imprisonment.  An 

amendment to that effect has come. 

 The Supreme Court has in Dalbir Singh Vs the State of Punjab in 2006, 

and Mithu Vs. the State of Punjab in 1983, ruled that mandatory death penalty 

for an offence violates Articles 14 and 21 of the Constitution.   

The Court has held that a provision that imposes a mandatory death 

penalty is arbitrary and unfair.  The Supreme Court has in Bachan Singh Vs. the 

State of Punjab also narrowed the application of death penalty to the rarest of 

rare. 

HON. CHAIRPERSON: Please wind up. 



07.12.2022  832 
 

डॉ. िनिशकांत दुबे (गोड्डा) : महोदय, अभी तो �टाट�  िकया है ।…(�यवधान) 

HON. CHAIRPERSON: He has got only three minutes left.  I am just ringing the 

alarm bell. 

SHRI BHARTRUHARI MAHTAB: Hon. Chairperson, Sir, this Bill defines piracy 

and here, certain actions may fall on different offences having differing penalties. 

There are three or four in that line. I would just mention it briefly -- ‘Any illegal act 

of violence or detention or any act of depredation committed against a ship, 

aircraft, person or property; inciting or intentionally facilitating such illegal act; or 

voluntarily participating in the operation of a pirate ship.’ ‘Any person who 

commits an act of piracy will be punished with imprisonment for life; or death 

penalty, if the act of piracy causes or attempts to cause death.’ However, 

another clause in the Bill provides for imprisonment for up to fourteen years 

along with a fine if a person aids or assists or participates or organises or directs 

another person to participate in an act of piracy. The offences in both the 

clauses seem to be similar. It is unclear which penalties will apply under which 

circumstances. For instance, person ‘A’ directs person ‘B’ to damage a ship on 

the high seas. There could be two ways in which person ‘A’ is charged -- for 

committing an act of piracy by inciting such an act and thus be charged with life 

imprisonment or death; or for directing another person to participate in an act of 

piracy and thus be punished with imprisonment for up to fourteen years along 

with a fine.  The next point which I would like to mention is with regard to 

geographical applicability of the Bill. The hon. Minister has very rightly 

mentioned about Exclusive Economic Zone. But India has limited rights in the 
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Exclusive Economic Zone such as, the rights to explore, exploit and manage 

natural resources. Currently, certain acts of piracy such as, acts of violence 

against a ship and seizure of a ship occurring in the EEZ, are covered under the 

Suppression of Unlawful Acts Against Safety of Maritime Navigation and Fixed 

Platforms on Continental Shelf Act (SUA Act), 2002.  

However, the SUA Act, 2002 does not cover all acts of piracy as defined 

under UNCLOS. For example, an act of theft that does not endanger the safety 

of a ship in the EEZ will not be covered under the SUA Act, 2002. But this would 

qualify as an act of piracy under UNCLOS and this Bill. 

 Hon. Chairperson, Sir, I would not go into the other aspects. The United 

Nations Convention on the Law of the Sea (UNCLOS) is the first comprehensive 

enforceable international environmental law covering all forms of marine 

pollution, including, land-based, atmospheric, ship-borne, and pollution 

originating from activities on the sea bed. The UNCLOS of 1982 entered into 

force on 16th November, 1994. Although, many nations have signed and notified 

UNCLOS, but their numbers have not been sufficient to bring it into force. 

Despite the fact that UNCLOS runs into 320 Articles and IX Annexes, there are 

still important issues that require further work. For example, controversies exist 

over overlapping jurisdiction of territorial waters, that is, twelve nautical miles 

and Exclusive Economic Zone, that is, two hundred nautical miles. Therefore, 

my suggestion is that the Government must review the provision of death 

penalty for pirates, involved in killing or in attempt to murder cases, in the 

proposed piracy Bill as the extradition of the accused may be difficult, which my 
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friend Shri Manish Tewari has just now mentioned. The law must provide for 

legal immunity for acts done in good faith. My previous speaker just now 

mentioned about, ‘if arms are seized’. But for what purpose arms were carried 

on a ship? The ship may be carrying arms for the safety so that the security 

personnel -- duly authorised by the Government to deal with the problem -- get 

protection. The international cooperation on the issue of maritime piracy at 

various international platforms should also be brought. 

 All necessary steps should be taken by the Ministry concerned.  

 Sir, the Bill, of course, is a landmark move to combat the issue of piracy at 

sea. However, the proposed law must be reviewed based on international laws.  

As I have stated earlier, I had moved an amendment in the last session about 

the provision of death penalty, but I would say it must be reconsidered to ensure 

better acceptance of the proposed law.  

 With these words, I conclude.  

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI 

SOUTH): Thank you very much Chairperson, Sir, for having given me this 

opportunity to speak on the Anti-Maritime Piracy Bill, 2019.   

 At the outset, I would like to associate myself with the hon. Member of 

Parliament Dr. Manish Tewari to change the nomenclature as Maritime Anti-

Piracy Bill.  

“My story starts at sea, a perilous voyage to an unknown land. A 

shipwreck. The wild waters roar and heave. The brave vessel is 

dashed all to pieces. And all the helpless souls within her drowned.” 
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Thus, Shakespeare describes the natural calamities and dangers of a sea 

voyage. But apart from these, the pirates of the sea are the most dangerous 

threat who seize, destroy any ship at high seas and sometimes even at the 

harbours. Also, they are involved in many other illegal activities like smuggling 

and slave trades. So, the sea piracy mafia needs to be dealt with an iron fist and 

so, I really appreciate our Government’s initiative to bell the cat legally through 

this Bill.  

 Sir, according to the International Maritime Bureau of the ICC, piracy 

attacks on ships were increased by 20 per cent between 2019-2020.  India, as 

the largest stakeholder in maritime trade, having a crew and officers, constitute 

nearby 10 per cent of the global seafaring community. And, that is high time to 

have this Bill passed and we have a Union Minister for the External Affairs here 

right now Dr. S. Jaishankar who has laboured much to bring this Bill to see the 

light of the day.  I appreciate whole-heartedly his efforts and hope this will bring 

sea changes in the Indian maritime history.   

 Sir, the Union Government is bringing the law as part of the commitment 

made by India while signing the United Nations Convention on the Law of the 

Sea (UNCLOS) in 1982 and the UNCLOS was ratified by India in 1995.   

 I welcome this Bill but would like to draw the attention of this august 

House, through you, to some major incidents.  

 Sir, the introduction of this Bill comes some days after 18 Indians aboard 

of the crude oil ship carrier who were kidnapped of the Coast of Nigeria. Some 

time ago also, the House would not have forgotten, an incident had been 
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reported about, our fellow Keralite fisherman being killed by the authorities in an 

Italian Naval Ship. Since there were lacunae in the legal system, much had been 

deliberated and spoken about and even when we were waiting for the offenders 

to be punished, they were just let go which was a very sad thing.  

 I would like to bring those incidents to the attention of this august House 

because that is how, this Bill seems to be very important. So, to have a separate 

domestic legislation on piracy as well as taking care of the fellow fishermen from 

all the States of India is very important. That is the point I would like to make 

here.  So far, we have to rely on the Indian Penal Code relating to the offence of 

war time piracy in India and penal codes are only applicable upto to territorial 

waters.  

 Also, the international naval presence in the Gulf of Eden made the pirate 

to have a paradigm shift to East and Southwards.  So, everybody’s eyes are 

now upto the Southern part.  I appreciate the initiative to pass this Bill after so 

much mulling over and discussions from 2019 onwards as have been pointed 

out by my esteemed colleagues. However, during the 15th Lok Sabha, a 

redrafted Bill was presented and it was lapsed.   

15.00hrs 

 Sir, why I am pointing out the detailed effort is that while so much efforts 

have been taken by the Union Government and are showing keen interest and 

evident interest to safeguard Indians, our trade and other sea-faring activities, 

sheer neglect has been shown to Tamilian fishermen throughout. Are we not the 

children of our Bharat Mata, as they proudly say? Whenever there is an attack 
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on a Tamilian fisherman by the Sri Lankan Navy, the newspaper headlines will 

scream --- Tamilian fishermen have been attacked. Whereas, when fishermen in 

the coast of Gujarat are attacked … (Interruptions) I will not budge … 

(Interruptions) then the headlines will read – Indian fishermen are attacked. Why 

is this step-motherly treatment to us? Our hon. Chief minister, Thalapati M. K. 

Stalin has, umpteen number of times, raised this issue and our floor leader of 

the Lok Sabha, respected Shri T R Baalu also has raised this issue in 

Parliament, but recently how many such incidents have been listed?  

Six hundred fishermen have been killed in the recent times and thousands 

of their fishing vessels have been seized in the last 30 years, but the 

Government has not taken any stringent action – other than negotiations, table 

conferences and diplomatic talks -- through a proper legal framework.  

 Sir, another important point that I would like to bring to your notice is 

about Katchatheevu. Katchatheevu was ceded to Sri Lanka under the 1976 

Agreement and also without the approval of the two Houses of Parliament. 

Diplomatic efforts were of no avail so far as the issues of fishermen and others 

were concerned. India should step into action to reclaim and bring it under our 

sovereignty. If necessary, the International Court of Justice may also be 

approached.  

 I welcome this important piece of legislation whereby the Union 

Government will be empowered to notify designated courts for the trials of piracy 

and also increase the scope of maritime navigation beyond the territorial waters 

to cover EEZ. I would like to request the hon. Minister to kindly set up one or 
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more Sessions Court in the southern part of India, especially in Tamil Nadu. 

That is our request. As has been pointed out by my respected colleagues here, 

death penalty, as a punishment, is not at all advisable and as has been very 

rightly pointed out by the hon. Minister himself also, we hope that it would be 

abolished. It is because we have had the history of Justice V R Krishna Iyer, a 

pioneer of judicial activism, who strongly advocated against capital punishment. 

Our hon. Chief minister also is against it; all of us are against it. Our own 

Mahatma Gandhi said, `I cannot, in all conscience, agree to anyone being 

brought to gallows’. Even countries like USA and Italy have refrained from 

awarding capital punishment. Sir, apart from this, I have a few suggestions. The 

Standing Committee has stated that the role of the State Government has to be 

clearly defined in order to emphasise and an promote effective coordination 

mechanism. I would request the Government to kindly take that aspect into 

account. There is no mention of international cooperation for the repression of 

piracy in this Bill. This point should also be addressed. Our hon. Prime Minister 

has proudly announced, as head of the G-20 Summit – One Earth, one family, 

one future. I would like to request the hon. Minister to consider the interest of the 

fishermen of Tamil Nadu also because local issues are very important and need 

to be addressed. We are very happy and welcome this piece of legislation. But 

still the Government has to take into account the plight of our fishermen.  

 With all these suggestions and requests, I would like to once again 

request the hon. Minister to take into account the above points before passing 

the Bill. Thank you.                
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SHRI N. REDDEPPA (CHITTOOR):  I would like to thank the honourable Chair 

for giving me this opportunity to speak on the Anti-Maritime Piracy Bill, 2019. 

 Sir, at the outset, I would like to bring out the importance of the Indian 

Ocean.  The sea lanes in the Indian Ocean are considered the most strategically 

important in the world.  More than 80 per cent of the world’s sea-borne trade in 

oil transits through Indian Ocean choke points, with 40 per cent passing through 

the Strait of Hormuz, 35 per cent through the Strait of Malacca and 8 per cent 

through the Bab-El-Mandeb Strait.  Further, roughly 55 per cent of known oil 

reserves and 40 per cent of gas reserves are in the Indian Ocean.  The 

increased significance of Indian Ocean Region in the world geopolitics is one of 

the reasons behind the Pivot to Asia Policy which former US President Barack 

Obama had initiated.  The route between Asia, Europe and East Coast of Africa 

is used by over 2000 ships each month. 

 Sir, piracy in the Indian Ocean is not a recent phenomenon.  According to 

the IMB Piracy Reporting Centre, the total number of attacks in the Indian 

Ocean region that could be attributed to Somali pirates peaked in 2011 when 

237 incidents were recorded and it soared to 557 during the five-year period 

between 2010 and 2014.  This number fell dramatically to just fourteen in the 

six-year period between 2015 and 2020, a drop that is widely regarded as a 

result of joint efforts to reduce crimes at sea. 

 I would like to point out a few positives of the proposed Bill.  Regarding 

the applicability of this Bill till the Exclusive Economic Zone, the Indian Penal 

Code is not valid for foreigners in international waters.  Previously, pirates were 
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prosecuted under the Indian Penal Code, 1860.  However, India’s sovereignty is 

delimited by the outer boundary of its territorial waters, that is 12 nautical miles 

from the coast.  Acts of piracy committed by a foreigner outside India’s territorial 

waters cannot be an offence under the IPC and those accused in piracy cases 

have been acquitted due to lack of jurisdiction.  However, the said legislation, if 

once implemented, will extend the scope of our jurisdiction to our Exclusive 

Economic Zone, that is, beyond 200 nautical miles from India’s coastline. 

 The Bill is a necessity for economic development.  India’s economic 

development is crucially dependent on the sea because of the criticality of sea-

borne trade in an increasingly inter-linked world as well as the potential of vast 

economic resources of the Ocean.  India’s maritime interest involves the 

safeguarding of our coastline and island territories, as also our interests in our 

EEZ and maintaining open and secure Sea Lines of Communication. 

 The third point is on human risk.  Last year, 18 Indians aboard a crude oil 

carrier were kidnapped off the coast of Nigeria.  Therefore, the risk attached to 

the lives of innocent Indians sailing in this region due to piracy incidents needs 

to be curbed at the earliest.   

 Finally, Sir, India can become a Vishwa Guru with the implementation of 

this Bill. The high seas are not under anyone’s control.  Most pirates captured till 

now are kept in a jail administered by the UN in Kenya.  

 Since right now no other country in the world has such laws in place, the 

implementation of such a law will make India lead the other nations in the 
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collective fight against maritime piracy. Hence, for all these reasons, I express 

our Party’s support for the Bill. Thank you.  

�ी िवनायक भाऊराव राऊत (र�नािगरी-िसधुंदुग�): सभापित जी, समु�ी �यापार और �यवसाय के 

िलए समु�ी डकैती एक बह�त बड़ी सम�या थी । उसका सही इलाज िनकालने के िलए और �थायी 

समाधान िनकालने के िलए इस िबल के मा�यम से सही कानून बनाने का �यास माननीय म�ंी जी ने 

िकया है, इसके िलए म� उ�ह� ध�यवाद देता ह�ं । इस िवषय पर बोलने के िलए आपने मझेु समय िदया, 

इसके िलए भी आपको ध�यवाद दतेा ह� ं। 

सम�ुी डकैती उ�च सम�ु� पर �यापार और वािण�य के िलए �मखु खतर� म� से एक है । िहंद 

महासागर िव� के तेल उ�पादन और वैि�क सम�ुी �यापार म� मह�वपूण� भूिमका िनभाता है लेिकन 

सम�ुी लटेुर�, त�कर� और आतंकवािदय� के कारण िहंद महासागर अ�यिधक असरुि�त और 

अि�थर है । यह पाया गया है िक सम�ुी लटेुर� के हमल� म� दि�ण पूव� एिशयाई देश सबसे अिधक 

�भािवत �े� ह� । यह अदन क� खाड़ी म� बढ़ी ह�ई नौसैिनक उपि�थित के प�रणाम�व�प है, िजसने 

सम�ुी डकैती के सचंालन को पूव� और दि�ण क� ओर �थानांत�रत कर िदया है और भारत के पि�म 

तट से उनक� िनकटता बढ़ा दी है ।  

 महोदय, 3 िदस�बर, 2019 को एक क�चे तेल वाहक पर सवार 18 भारतीय� को नाइजी�रया 

के तट से अगवा कर िलया गया और कई िदन� क� बातचीत के बाद उ�ह� �रहा कर िदया गया । 

नाइजी�रया के तट के पास समु�ी डकैत� के अगवा करने क� कई घटनाए ंपहले भी हो चकु� थ� । 

दशक� से भारत को सम�ुी डकैती के अपराध से संबिंधत िकसी िविश� कानून के अभाव म� ऐसी कई 

घटनाओ ंका सामना करना पड़ा और इसिलए 1995 म� United Nations Convention on the 

Law of the Sea म� मह�वपूण� संशोधन िकया गया और यह िबल उसी �ितब�ता का प�रणाम है । 

 एटंी मैरीटाइम पाइरेसी िबल, 2019 जो सम�ुी डकैती से सबंिंधत अपराध� के िलए �यि�य� 

के िखलाफ मकुदमा चलाने और हमार ेजहाज� और चालक दल के सद�य� क� सरु�ा सिहत भारत 

के सम�ी �यापार क� सरु�ा को बढ़ावा देने के िलए अतंरा��यीय सम�ुी डकैती िवरोधी कानून को 
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लागू करगेा । पहले सम�ुी लटेुर� पर भारतीय दडं सिंहता, 1860 के तहत सश� डकैती से िनपटने 

के िलए �ावधान� और िविश� अदालत� के नौवहन अिधकार �े� के तहत मकुदमा चलाया जाता था 

इसिलए भारत के जल �े� के बाहर िकसी िवदेशी �ारा क� गई चोरी का काय� आईपीसी के तहत 

अपराध नह� था । इससे िनपटने के िलए यह िबल सरकार को भारत के िवशेष आिथ�क �े� क� सीमा 

से सटे सम�ु के सभी िह�स� के िलए �ावधान करने का अिधकार देगा । यह िबल क� � सरकार को 

सबंंिधत उ�च �यायालय के म�ुय �यायाधीश के परामश� से ��तािवत कानून के तहत सम�ुी डकैती 

के अपराध� के �व�रत परी�ण के िलए कुछ अदालत� को नािमत �यायालय� के �प म� िनिद�� करने 

म� स�म करगेा । इसके साथ म� म�ंी जी से एक िवनती और करना चाह�ंगा िक एक वै�ट को�ट है और 

एक ई�ट को�ट है, ऐसे �े� म� भी �यायालय� के बनाने क� आव�यकता है, �य�िक हमार ेिफशरमैन 

को भी सम�ुी डकैती क� वजह से कई सम�याओ ंका सामना करना पड़ता है ।  

 इस िबल म� अिधकार �े� क� सीमा िगर�तारी, ज�ती, सजा और दंड मानवािधकार पहलू के 

बार ेम� मकु�े के िलए नािमत अदालत� और ��यप�ण के �ावधान� आिद के बार ेम� भी कई बात� �प� 

क� गयी ह� । इनम� समय-समय पर संशोधन करने क� आव�यकता भी रहेगी । मुझे पूरी उ�मीद है िक 

नया ��तािवत कानून िनि�त �प से अिधका�रय� को पकड़े गए सम�ुी लटेुर� पर मकुदमा चलाने म� 

स�म बनाएगा, चाहे उनक� रा��ीयता कुछ भी हो । यह सदन इसे अिधिनयम बनाने म� मदद करगेा । 

सम�ुी डकैती को समिप�त अतंरा��यीय कानून के काया��वयन से भारतीय नौसेना या तट-र�क बल 

को रा��ीयता के आधार पर पकड़े गए सम�ुी लटेुर� पर मकुदमा चलाने म� ज�र मदद िमलेगी और 

इससे भारत को सम�ुी डकैती से िनपटने के िलए अतंरा���ीय �यास� का िह�सा बनाने म� मदद 

िमलेगी ।  

महोदय इसके साथ ही साथ, म� मं�ी महोदय से यह भी िवनती करना चाहता ह� ंिक अपने देश 

के अ�य रा�य� म� अतंद�शीय िफशरमेन ह� । इस पर भी कई जगह� पर सम�ु वॉर चलती है । जैसे िक 

साउथ के कई रा�य� के िफशरमेन महारा�� म� आते ह�, गजुरात के महारा�� म� आते ह� और महारा�� 

के अ�य रा�य� म� जाते ह� । िफिशगं करते-करते कभी-कभी वे �ीलंका भी चले जाते ह� । ऐसे 
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िफशरमेन क� मदद करने के िलए तथा उनके म�य झगड़ा न होने के िलए आप सही �प म� कानून 

बनाकर उनका भी माग�दश�न कर�गे, ऐसी म� आशा �य� करता ह�ं और इस िबल का समथ�न करता   

ह�ं । ध�यवाद । 

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairman, Sir, first of all, I 

convey my thanks to you for giving me a chance to speak on this Anti-Maritime 

Piracy Bill, 2019. The Anti-Maritime Piracy Bill, 2019 proposes the Indian 

authorities to take action against piracy in the high seas. The Bill brings into law 

the UN Convention on the Law of the Sea which applies to the sea beyond the 

Exclusive Economic Zone (EEZ), i.e., beyond 200 nautical miles from India’s 

coastline. India signed the United Nations Convention on Law of the Sea on 10th 

December, 1982, and ratified it on 29th June, 1995. 

 Piracy is an ancient phenomenon, and its history dates to hundreds of 

years.  It was only in the 20th Century that the codification of piracy related 

customary laws and practices began.  

 Sir, the marine environment, after the 1972 United Nations Conference 

on the Human Environment in Stockholm, and the conclusion of significant 

specific conventions (The London Dumping Convention of 1972, and the 

MARPOL Convention of 1973) became a broadly accepted objective. 

 According to the 1982 United Nations Convention on the Law of the 

Sea, piracy is defined as “any illegal act of violence or detention or any act of 

depredation committed for private ends by the crew or the passengers of a 

private ship.” 
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 Sir, in accordance with the UNCLOS, the Bill defines piracy as ‘any 

illegal act of violence, detention, or destruction committed against a ship, 

aircraft, person or property for private purposes by the crew or the 

passengers of a private ship or aircraft.’  Sir, different characteristics of 

piracy are there and I am not going into the details.  I would just make a few 

important points.  The International Maritime Organisation is addressing 

maritime piracy for some time.   

 Sir, the Jeddah Amendment to the Djibouti Code of Conduct, 2017 

(DCoC) expanded to include human trafficking and other illegal maritime 

activities in the Western Indian Ocean and the Gulf of Aden area.  So many 

activities are taking place there.  Due to paucity of time, I am not going into 

the details.  During the period 2009 to 2019, over 500 Indians were captured  

by pirates around the world  at various points of time.   

 The United Nations Security Council, in a number of resolutions adopted 

since 2008, urged the UN Member states to cooperate in investigation and 

prosecution of all persons responsible for acts of piracy and further called upon 

states to criminalise piracy under their domestic law and to favourably consider 

the prosecution of suspected and imprisoned pirates.   

 Now, the question is whether we can draw a line or can fence on a solid 

land which is impossible to make a barrier or line on a liquid or on sea.  Hence, 

the system of straight baselines may not be applied by a State in such a manner 

to cut off the territorial sea of another State from the high seas or an exclusive 

economic zone.   



07.12.2022  845 
 

 Sir, I would like to give an information through my speech.  The creeks 

along the coasts of Gujarat and West Bengal’s Sundarbans are the most 

preferred routes for infiltration and smuggling. The security in EEZ is also very 

important for which the State Police has no role to play.  It is, therefore, 

important that imperative and corrective measures are implemented to address 

the inadequacies to realise the potential of maritime sector. The CAG in its 

Report has said that manpower shortage proved to be the major hindrance in 

functioning of marine police stations to guard a long coastline.  The surveillance 

must be strengthened on international border, on high-seas and on the maritime 

border.  There is also a special training to be imparted to coastal police before 

they get posted in coastal police stations.  The problem is this.  The coastal 

police training is very inadequate in our country.  This is really inadequate in 

every State having the coastal line.  I would like to request the hon. Minister to 

give stress on that and see that this maritime police should be well trained.  

Unless they are well-trained, they cannot detect or capture the problem.  There 

is an arena which I have found.  According to me, we are still very weak in that.   

Sir, as far as punishment for piracy is concerned, a detailed procedure has been 

stated.  I am not going to touch it further.  The Supreme Court of India has also 

held that awarding a mandatory death penalty for an offence violates Articles 14 

and 21 of the Indian Constitution. Hence, it is arbitrary and unfair in nature.  

Even Section 303 of the Indian Penal Code and Section 27, Sub-Section 3 or 

the Arms Act, 1959, which provided mandatory death penalty for offenders, have 

been struck down by the Supreme Court.   
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Kindly take note of this and consider this part.  Since the interpretation 

has been changed, I am suggesting that it should be “life imprisonment till 

death” instead of “mandatory imposition of death penalty”. Kindly consider that 

part.  In England, the penalty for the offence of the piracy was the death penalty 

but that has been abolished and now the penalty is ‘life imprisonment’.  That has 

been done.  Our Supreme Court is also saying that mandatory death penalty is 

offending Articles 14 and 21 of the Constitution.  It is mainly offending Article 21 

of the Constitution.  Therefore, kindly substitute this word with ‘imprisonment for 

life’ if such a person is committing piracy which causes death or endangers 

one’s life or destructs a ship or an aircraft or any other means of public 

transport.   

 As far as my reading is concerned, I have gone through this Bill.  I am a 

Member of the Home Affairs Consultative Committee also.  I got the scope to 

speak also at different occasions.  I will request you to put an emphasis on two 

or three arenas.  We are supporting or accepting the clause of death penalty 

and it is because of the adoption of various conventions that I have already 

mentioned in my speech.  The first thing is this.  What I have observed is that 

the coastal police is limited even in States.     

 There, in every State, training is essentially required. Do not compare 

them with the police of the other areas. So, this has to be given emphasis. You 

should introduce that centrally. The training has to be essentially given.  

 Secondly, I come to border areas where the State arena is over. 

Immediately, after 8NM, the national-level police or any other police concerned 
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has to take the responsibility of that arena. That is nobody’s arena. The activities 

like smuggling and all that are done in that arena.  So, kindly take care of this 

issue. I have already mentioned about the issue of death penalty. Of course, this 

Bill was required to be introduced much earlier. With these words, I support this 

Bill. Thank you.  

डॉ. आलोक कुमार सुमन (गोपालगजं): सभापित महोदय, म� आपका आभार �य� करता ह�ं िक 

आपने मझेु The Anti Maritime Piracy Bill, 2019 पर बोलने का मौका िदया । 

 महोदय, जैसा िक हम सब जानते ह� िक भारत के पास सम�ुी डाकुओ ंक� पायरसेी रोकने के 

िलए कोई कानून नह� है । इंिडयन पीनल कोड, 1860 के तहत स��भ ुभारत के �े�ीय जल यानी 

सम�ुी तट से 12 नौिटकल मील तक ही जो सम�ुी डाकू को�ट गाड� के �ारा पकड़े जाते ह�, उनको 

�ोसी�यूट िकया जाता है । यह िवधेयक लाया गया है िक इंिडया के ए�स�लूिसव इकोनॉिमक जोन 

क� सीमाओ ंसे सटे या उसके पर ेसभी िह�स� यानी हाई सी पर सम�ुी डाकुओ ं�ारा जो घटना हो 

और जो पकड़े जाए,ं उनको दिंडत िकया जा सके । 

Sir, this legislation is an outcome to the commitment made by India by 

signing the United Nations Convention on the Law of the Sea (UNCLOS) in the 

year 1982. भारत ने इस कंव�शन को वष� 1995 म� रिैटफाई िकया । इस िवधेयक के पास होने से 

भारत के सम�ुी �यापार से जड़ेु सभी से�टी एडं िस�यो�रटी क� जो बात कही गई है, इसे पूरा करना 

आसान नह� िदखता है । वष� 2009 से 2014 तक क� आईएमओ क� �रपोट�  के आधार पर 1173 

पायरसेी और आ�ड� रोबरी बे�ड अ��का और अपने तटवत� �े�� से �रपोट�  िकया गया है । इस 

अविध म� 500 भारतीय� को सम�ुी डाकुओ ं�ारा पकड़ा गया, िजनका अभी तक कुछ पता नह� है । 

 महोदय, अगर हम िव� �तर पर बात कर� और वष� 2010 से 2021 के आंकड़े देख� तो वष� 

2010 म� 445 जहाज� पर समु�ी डाकुओ ं�ारा अटैक ह�आ, वह� वष� 2020 म� 195 और वष� 2021 

म� 132 समु�ी जहाज� पर हमला ह�आ । 
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 महोदय, यनुाइटेड नेशंस ऑिफस ऑन ��स एडं �ाइम 2018 क� �रपोट�  के अनसुार 6 

�यापा�रक समु�ी जहाज� क� हाईजैिकंग िव� �तर पर ह�ई, 13 जहाज� पर अटैक के कारण आग 

लगी, 130 लोग� को बंदी बनाया गया और 78 अिधका�रय� को, जो जहाज� पर नौकरी करते थे, 

उ�ह� अगवा िकया गया । इन सम�याओ ंको देखते ह�ए इस िवधेयक म� जो �ावधान िकए गए ह�, उनसे 

िनि�त ही सम�ुी रा�ते से होने वाले �यापार को सरु�ा िमलेगी । लेिकन यह संदेह है िक यह िबल 

जान, माल और इकोनॉिमक नकुसान को बचा सकेगी, �य�िक इसे फाइनल करने के िलए केवल 

कुछ ही देश�, यानी चार ही देश� के लेिज�लेशन को कंस�ट िकया गया है, जबिक समु� से सटे ह�ए 

देश� से अिधक कंस�टेशन होना चािहए था ।  

 महोदय, पायरसेी का जो िवषय है, उसम� कई मं�ालय� का इनवॉ�वम�ट है, जैसे िमिन��ी 

ऑफ ए�सटरनल अफेयस�, िमिन��ी ऑफ होम अफेयस�, िडफ� स, िशिपगं, लॉ एडं जि�टस है । 

इसिलए इस िवषय म� आव�यक है िक सभी मं�ालय� या एज�सीज या िडपाट�म�ट्स का रोल 

ि�लयरली िडफाइ�ड होना चािहए, जो िक इस िबल म� नह� िदखता है और इफेि�टव कोऑिड�नेशन 

के िलए आव�यक है । 

महोदय, मेरा इस िबल म� यह सझुाव है िक कोलैबोरिेटव इंटरनेशनल काउंटर पायरसेी पर 

यनुाइटेड नेशंस िस�यो�रटी काउंिसल, इंटरनेशनल मेरीटाइम ऑग�नाइजेशन एडं का�टै�ट �ुप ऑन 

पायरसेी ऑफ द को�ट ऑफ सोमािलया के साथ हो तथा इसका �ावधान भी इस िबल म� शािमल 

िकया जाए । 

साथ ही साथ मेरा यह भी कहना है िक National Command Control 

Communication Intelligence Network, Interlinking 51 IN and ICG Stations, Joint 

Operation Centres, National AIS chain and coastal radar को इस िबल के मा�यम से 

मज़बूत िकया जाए, तािक सम�ुी �यापार और रा�ते को से�टी और िस�यो�रटी िमले ।  
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 महोदय, इस िबल के अ�ययन से यह भी महसूस हो रहा है िक इंिडयन ओ�रजन के जो लोग 

स�पेि�टड और हाई सी म� ए�ट ऑफ पाइरसेी म� इनवॉ�व ह�, उनके ए�स�ाडीशन के िलए 

इंटरनेशनल कोऑपरशेन के �ावधान म� सधुार क� आव�यकता है ।  

 महोदय, ऐसा पाया गया है िक जो ए�यू�ड डेथ पेन�टी के िलए ह�, उसको ए�स�ाडीशन 

करने म� काफ� परेशानी होती है एव ंशत� के साथ ए�स�ाडीशन होता है िक डेथ पेन�टी नह� दी 

जाएगी । ऐसा किमटम�ट सरकार के �ारा िकया जाता है । अत: मेरा इस िबल म� यह कहना है और यह 

सझुाव है िक डेथ पेन�टी क� जगह उ� कैद, 12 साल या 16 साल क� सजा हो और ये सब सधुार 

करते ह�ए इस िबल को पा�रत िकया जाए । 

 ध�यवाद । 

कंुवर दािनश अली (अमरोहा): सभापित महोदय, आपने मझेु एटंी मेरीटाइम पाएरसेी िबल, 2019 

पर बोलने का मौका िदया, इसके िलए म� आपका ध�यवाद करता हूॅं ।  

 सर, यह बह�त ही मह�वपूण� िबल है । वष� 2012 म� यह िबल … (�यवधान) सर, िडपाट�म�ट 

का कोई िमिन�टर यहा ंपर मौजूद नह� है । … (�यवधान) 

HON. CHAIRPERSON: The Minister is in the Speaker’s office.  

KUNWAR DANISH ALI: Who is noting down? All the Ministers are talking to 

each other. They are talking to their colleagues.  

HON. CHAIRPERSON: You speak. He will come.  

… (Interruptions) 

कंुवर दािनश अली : सर, इनक� यही सी�रयसनेस है । … (�यवधान) 

HON. CHAIRPERSON: Yes, I know that.  

… (Interruptions) 

कंुवर दािनश अली: बहरहाल देर आए, द�ु�त आए । वष� 2012 म� यह िबल इं�ोड्यूज़ ह�आ था । 

वष� 2014 से 2019 का समय िनकल गया । यह बह�त ही मह�वपूण� िबल है । इसक� सी�रयसनेस को 
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इस तरीके से ख�म न िकया जाए । … (�यवधान) सभापित महोदय, म� आपके मा�यम से िसफ�  

इतना ही कहना चाहता हूॅ ं। … (�यवधान) 

HON. CHAIRPERSON: Please address the Chair. You come to the subject. 

… (Interruptions) 

कंुवर दािनश अली: सभापित महोदय, �ेज़री ब�िचस का यह हाल है िक अपनी गलती मानने को 

तैयार नह� ह� और शोर मचा रहे ह� । … (�यवधान)  

HON. CHAIRPERSON: Let him continue.  

… (Interruptions) 

कंुवर दािनश अली : मझुे तो अपनी बात करने दीिजए । … (�यवधान) 

HON. CHAIRPERSON: I have already told you that the Minister is in the 

Speaker’s office.  

KUNWAR DANISH ALI: I have already agreed to that. … (Interruptions) 

DR. NISHIKANT DUBEY: This is forming part of this House. … (Interruptions) 

HON. CHAIRPERSON: Please address the Chair.  

… (Interruptions) 

कंुवर दािनश अली: सभापित महोदय, म� तो आप ही को ए�ेस कर रहा हूॅं । अब ये बार-बार िड�टब� 

कर रहे ह� । … (�यवधान) 

HON. CHAIRPERSON: There should be no exchange of words.  

… (Interruptions) 

कंुवर दािनश अली: म� तो यह कह रहा हूॅं िक यह इतना अ�छा लेिजसलेशन है, बह�त ज़�री 

लेिजसलेशन है । म� सरकार को कॉ�पलीम�ट कर रहा हूॅं िक दरे आए, द�ु�त आए, यह बह�त ज़�री 

है, बह�त ज़�री था । म� इस बात को मानता हूॅं िक पहले ज़माने म� धरती पर जगं ह�आ करती थी । 

िफर हवाई जंग ह�ई । अब असली खतरा पानी के अंदर है । आने वाले व� म� अगर कोई यु� होगा तो 
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वह पानी पर ही होगा और पानी के अदंर अगर िस�यो�रटी के िलए हमारी सरकार सी�रयस नह� 

होगी तो यह बह�त दखु क� बात है । इसिलए म� तो कॉ�पलीम�ट कर रहा हूॅं िक सरकार इस िबल को 

लाई है, अ�छा िबल है ।  

 सभापित महोदय, म� िसफ�  इतना ही कहना चाह�गंा िक वष� 1982 म� यूएन म� हमारा जो 

किमटम�ट था और िफर सन् 1995 म� रिे�टफाई िकया गया, उसके तहत यह िबल लाया गया है । 

The United Nations Convention on Law of Sea was adopted by India in 1982 

and ratified in 1995.  

सभापित महोदय, मझु से पहले कुछ कली�स ने यहां �� उठाए ह�, म� उन पर भी आना 

चाह�ंगा िक अभी तक जो हमारा ‘सी’ के अदंर, समु� के अदंर इकनॉिमक ज़ोन होता था, उस पर 

हमारा अि�तयारत था । लेकन सम�ुी डकैत जो होते ह�, िजनको हम पाइरटेस करते ह�, ये िकसी से 

छुपा नह� है िक सैकड़� बेगुनाह� को, भारतीय बेगनुाह� को उ�ह�ने िकडनैप िकया, कई क� ह�याए ंभी 

ह�ई ं।  

 कई क� ह�याए ंभी ह�ई ं, लेिकन कानून न होने क� वज़ह से उन पर कोई बड़ी कार�वाई न हो 

सक� । कानून लाया जा रहा है, यह अ�छी बात है । लेिकन, िबल ऐसा होना चािहए, कानून ऐसा 

लाया जाना चािहए �य�िक इसके इ�टरनेशनल �रपरकस�स भी ह�ग े। म�, �यि�गत �प स ेमानता ह�ं 

और इस सदन म� कई सासंद� ने यह बात रखी िक इसम� जो डेथ पेन�टी क� बात है, तो ऑनरेबल 

स�ुीम कोट�  ने भी कहा है िक death penalty should be given in rarest of the rare cases. 

लेिकन, यहां हम अगर मड�र के अटे��ट को भी डेथ पेन�टी वाला �ाइम तय कर रहे ह� तो वह वाकई 

िचंतनीय है । म� यह चाह�ंगा िक जो लॉ बने, �य�िक इटंरनेशनल लेवल पर भी इसक� ��ूटनी होगी तो 

हम यह चाह�गे िक उसम� डेथ पेन�टी न होकर लाइफ इ��ीजनम�ट होनी चािहए । लाइफ इ��ीजनम�ट 

पूरी लाइफ के िलए होनी चािहए । इसम� यह �लॉज़ भी हो िक इसम� सरकार को कोई �रमीशन दनेे 

क� इि�तयारात न रहे, जैसे इटली के दो नाग�रक, जो िफशरमेन क� डेथ म� पकड़े गए, उ�ह� छोड़ 

िदया गया या जैसे गजुरात के अ�दर अभी िबलिकस बानो के केस म� सरकार ने लाइफ इ��ीजनम�ट 
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को, 14 साल क� सज़ा को, �रमीशन िकया । इस िबल के अ�दर ऐसा �लॉज़ डाला जाए िक िज�ह� 

सज़ा दी जाए, उ�ह� लाइफ इ��ीजनम�ट िकया जाए, उसम� डेथ पेन�टी न हो, लेिकन सरकार के 

पास �रमीशन का कोई इि�तयारात नह� रहना चािहए ।… (�यवधान) 

 इ�ह� श�द� के साथ म� अपनी बात ख�म करता ह�ं । बह�त-बह�त शिु�या । 

DR. NISHIKANT DUBEY: Sir, I have a point of order. ....(Interruptions)  

HON. CHAIRPERSON: What is it? 

....(Interruptions) 

डॉ. िनिशकांत दुबे: सर, इसम� �वायंट-ऑफ-ऑड�र है, �ल-352 ।  

 सर, जो मामला सब-�यूिडस है, वह िड�कस नह� हो सकता । िबलिकस बानो का जो 

मामला है, वह सब-�यूिडस है । इ�ह�ने जो बात क�, उसको ए�सपजं कर दीिजए, आपसे यही 

�र�वे�ट है । 

HON. CHAIRPERSON: The Chair will look into it. 

....(Interruptions) 

डॉ. िनिशकांत दुबे: सर, यह मामला सब-�यूिडस है ।… (�यवधान) 

HON. CHAIRPERSON: You have made your submission. The Chair will look 

into it. Don’t worry. 

....(Interruptions) 

HON. CHAIRPERSON: Shrimati Supriya Sule. 

 Nothing will go on record except what Supriya Sule speaks.  

....(Interruptions) …  

                                                             
 Not recorded 
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, thank you very 

much. I stand here in support of this very important Bill that we are all discussing 

today. I appreciate all the points and clarifications the hon. Minister has given. 

So, there is really very little left in the scope of the Bill.  

 At the outset, I would like to thank the External Affairs Ministry which is 

always very indulgent. Whenever there is a crisis of anybody either from my 

State or my constituency, every time I reach out to them via a tweet, they have 

been most helpful. So, I would like to put it on record and thank the hon. Minister 

and entire External Affairs Ministry for all the good work that they do.  

 But there are a few suggestions. ....(Interruptions) देिखए, हम अ�छे को अ�छा 

बोल रहे ह� ।… (�यवधान)  

 There are a few suggestions and clarifications that I would like to seek  

from the hon. Minister. Most of the points are already covered, and I would not 

repeat them. But look at the Russia-Ukraine war. During this war, there has 

been an incident. A boat which was full of food was attacked. We all know it and 

many people before me had talked about it. The next wars are not going to be 

physically attacking each other, these are going to be cyber attacks. In this Bill 

there is nothing that has really come clearly about cyber attacks or address the 

cyber attacks in the future. This Bill is not only about today or yesterday. The 

legislation has to be very futuristic – 25 years, 30 years. Of course, we can 

change it, and we evolve while the journey goes on. But in today’s day and age, 

the only disappointment for me is that there is no mention of any cyber attack or 

how we are going to handle a situation like that. I am saying it because still 
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nobody knows who has taken that boat with food, how it is gone, where it is 

gone. Millions of people are hungry because of this gap or disruption that has 

come.  

 The other point that I would like to talk about is extradition. Also, a lot of 

people did talk about extradition. That means, if we arrest somebody or we want 

to arrest somebody who is in some other country, how we are going to bring him 

back in a timebound manner. I did not want to make it political but I would just 

like to give a small example. I would like to put it on record. I am just drawing 

parallels for laws that we have made, and I would like to give two examples.  

 I would like to give two examples. It is like the Nirav Modi case. Have you 

been able to extradite and bring him back? The answer is ‘not yet’. This is not a 

political point, but if you have not been able to bring somebody back, who has 

created such a big fraud – this is what we hear from the Government for so 

many years - how are you going to implement this law? That is my first question. 

That is the parallel I am drawing. Now, I would like to draw the second parallel. 

My colleague and friend, Mr. P.P. Chaudhary as well as Mr. Manish Tewari 

talked about it.  They were drawing a parallel of this law, when they talked about 

clause 11 and they talked about presumption. Both of them took the example of 

PMLA. I am just broadening the scope; this is not a political point. I am just 

trying to draw a parallel; I am not making an allegation. In PMLA, again, it goes 

the same way is what I understand from what Shri P.P. Chaudhary and Mr. 

Manish Tewari have spoken. They are lawyers; I am not a lawyer. So, I do not 

understand law as well as these two lawyers understand or interpret it. I am just 
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a novice at all this. My question to the hon.  Minister is that under PMLA, as both 

the hon. Members rightly drew parity, you have to prove that you are innocent. 

Now, I will give you a small example of Shri Sanjay Raut, who happens to be a 

part of an incident, was arrested; he was left after 103 days; and the judge, in 

the order of the court which came out, said – I am just using it as a parallel and 

not making an allegation – that there was no case against him and how he was 

arrested. So, my limited question is that people from the Treasury Benches as 

well as from the Opposition have drawn the same parity that PMLA has 

ambiguity and it has presumptions. I think, we should be careful while making 

laws. I am so glad that Mr. Dubey is in the House right now because he talked 

about this ambiguity when this PMLA Bill was being discussed. I still remember 

it. I am not going into the merits of whether this Government is using it against 

the Opposition or not. That is not what I am here for and that is not what I want 

to debate or discuss here.  My limited point is that when we make laws, which 

are so important, and if we feel – there is a consensus in the House and 

everybody is supporting this law – that there is an ambiguity and there is 

presumption, should we still – I think, ‘mistake’ may be a wrong word - follow or 

repeat, if we have doubts about what we did in PMLA, those ambiguities and 

presumptions, because no law should get misused? That is my limited point. I 

just want a clarification. 

A plenty has been said about the death penalty, clause 3 and the Chinese 

Naval presence, but I know that these are very sensitive issues and I do respect 

that the hon. External Affairs Minister may not be able to speak freely about 
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these relationships. This also is not the agenda and place for it.  But I would like 

to request him on this occasion that there is always in the society, if you read the 

newspapers, some pot boiling somewhere. So, it would be better if the External 

Affairs Ministry would have a broader discussion on our relationships. Shrimati 

Meenakashi Lekhiji was reading out all the accolades of this Government and so 

many wonderful things that they have done and that they have hosted so many 

people and they have been hosted by so many people. We are all very proud of 

it as Indians, but we would like to have a broader discussion on China-India 

relationship. I think, this Bill is welcome, but we cannot leave China in our 

relationship with all our neighbours when we discuss this kind of a Bill. 

I have drawn two parallels. You missed my one point. So, I will just repeat 

it quickly. It is about cyber attacks. In the entire fight between Russia and 

Ukraine, there were food ships which were taken. Now, how do you bring 

accountability? Who would you really punish in such a situation? This is not 

covered here.  

There are just two short points. One is cyber attack clarification.  Mr. 

Chaudhary and Mr. Manish Tewari drew the parallel of PMLA. I would request 

you to please clarify these points.  

Thank you for bringing this Bill. Thank you very much. 

SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson, Sir, I 

support this Bill. I feel that this is in the best interest of the nation.  

17.44 hrs   (Hon. Speaker in the Chair)  
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 Coming to the Bill, with regard to definitions, there is clarity and there is no 

ambiguity. In that way, it is drafted nicely. 

 Sir, the Standing Committee on External Affairs which scrutinized this Bill 

has said and I quote. 

 “The Committee, therefore, desire that to cover all the means of 

transport on water and sea, the word ‘vessel’ should be added 

along with ship and aircraft. Moreover, along with crew and 

passengers, the presence of any other person on ship/aircraft and 

private ship is also possible. The Committee, therefore, would like 

that the words ‘any person’ should also be incorporated suitably 

and ‘ship’ and ‘aircraft’ should also be defined in two separately sub 

clauses in the light of definition of these objects in other relevant 

acts to cover all types of possibilities.” 

 I hope that Government will seriously consider this observation of the 

Committee on External Affairs. This Act stipulates volume of punishment. India 

needs to have a separate domestic legislation on this. There is necessity of 

designated courts to address this issue. All these things need to be done. This 

widens the scope of law making. The Bill has been drafted in accordance with 

the United Nations Convention on the Law of the Sea adopted by India in 1982 

and ratified in 1995. The Committee also mentioned that it now hope that the 

proposed new legislation will definitely enable the authorities to prosecute the 

apprehended pirates irrespective of their nationalities. A number of UN 

resolutions have been passed to facilitate the nations to enact legislation on 
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piracy by adopting the definition of UNCLOS. This point may also be kindly 

taken into consideration. 

 I need not say much about the need of legislation. It is very, very vital 

because these kinds of crimes in the sea are increasing day-by-day whether it is 

in the way of robbery or any kind of ill motive.  

These kinds of things are increasing. A dangerous situation has arisen not 

only in India but in other countries also. Our Committee has also observed that 

after 2008, the major spurt in piracy attack was witnessed in the Gulf of Adam by 

pirates of Somalia. The Committee also observed that the threat of piracy has 

mushroomed enormously. That also is a very important thing to be noted. 

 Towards the end, I would like to make three-four suggestions. Further 

probe should be done in order to do the things in a proper way. What are the 

costs of piracy and how do these compare to the expenses required for 

mitigation? What is the best way of countering armed maritime violence in 

regions of chronic lawlessness and anarchy? Is the current international legal 

framework for countering piracy sufficient? If not, what is the Government doing 

in this regard? What is the extent of Government responsibility for countering 

piracy and what role should the private sector play in this? These are some of 

the things which I would like to know. 

 It is a very good legislation. It has been brought out with a very good 

intention. I support this Bill wholeheartedly. Thank you very much, Sir. 

माननीय अ�य� : �ी एन. के. �ेमच��न जी पांच िमनट बोल�गे और िफर �ी कोिडकु�नील सरुशे 

जी पांच िमनट बोल�गे । 
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 �ी एन.के. �ेमच��न जी । 

… (�यवधान) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you, Mr. Speaker, Sir, for 

affording me this opportunity to speak on the Anti-Maritime Piracy Bill, 2019. I 

fully support the Bill. 

First of all, I would like to congratulate the hon. Minister for 

comprehensively piloting the Bill in a very structured and diplomatic manner for 

which I would place on record our appreciation. It is really a model to all other 

Ministers also the way in which it was presented. Also, I would like to take this 

opportunity to thank the hon. External Affairs Minister for accepting my 

amendment. My amendment No. 6 is accepted in your official amendment. I am 

thankful to the hon. Minister for accepting my amendment and moving it as an 

official amendment. … (Interruptions) I will be moving the other five 

amendments. They will be accepted in future. 

 It is quite unfortunate to note that India which is such a large country is 

having no separate and distinct domestic legislation in dealing with the piracy 

issues. 

 The menace of piracy is increasing like anything and we are adversely 

being affected for the reason that we are not having a domestic legislation to 

combat piracy in the seas.  

 Sir, in our country, especially the Indian Navy and Coast Guard are facing 

big difficulties in combating the maritime piracy for the reason that we do not 

have a comprehensive legislation. I would like to draw the attention of the hon. 
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Minister towards the Italian marines case, that is Enrica Lexie case, which was 

widely agitated in the International Court of Justice. Even the Supreme Court 

has also dealt with it in detail.  I would like to draw the attention of the hon. 

Minister towards this case in which the judicial proceedings are still going on. 

Two fishermen belonging to my constituency in Kollam were brutally killed by the 

Italian marines who had gone for deep sea fishing from the Neendakara Fishing 

Harbour. A big controversy had arisen regarding the jurisdiction as to where the 

case has to be instituted. Such a big controversy was there, and justice was 

given to the relatives of the victims after a long time unfortunately.  

So, my suggestion to the hon. Minister and the Government is that we 

should have a comprehensive legislation so as to determine the jurisdiction in 

the case of international waters according to the norms and guidelines of the 

international conventions. The United Nations Convention on the Law of the Sea 

(UNCLOS) is very specific. The signatory countries or the signatory States may 

be allowed ample freedom to have legislation of their own, but it should be within 

the stipulated norms of the international conventions. If that be the case, my first 

suggestion is that the Government of India should have a comprehensive 

legislation in respect of the crimes happening in seas.  

 Coming to the Bill, I fully endorse the views of Manish Tewari Ji. It is a 

scrupulous scrutiny of the provisions of this Bill by Manish Tewari Ji, especially 

regarding Clause 3, Clause 4, and Clause 6. Regarding Clause 3, it is absolutely 

a correct fact that the death penalty is being disapproved by the hon. Supreme 

Court. It is in the rarest of the rare category. Now, by way of the official 
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amendment, you are providing a discretionary right to the Supreme Court or to 

the concerned court. It is absolutely okay and we fully welcome the official 

amendments, but at the same time, we have to be more clear regarding the 

jurisdiction of the cases and the way by which the case is to be investigated.  

 Sir, in Clause 6, you are defining a police officer. It says “Notwithstanding 

anything contained in the Code, the Central Government may, for the purpose of 

this Act, by notification, confer the powers of arrest, investigation and 

prosecution of any person exercisable by a police officer under the Code.” So, I 

would like to move an amendment. The police officer has to be designated. 

What will be the rank of the police officer? That has to be mentioned specifically. 

Otherwise, it will also be creating problems in future because it will be agitated in 

the courts of law.  

 Regarding Clause 8, “for the purpose of providing speedy trial of offences 

under this Act, the Central Government, after consulting the Chief Justice of the 

concerned High Court by notification can specify…” my suggestion is that after 

getting concurrence from the Chief Justice of the concerned High Court, that has 

to be taken care of. That is an amendment which I have already given notice of. 

It is a welcome step because I am also a part and parcel of the Standing 

Committee on External Affairs.  

We had a threadbare discussion on this Bill and we had a very scrupulous 

scrutiny of the Bill. Most of the suggestions of the Standing Committee have 

been accepted by the Government for which we are also thankful to the 

Government.  
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The provision, “..the Designated Court shall have the jurisdiction to try a 

proclaimed offender in absentia”, has been removed. We have to be very careful 

about Claus 11 of the Bill that is about ‘burden of proof’. It is a well-accepted 

principle of Indian jurisprudence that until and unless you are convicted, the 

presumption of law is that the person is innocent. The ‘burden of proof’ is on the 

convict. I do not know the legality of this Clause in the courts when it will be 

agitated in the courts of law. It will be a clear case of confusion. That has to be 

clarified by the hon. Minister. These are the provisions on which I would like to 

seek clarification from the hon. Minister.  

I would also like to draw the attention of the hon. Minister to one of the 

major issues. It has occurred recently. I would like to draw the attention of the 

hon. Minister to it as this is also done in the name of piracy. Thirty Indian citizens 

have been arrested and they have been captured by a request of Nigeria. They 

have requested for arresting 30 Indians who were in a vessel, out of which a 

Third Officer who belongs to my Constituency, namely Vikraman Nair is also 

facing trial in Nigerian courts. I would like to urge upon the Government and the 

Minister to please look into the matter, and probable and maximum diplomatic 

assistance has to be provided to them. Nowadays, we are getting a series of 

complaints from them. They are not even allowed to call their relatives in the 

country. So, kindly have a diplomatic intervention in the matter in order to rescue 

all these Indian prisoners or persons who are facing trial in Nigeria. 

 With these words, once again, I support this Bill. Thank you very much, 

Sir. 
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you, Speaker Sir, for 

giving me an opportunity to participate in the discussion on this important Bill, 

namely the Anti-Maritime Piracy Bill, 2019. The Bill brings the UN Convention on 

the Law of the Sea into a domestic law and enables Indian authorities to take 

action against piracy on the high sea areas. What essentially one gets to 

understand is that through the Bill the Government of India becomes a party to 

the UN-led International Convention on the Law of the Sea and gets more teeth 

for our deterrence on piracy. However, there are certain areas of concern 

regarding the ambiguity present in the Bill. Before moving to those issues, let 

me remind you of a current incident wherein 16 Indian seafarers of a merchant 

vessel named Heroic Idun who are now under the custody of the Nigerian Navy 

and are taken to the land for interrogation, which is far from any judicial dignity.  

Just now, hon. Member Shri N. K. Premachandran also mentioned about 

one Vikraman’s case. So, this is very much becoming a matter of 

embarrassment for their family as well as the Members of Parliament from 

Kerala. The parents of Vikraman and others contacted us regarding this issue. 

We also contacted the External Affairs Ministry as well as our Embassy in 

Nigeria, but we could not get a proper reply from them. So, I would like to bring 

to your kind attention that this problem is not solved yet, and their family 

members are very much in a state of shock. I would like to request you to sort 

out this problem at the earliest. Further, many of the poor workers who are 

working in these vessels are being unnecessarily arrested by the African 

countries, especially Ghana, Nigeria, etc. They are arresting the persons in 
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these vessels or taking them into custody without any reason. This is the 

situation being faced from time to time by the Indian workers who are working in 

various vessels. So, I would request the Government to initiate further 

discussions to secure their release and help them come back safely in India as 

fast as possible as any discussion on maritime piracy -- where India is a party to 

-- must consider the pain and desolation of illegal detention of Indian seafarers 

in other nations, and securing them must be a policy priority. Let me come to the 

other issues pertaining to the Bill. As regards the jurisdiction issue, the Bill will 

apply to the sea beyond the Exclusive Economic Zone (EEZ), that is beyond 200 

nautical miles from India’s coastline.  

However, it is unclear if it will apply to the EEZ that extends between 12 

and 200 nautical miles from the coast of India, which means that area of 

jurisdiction being unclear will result in loopholes for pirates and other criminals. 

The Government must take it up and provide clarification. The Bill states that for 

committing acts of piracy the convicts shall be punished with imprisonment for 

life or death. 

18.00hrs 

 It is unclear in the Bill how the overlap of the 14-year term and the life 

term will be determined since committing an act of piracy will necessarily include 

participation as well. 

माननीय अ�य�: सभा क� काय�वाही �ी कोिडकु�नील सरुशे जी के बोलने तक बढ़ाई जाती है । बस 

दो िमनट म� ख�म हो जाएगा । 
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SHRI KODIKUNNIL SURESH: On the issue with the death penalty, the 

Supreme Court of India has advocated for the use of extreme punishment in the 

"rarest of rare" cases. According to the top court, the death penalty violates 

Articles 14 and 21 of the Constitution. How to frame the scope of piracy within 

the scope of domestic jurisdiction, as well as how to address areas of overlap 

between what constitutes a rare case and how the brutality of piracy is defined, 

require clarification. The Bill further states that the designated court will not have 

jurisdiction over offences committed on a foreign ship unless an intervention is 

requested by the country of origin of the ship, the ship-owner, or any other 

person on the ship. But a question remains, as to what if the crime committed on 

a foreign ship is intended to harm India's interests? These questions need to be 

answered, and the rights of Indian fishermen who are illegally detained and 

brutally assaulted by the Sri Lankan navy are a case in point. How would the law 

treat the actions by a foreign government's naval force, whether as an act of 

crime or an act of their national maritime security policy, and under the new law, 

whose application extends beyond 200 nautical miles, and how would the 

legalities concerning the new law be endorsed? With these words, I conclude 

my observations.                  
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माननीय अ�य� : हम इस िवधयेक पर आगे भी िडबेट कर�गे और उस समय माननीय मं�ी जी का 

जवाब िमलेगा । 

 सभा क� काय�वाही कल ग�ुवार, 8 िदस�बर, 2022 को �ात: �यारह बजे तक के िलए �थिगत 

क� जाती है । 

 

18.02 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on  
Thursday, December 08, 2022/ Agrahayana 17, 1944 (Saka). 
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